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LOK SABHA

Wednesday, 20th March, 1957

The Lok Sabha met at Eleven of 
the Clock.

f MR. S p e a k e r  in the Chair I

QUESTIONS AND ANSWERS

(See Part I)

PAPERS LAID ON THE TABLE

B u d g e t  E s t i m a t e s  o f  D a m o d a r  
V a l l e y  C o r p o r a t i o n

Hie Minister of Planning and Irri-
gation and Power (Shri Nanda): I
beg to lay on the Table a Copy of 
the Budget Estimates of the Damodar 
Valley Corporation for the year 1957- 
58, under sub-section (3) of section 
44 of the Damodar Valley Corporation 
Act, 1948. [Placed in Library. See 
No. S-34/57J.

S t a t e m e n t  o f  c a s e s  i n  w h i c h

LOWEST TENDERS HAVE NOT BEEN
a c c e p t e d  b y  In d i a  S t o r e  

Department

The Deputy Minister of Irrigation 
and Power (Shri Hathl): On behalf 
of Sardar Swaran Singh, I beg to lay 
on the Table a copy of the revised 
statement of cases in which lowest 
tenders have not been accepted by the 
India Store Department, London, 
during the half year ended the 31st 
December, 1955. [See Appendix I, 
annex ure No. 4].
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A m e n d m e n t  t o  U n i v e r s i t y  
G r a n t s  C o m m i s s i o n  ( D i s q u a l i f i c a -
t i o n , R e t i h e m e n t  a n d  c o n d i t i o n s  or 

S e r v i c e  o t  M x m k e a s )  E nsues

The Deputy Minister of Education 
(Dr. K. L. Shrimali): I beg to lay on
the Table, under sub-section (3) of 
Section 25 of the University Grants 
Commission Act, 1956, a copy of 
S.R.O. No. 558, dated the 23rd Febru-
ary, 1957, making certain amendment 
to the University Grants Commission 
(Disqualification, Retirement and 
Conditions ol Service of Members) 
Rules, 1956. [Placed in Library. See 
No. S-36/57],

ESTIMATES COMMITTEE 
F o r t y - s e v e n t h  R e p o r t

Shri B. G. Mehta (Gohilwad): Sir, 
I beg to present the Forty-seventh 
Report of the Estimates Committee on 
the Ministry of Transport (Light-
houses).

PAPER LAID ON THE TABLE 
E x p l a n a t o r y  S t a t e m e n t  re P r e v e n -

t i o n  or C o r r u p t i o n  ( A m e n d m e n t )  
Ordinance

The Minister in the Ministry «f 
Home Affairs (Shri Datar): I beg to
lay on the Table a copy of the expla-
natory statement giving reasons for 
immediate legislation by the Preven-
tion of Corruption (Amendment) 
Ordinance, 1957. [See Appendix I, 
annexure No. 5].

MOTION ON ADDRESS BY THE 
• PRESIDENT 

Shri Jaipal Singh (Ranchi West— 
Reserved—Sch. Tribes): Sir, may I 
appeal to you to modify the advice 
tendered yesterday? I regret I was
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[Shri Jaipal Singh] 
not present in the House when you 
gave the indication that as there was 
to be a separate full-dress debate on 
foreign affairs you thought that it 
might be best to preclude references 
to foreign affairs. I humbly submit 
that as the President’s Address, 
three-quarters of it, relates to foreign 
affairs, it would be discourteous not 
to make a reference to that in thank-
ing the President Therefore, 1 
would urge, so that the discussion 
may become effective, that you 
modify your suggestion. Of course 
we will bear in mind that there is 
going to be a separate debate on 
foreign affairs later on but, at the 
same time, we should not completely 
preclude references to foreign affairs 
as mentioned in the President’s 
Address.

Dr. Lanka Sundaram (Visakha- 
patnam): May I just add another
word to what Shri Jaipal Singh has 
said? A number of amendments have 
been tabled in advance of your rul-
ing last evening. Those amendments 
would be clearly out of order if you 
adhere to the ruling made yesterday. 
So the debate can be in terms of the 
Address delivered to us by the Presi-
dent.

Mr. Speaker: I only made a sugges-
tion that inasmuch as the same mat-
ter will come up in a separate debate 
that need not be referred to here. 
But, inasmuch as the President’s 
Address, a large portion of it, con-
tains references to foreign affairs, and 
there are as many as 10 amendments 
tabled with respect to one or the 
other of those matters, on broad out-
lines those matters can be referred 
to and particular details may be 
reserved for further discussion later 
on.

Shri V. B. Gandhi (Bombay City— 
North): Mr. Speaker, Sir, I beg to 
move:

“That the Members of Lok 
Sabha assembled in this Session 
are deeply grateful to the Presi-
dent for the Address which he

has been pleased to deliver to 
both the Houses o f Parliament 
assembled together on the 18th 
March, 1957.”
Sir, I deem it a privilege to move 

this motion. Normally, the President'* 
Address provides an indication of the 
legislation that is to come before the 
House, but as this is a brief session, 
and the last session of the first Parlia-
ment, the President has been pleased 
to announce that there is no inten-
tion of bringing any major or contro-
versial legislation before the House 
this session. This has enabled the 
President to devote a good portion o f  
his Address to a review of the inter-
national situation and this, in a way, 
is as it should be, for uppermost in 
the minds of most of us all is the 
prevailing tension in the world.

Uppermost in the minds of most o f 
us all is the receding prospect o f 
peace and co-operation among coun-
tries. We, however, need not take an 
unduly pessimistic view of the situa-
tion, nor is such a view warranted by 
the situation which is so admirably 
summed up in the Address in these 
words:

“The world situation as a 
whole, which was beginning to 
show some signs of improvement, 
gives us cause for less optimism 
at present.”

Then we pass on to the next item 
which interests most of us, and that 
is about Kashmir. We welcome the 
statement by the President, once 
again in the clearest of terms, o f 
India’s position in regard to Kashmir.

Among the notable events of the 
past few months is the Prime Minis-
ter’s visit to the United States at the 
invitation of President Eisenhower. 
The President has made a reference 
to this visit and in the course of hi* 
Address the President says:

“The visit and the bet-
ween the President and the Prime 
Minister have resulted in a 
greater appreciation of each 
other’s point of view.”
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This is a very cautious statement, 
and it is, perhaps, befitting the high 
position of the President that it 
should be so cautious. However, in 
the opinion o f many of us not all that 
is to be heard about the outcome of 
this meeting hats been heard yet We, 
of course, do not expect instantaneous 
or magical results, nor would be 
wise to pitch our expectations too 
high. And yet, the meeting o f these 
two men is the best thing that could 
have happened to a distracted world 
at this juncture.

That meeting was definitely a 
historic meeting and the talks that 
these two men had were the longest 
in Washington’s history. Now we are 
told that the outcome of the visit has 
been "a greater appreciation of each 
other’s point of view” . This “greater 
appreciation of each other’s point of 
view” at this the highest level is 
precisely what the world so vitally 
needed, and there is hope all over 
that the influence of this meeting will 
continue for good over the course of 
events in times to come. The out-
come of this historic meeting is bound 
to be more enduring than we are in 
a mood to admit in the midst of our 
current perplexities and irritations. I 
shall not say much more about the 
international situation but I wish to 
say one thing and it is this: the
policies of the Government in exter-
nal affairs have always had the 
support of the House. This support 
has been unqualified and has often 
been a support transcending party 
lines. We have just gone through 
the general elections in this country 
and the verdict of the people is now 
before us, a verdict which means an 
overwhelming support to the pro-
grammes and policies of the Govern-
ment. In fact, we actually made a 
test, if a test was necessary, in a 
constituency which is known as the 
Bombay North constituency. Actually, 
Shri V. K.» Krishna Menon was 
persuaded to stand as a candidate and 
it was declared well in advance that 
a vote to Shri Krishna Menon would 
be a vote for the foreign policies of 
the Government. And as we all

know, Shri V. K. Krishna Menon has 
been returned to this House with a 
very substantial majority. Let us 
not forget that this constituency is a 
very unique constituency and it has 
very often been described as a 
miniature India. It really is a vary, 
very representative constituency and 
when I say this, I say from personal 
experience.

Shri V. G. Deshpande (Guna): 
What about other Bombay results?

Shri V. B. Gandhi: I wish we had 
some time to deal with some of the 
experiences we had during the recent 
elections. It is amazing to find how 
much the average voter knows about 
foreign affairs. One lesson we have 
learnt in this election, and it is this: 
We should not underestimate the 
intelligence of the average voter. 
Take, for instance, the Kashmir pro-
blem. The average voter has watch-
ed what has been happening in the 
Security Council when the Kashmir 
problem was before it. The average 
voter knows in this big world of 
many countries, which countries are 
friendly to India and which are to be 
t r u s t e d .  The average voter knows 
which countries are great countries 
and are to be respected because they 
would stand up for what they consi-
der to be right. The average voter 
knows the countries which are great 
but which would temporize and 
would vote against their best judg-
ment to accommodate friends with 
whom perhaps they have military 
alliances or in whose territory they 
desire military bases. Yes, Sir, the 
average voter knows who is who in 
this world, and this average voter in 
the mass, 193 million of them in one 
of the world’s biggest electorates has 
now given a reassurance of his 
confidence in the Government in its 
programmes and its policies.

Speaking in this last session of the 
first Parliament it is inevitable that 
we should want to look back a little 
on the past five years. The PresjULijgt 
has been pleased to make «f|M 
reference to the work done bftd&StB
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Parliament in the past five years. The 
President says:

“Five years ago this Parliament 
came into existence representing 
the vast electorate of this great 
country, and it has laboured for 
the well-being and advancement 
of India and for peace and co-
operation in the world. . . .  I wish 
to offer you, Members of Parlia-
ment, my congratulations on the 
great tasks that have been 
accomplished” .

Now, that is very generous of the 
President to think this way of what 
little work we have been able to 
achieve in the past five years. This 
Parliament, a long with Parliament* 
all over the world, has had to cope 
with increasing burdens of legisla-
tion and considering the quantity and 
the quality of work that has been 
put through, I believe our record 
would compare favourably with that 
of any other Parliament.

I would now broadly divide into 
two categories the legislative work 
that was done in the past five years. 
One category is that of social legisla-
tion, and the other is that of legisla-
tion designed to lead us to our goal 
of a socialistic pattern of society. In 
the first category we all know what 
all we have done especially in the 
Acts that will go to form a part of 
the Hindu Code. In these Acts we 
have given to the women of India a 
new status. We have given them a 
right to divorce. We have given 
them a right to a share in their 
fathers' property. We have given 
them equality of right in the matter 
of adpotion. This is a record in the 
field of social legislation which, 
judged by any standard, should be 
considered impressive.

I come to the other category, that 
is, the legislation that has to advance 
us towards our socialistic aim. It is 
sometimes said that this Parliament 
has done nothing very spectacular in 
this sphere. That perhaps, is partly

true, because socialism is not a 
spectacle. Socialism is hard work. 
Socialism is progress by the whole 
people. Socialism is scientific plan-
ning. Socialism is not just words nor 
shouting of slogans. We claim that we 
have gone some, distance on the road 
towards socialism. We have nation-
alised some of the key points in the 
economic system. Take the nation-
alisation of the Airlines. Take the 
nationalisation of the Imperial Bank; 
now it is the State Bank, one of the 
biggest banking institutions in the 
land. Take the Life Insurance Cor-
poration. Socialism cannot come in a 
society where the wealth and econo-
mic power are concentrated in the 
hands of a few people. And what 
have we done to prevent such con-
centration? We have in this coun-
try a system of taxation of income 
which in the higher income brackets 
has a progression which is among 
the steepest in the world, barring of 
course, countries where private 
income is either not allowed or is 
expropriated. Then, there is the 
Estate Duty Act, which is certain to 
lead to disintegration of fortunes 
accumulated for generations. This is 
bound to be a certain result, as 
certain a result of this Act in this 
country as it has been in others. Take 
the Company Law, a monumental 
labour of this Parliament, by which 
we have placed the managing agency 
system on its way out. This is the 
way, step by step, in which we want 
to make our journey towards 
socialism.

12 hrs.

Here I would quote the words of 
the Prime Minister. The Prime 
Minister says:

“We take steps one by one, 
consolidate them and prepare for 
the next step in a practical way, 
not talking too njuch about 
nationalising everything and 
socialising everything, not talking 
top much in terms of slogahs, but 

terms of the steps that v/c rro 
actually taking.”
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These words are going to be our 
chart on the journey towards socialism 
and I am sure these words would 
prove of value to other countries 
similarly placed as India and like- 
minded, wishing to make progress 
towards socialism.

No account of the achievements of 
the first Parliament can be complete 
without some reference to one of the 
most courageous Acts of legislation 
that this Parliament has passed; I am 
here referring to the States Re-
organisation Act. By this Act, we 
have re-drawn the political map of 
India. We have removed that old 
institution of Rajpramukhs and we 
have given a status of equality to all 
States, thus making a truer demo-
cracy possible.

I shall not refer to various other 
important legislations that we put 
through, for instance, legislation for 
decimal coinage and legislation for 
guaranteeing the independence and 
autonomy of our universities through 
the University Grants Commission, 
even though some o f these Acts are 
bound to remain as landmarks in 
times to come. Even while we were 
carrying on our chief function of 
legislation, we have been able to 
evolve certain conventions and tradi-
tions in this House which, we hope, 
will be found worthy of continuing 
and preserving. This is the record to 
which the President has given such 
generous commendation.

Finally a word about the emergence 
of inflationary pressures. The Presi-
dent has dealt with this subject at 
some length. Inflation would certainly 
be bad for our country if it is allow-
ed to grow; and we must, therefore, 
begin by admitting that there is in 
this country an incipient inflation. 
But, at the same time, we have no 
right to expect that we should be 
free from any degree of inflation, 
when we are contemplating develop-
ment of the magnitude envisaged in 
our Plans. The requirements and the 
needs of our Plans have given rise 
to a two-fold problem for the Gov-
ernment, the problem how to check

inflation and the problem how to 
make external resources available. 
Government has already some 
measures in view, such as making 
available increased supplies of food 
and of cloth. This kind of measure 
can do up to a point; but, it would 
be too naive to imagine, that this 
measure alone by itself will All the 
bill. Similarly, in dealing with *he 
problem of making available exter-
nal resources, we just talk of expand-
ing exports and curtailing imports. 
This is also a little o f over-simpliflca- 
tion of the difficulty. This simple
expedient, of course, is more easily 
stated than practised. The recent 
agreement with the United States,
under which India would receive
quantities of wheat, rice and cotton 
on terms of credit does offer a
welcome prospect in the context of 
checking inflation. This would
certainly be a measure that has a 
very highly disinflationary value. 
However, I hope that we should at 
the same time give attention to what 
these imports on a large scale are 
going to do to the Indian farmer and 
the home producer of wheat, rice and 
cotton.

Now, after all, what is going to be 
necessary is a pattern of taxation 
designed to mop up the excesB pur-
chasing power in the hands of the 
community. Also there will have to 
be some kind of a selective system 
of export preferences; and, I will not 
be surprised if we might also require 
to do a little reorientation of our 
present import policy, good as it is 
for its present purposes. I am quite 
sure that the Finance Minister and 
the Minister for Commerce and 
Industry will show the requisite 
resourcefulness and energy and will 
find the right remedy for the situa-
tion.

With these words, once again I 
convey to the President the gratitude 
of this House for his gracious address.

Shrfanatl Tarkeshwari Stnha (Patna- 
East): Mr. Speaker, I consider it a 
very great privilege to have the oppor-
tunity of seconding this motion. It has
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also become my privilege to be a little 
sentimental about it, tus this address is 
the President’s last parting message to 
the sovereign body which was bom 
five years ago. And to-day when I 
stand on the crossroads of yesterday 
and tomorrow, I feel proud of our 
achievements and more proud of our 
yet unfulfilled, but hopeful, destiny.

As an incarnation of modesty, the 
President has been rather modest 
about the achievements of our Gov-
ernment and the prominent part play-
ed by our Prime Minister in the diffi-
cult field of foreign affairs. Who does 
not know as to what part India has 
played in averting the Middle-East 
crisis, a crisis which would have been 
a terrible tragedy, following the 
aggression by Israel, with the active 
support of the United Kingdom and 
France? Undaunted as ever by the 
grave consequences of having to face 
the wrath of both United Kingdom and 
France, which came into naked evi-
dence during the Security Council’s 
handling of the Kashmir question, our 
Prime Minister did not mince words 
in condemning aggression and was 
successful in contributing to its halt-
ing, before Egypt could be completely 
overrun.

Here I would like to point out one 
thing, which has been omitted by the 
President under the pressure of inevi-
table brevity and that is the omission 
of a serious development affecting the 
Kiddle East, namely, the Eisenhower 
Doctrine, which to my mind, adds 
strength to the tottering Baghdad 
Pact. The Address rightly points out 
that the policy of Military pacts has 
divided Arab nations completely and 
has brought the apparatus of war more 
and more into Asia. The debates and 
resolutions of the Security Council in 
regard to Kashmir openly demon-
strates this fact that the signatories to 
these pacts stand by each other in 
matters at individual Interest as well 
as la matters of common interest, for-
getting all the channels of truth. 
Justice and tairplay.

It is not without reason that the 
Prime Minister of Pakistan has con-
stantly been justifying his stand, in 
this alignment with America, with the 
big Power Blocs, with the Western 
Bloc, his membership of the Baghdad 
Pact, his membership of the SEATO, 
because all these pacts have paid very 
rich dividends to Pakistan in the shape 
of open alliance of these countries with 
Pakistan in the discussions about the 
Kashmir issue. But we are not demo-
ralised by the stand of those Western 
Powers; rather it inspires us to see 
that in the face of all these unfriendly 
attitudes of friendly nations, our 
foreign policy has remained unaffected 
in all the stormy weathers and it is a 
matter to be proud of that we decide 
every issue whether economic or poli-
tical on its own merits and that we are 
not guided by the selfish interest in 
assessing world affairs.

Undaunted again by the gibes of the 
Western Press, the bulk of v/hich has 
invariably taken anti-Indian stand on 
every matter vital to this country, 
India raised her strong voice in and 
outside the United Nations in regard 
to the tragic events in Hungary,' and 
it is encouraging to find that as time 
goes on, most of the countries have 
started admiring our stand with regard 
to Hungary. Not only most of the 
countries outside the United Nations, 
but the bulk of the nations in the 
United Nations have started appreciat-
ing our stand in regard to Hungary.

Our policy in this regard has been 
beautifully summed up by the Presi-
dent himself when he reiterated that 
we have always stood for the with-
drawal of foreign forces and against 
their use in sabotaging national move-
ments. Also the long list of foreign 
personalities who come and go to thl* 
country itself indicates that whatever 
our detractors may say, India’s foreign 
policy is deeply appreciated all over 
the world, and not only all over the 
world, but a number at countries look 
now > to India, particularly in the- 
United Nations for evolving a formula-
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-which may faring about harmony In 
-place of conflict among the various 
nations.

Another statement of the policy 
-which merits our earnest considera-
tion and support relates to Pakistan.
1 cannot improve upon the terms in 
-which it find^ mention in the Address. 
The Address itself gives a polite but 
Arm warning to all those who indulge 
in daily talk of war and jefuity against 
India, that she will defend her sacred 
soil against aggression from whatever 
•quarter it comes,—that she will not 
only defend her legitimate righ^ in 
regard to Kashmir and Goa but she 
w ill not allow any injustice to be done 
to this country.

Here I would like^to take your per-J 
mission to add on my own and on 
behalf o f the Government that the 
Jammu and Kashmir State not only/ 
is a constituent State o f the Indian 
Union, but will always be so. I need 
not say much more about this matter, 
because in sj day or two, Mr. .Tarring, 
the United Nations Representative will 
come to this country and will discuss 
this matter with our Prime Minister. 
But I f only want to submit that we must 
voice our strong and continuous pro-
test against base and reckless pro-
paganda launched by Pakistan and for 
thslbeneflt o f credulous Western minds, ]} 
we ihust constantly check our Infor-
mation Services and see that they also 
do vigorous propaganda about the 
basic truth J in as objective a manner 
as possible.

Coming to the discussion of the First 
and Second Five Year Plans, in exa- 
minationed terminology, 90 per ceny 
achievement is more than distinction 
and the fact that we achieved nearly 
90 per cent, of our planned targets in 
the First Plan is a/matter to be proud 
of. In the history of planning, there 
is no precedent or parallel to this 
experiment and the whole nation 
shouldtae proud of this achievement, ]|\ 
but urifbrtunately the Second Plan is 
not having the same smooth sailing as 
her sister plan. Though it is encourag- 
ingj to find that Government are deter-
mined to take appropriate measures to

check the rise In prices, and to check 
the depletion of foreign exchange 
resources, it is better that w e should 
realize now that we are also facing 
one of the most unpleasant effects of 
the wheel o f destiny.

As we have actually started feeling 
that our Plan is running into foreign 
exchange difficulties, it is all the more 
necessary to have a more ̂ cautious 
planning. It is obvious that the Plan’s 
estimates of the foreign exchange earn-
ings have been its weakest features 
because the calculations made so far; 
have themselves been based on the 
assumption that the resources at pre-
sent available, will be adequate, only 
for the first three years of the/Plan, 
without there being any need to sup-
plement them with large foreign loans 
from outside.

Whether this expectation is now 
being or will b ^  revised by the Plan-
ning Commission is difficult to judge. 
But no one can deny the need to have 
plans, ready to stop any unexpected 
drain of our foreign resources, before 
the three years are up. And when we 
compare the size of the Second Plan’s 
foreign exchange/ estimates with that 
portion of the sterling balances ear-
marked for development financing, it 
is obvious that the margin for error in 
the planned calculation 's too small 
for comfort.

The current drawings on the st^r* 
ling .balances are running at the rate 
of Rs. 276 crores a year, averaged'over 
a period since the Second Plan com-
menced on the 1st April. This figure 
may be judged side by side with the 
planner’s estimate of Rs. 200 crores for 
the full five years. On the basis of 
the present calculations, I think that 
extraordinary methods to supplement 
foreign exchange^ resources will have to 
be found immediately in a few months' 
time. That is, of course, amuming that 
the present tread continues, of which 
theroare clear indications. The ques-
tion arises: Why the outflow should be 
so much greater? The explanation of 
this question is not quite clear/ There 
are so many causes. Even yesterday 
so many causes were mentioned by the 
Finance Minister himself. One of (he
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causes is that there heuj been a rise in 
the price level of the world. But 1 
do not think that this rise in price is 
ao much responsible fori the depletion 
o f our foreign resource*.

Then also it is usually mentioned 
that big purchases of foodgrains to 
cover the short falls in the expected1 
harvests have also caused a serious 
strain on our resources. But I think 
that they have not become so great 
as to give cause for so much anxiety.

J

Then it is usually said that infla-
tionary trends have become one of the 
causes of this strain on our/ foreign 
resources, but in my opinion; I think 
that the inflationary trend also has not 
assumed such big proportions as should 
seriously affect the balanc^ of pay-
ment position of our country. So, it 
seems, that the most probable explana-
tion is an increase in the import of 
equipment for^industrial development 
and, therefore, the dominant factor 
causing this serious drain is the import 
o f capital goods. If this is the domi-
nant cause o f/th e  depletion of our 
foreign resources, the question is whe-
ther there is any big scope for taking 
immediate corrective measures. I 
think we cannot'lake this step because 
any step checking or interfering with 
the flow of development machinery can 
disrupt the entire industrial develop-
ment planned for. It /is this danger 
which suggests that an immediate 
review of the foreign exchange 
resources is necessary if the Second 
Five Year Plan is not toybe wrecked 
in its second year. v

One remedy to correct an adverse 
balance of payment is to export more. 
But, this is not an easy/ task in the 
near future or in the short run. Rather 
I think it may not be a satisfactory 
remedy at all for a developing'economy 
like ours, because, we need all the 
resources that we can lay hands on, 
for our own use, for our own internal 
economic development/ Therefor*, f I 
do not think that it will be possible in 
the immediate future to build up  ̂
sound expanding export trade, in view 
ofi^the fact that it is hardly desirable 
to  'divert resources at the present

juncture from development at home in 
order to increase the export abroad. 
Then also, this increase of export has 
one dark aspect which also we must 
consider. It is an inflationary expe-
dient. In the circumstances that pre-
vail in the country, an increase in the 
purchasing power should be avoided at 
any cost. This expansion of ekport 
trade will always have a tendency to 
increase the purchasing power and 
add to the inflation, as we must admit 
that inflationary tendencies have 
already started showing their ugly 
heads.

So, the question is, what is the alter-
native that is left before us. One it* 
raising of loans in the foreign markets. 
We have heard that an important 
officer of the Finance Ministry went 
to study the loan market abroad. He 
returned a few months ago and 
rumours were current that his mission 
had not proved successful. Whatever 
it is, the situation at present is that 
we cannot utilise the U.K. money mar-
ket because it is prohibitively expen-
sive. So, we have to tackle other 
creditor countries like Switzerland, and 
West Germany which are at present 
looking for an outlet for their surplus 
earnings. Here, the question arises—a 
very pertinent question—have we been 
able so far to attract foreign capital 
as we should have done? I am afraid, 
the answer is No. It is really unfor-
tunate that we have not, for one rea-
son or another, provided easy cushion 
for foreign capital to settle in the 
country. All the responsibility for thi» 
goes to the irresponsible talk of my 
friends in the opposition. My Com-
munist friends, whenever they talk 
about the Government’s encourage-
ment to be given to foreign invest-
ment, call it tendentious and it is all 
the more unfortunate that some friends 
on my side support them. But, I 
want to ask them this pertinent ques-
tion, a straightforward question, what 
is the other alternative before the 
country. How are we going to imple-
ment the targets—wide targets, ambi-
tious targets—fixed under the Plan? 
W c Cannot go very far by printing 
notes. Already its untoward effect has 
started to be felt as the rise in prices
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h u  gone beyond the point of correct-
ing earlier slump. And so, it will be 
very wrong to let go the reins and 
tug at the tail of the high horse of 
inflation. We may not tell it in Gath 
or whisper it in the streets of Ascalan; 
but the obvious fact is there that infla-
tion has raised its head. This asks us 
to think twice about our economy 
before adopting any attitude or reso-
lution. That is why I fear expansion 
o f purchasing power in the country and 
feel that this must be viewed with 
great concern. That is why I fall 
back on the foreign market for loans 
to finance our import of machinery and 
capital goods. There is no alternative 
except for getting capital goods and 
machinery from other countries. But, 
for attracting the lender, you must 
abide by the wishes of the lender and 
not impose the wishes of the borrow-
ing country. Government have cer-
tainly done a great deal to make the 
Indian industrial and economic condi-
tions stable for foreign capital and 
persons like Mr. Garvin have been 
deeply impressed by the stability. But 
unfortunately, others have chosen to 
differ from Mr. Garvin and the first 
in the opposite list, came the World 
Bank Mission, which was one of the 
most important economic missions 
which visited this country. Unfortu-
nately, they were inclined to think 
that the climate was not very suitable 
for foreign investment in India. It is 
not a matter of mean importance that 
impressions such as those conveyed by 
the World Bank Mission should be 
allowed to go uncorrected. Therefore, 
I suggest that we must pursue a 
stronger policy in regard to encourage-
ment being given to foreign invest-
ment in India because I am sure if 
once we establish a sense of confidence 
among the lender nations, there will 
be no problem of financial resources.

The second point that I would like to 
mention, which has also been mention-
ed in the Industrial Policy statement 
and about which statements have also 
been made by our Prime Minister and 
toy our Finance Minister, Is that we 
should at mice 'assure the foreign 
investors that the Indian investments 
are directed towards new enterprise*

rather than being used up in a change 
of ownership of existing enterprises 
from non-Indian to Indian hands. I 
think tfiat if this confidence is created 
among the foreign investors, there will 
be no dearth of foreign resources.

The other point to which I would 
like to draw the attention of the Gov-
ernment is whether, in view of the 
difficult position in regard to our 
foreign resources, we can start our 
purchases in the international market 
on the basis of deferred payment, or 
you may call it hire purchase system. 
This can stop the immediate heavy 
drain on currency by distributing the 
burden of purchasing over a number 
of year?- I think we must give serious 
consideration to this and find out as 
to how far a solution of our foreign 
resources difficulties lies in the 
encouragement of international defer-
red payment system or international 
hire purchase system. I am sure if 
we start negotiating with some coun-
tries from which we import machinery, 
on this basis, there is no reason why 
we should not be successful. If we 
succeed in this, it will remove one of 
our biggest headaches in the Second 
Plan.

Apart from the difficulty of foreign 
resources, we have our internal diffi-
culties regarding the Plan. I do not 
want to draw a pessimistic picture at 
all. B u t ,  I do realise that without a 
r ig o r o u s  tailoring of our resources by 
fixing priorities, we will never be able 
t o  fulfil our basic requirements. I am 
very glad that the Finance Minister 
himself has started realising this and 
I hope he will very soon take step# to 
see that a list of priorities is fixed. 
I think it is high time that we launch 
our Plan and work it on the basis of 
war economy. We have seen the w oik- 
ing of war economy in our country. 
When our country was dependent on a 
bigger country like the U.K., we saw 
how the Indians worked, how they 
were geared up in the working of tne 
war economy. We worked for others, 
for their victory, not for our own 
national victory. I ana sure that if w e 
also start thinking that this Plan h u  
to be worked out on the basis of the
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-working of the war economy, there is 
no reason why we should not fulfil 
our targets in the Second Plan or <n 
the coining Third Plan. Foi this, we 
must start preparing the country by 
vigorous propaganda that they should 
•cut their entire expenditure on the 
non-essential sectors. We must have 
■a rigorous austerity programrr.e for !he 
-coming few years. Otherwise, looking 
at the economic trends and prices I 
feel that the whole Plan will be upset 
■when it will be going in its full tempo.

Coming to another aspect of inter-
nal ecortomy, I think priority of con-
sumption should also be fixed imme-
diately except on foodstuffs and cloth. 
1 think control on foodstuffs and cloth 
would be precarious and will not be 
advisable at all. Except for foodstuffs 
and cloth, the consumption of every 
other item should be controlled. We 
must not hesitate to take drastic action 
for cutting down expenditiue m the 
country. For example, it may appear 
very strong, but if Government bans 
completely construction of private 
houses and buildings except in the 
labour colonies, we shall be able to 
save a lot of cement and iron which 
can be utilised for other more useful 
public purposes. I also think that more 
vigorous check should be exercised on 
the consumption of iron and steel by 
private consumers. In this way, there 
are hundreds of small items on wh;<;h 
we can exercise control and we know 
that it will not affect the basic need 
of the poorer classes. I think the 
middle and richer classes can sacrifice 
fhese things for the welfare of the 
country and for the implementation 
of the Second Plan.

Even in the case of the. consumption 
of foodgrains a serious propaganda 
should be launched to encourage peo-
ple to consume less of cereals and 
more of other foodstuffs. Wc have done 
this M ore. When there was famine 
all over the country, we did this and 
we succeeded in our prcpaganoa So 
many restaurants and Government 
agencies were running these non- 
cemtl cafes and people responded tc

that propaganda of the Government. 
So, I think it is high time tftat we 
launch upon a serious and vigorous 
propaganda to discourage people from 
eating cereals and to encourage them 
for eating non-cereals Since we suc-
ceeded before, there is no reason 
why we cannot succeed again.

Now 1 would like to refer to the 
monetary and fiscal policy to be fol-
lowed by the country. Monetary 
control may be of a general or select-
ive nature. It may be said regarding 
the general control that this con-
trol of credit would interfere with the 
Government’s operations to finance 
our Plan programme, but as far as I 
understand, selective control only 
affects the use of credit and not the 
plan finances. If it is worked out 
efficiently, I think it will actually 
supplement the finances for our plan-
ned programme. Therefore, we must 
start thinking in terms of having a 
selective credit control in the coun-
try, and for evolving a sound credit 
policy in the country a credit control 
committee should be appointed by 
the Government with immediate 
effect. This committee should be 
given power to screen the loans 
advanced bv all the banks including 
the co-operative and non-scheduled 
banks and to discipline those institu-
tions which fail to co-operate fully. 
This committee should be composed 
of the representatives of the import-
ant banks in the country as well the 
representatives of the Government.
I hope this committee with the full co-
operation of the members will be able 
to check in future loans drifting to 
non-essential channels. I hope this 
suggestion will be given due consi-
deration.

There is another aspect which I 
would like to touch. It is high 
time that compulsory saving is start-
ed at least in the labour class both 
in the private and public sectors, as 
also among the Government em-
ployees, in order to channelise sav-
ings and to check the increase of 
purchasing power in the country. It 
is one thing to give employment, but
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it is quite a different thing and risky 
too to allow the purchasing power to 
move round in the country unhamper- 

~*d, as it will be a serious obstacle 
in working out the Plan. Therefore, 
it is my humble opinion that Govern-
ment should immediately start this 
scheme of compulsory saving.

There is another thing which I 
want to point out which has,- I 
am afraid, a little tinge of unpopula-
rity in it, but facts are facts. I think 
my Communist friends will make a 
hue and cry over it, but this wage 
increase in recent years has heavily 
added to the cost of production in 
industries. It is an open fact that 
this wage increase has given birth 
to cost” inflation. And one of the 
factors contributing to the rise of 
prices is the increase in cost inflation. 
Therefore, I think, for the coming 
two or three years it will not be 
advisable to have wage increases in 
the labour class. I am suggesting this 
only as an emergency measure. It 
is not my intention at all that labour 
should not get better pay or better 
conditions of living, but as emer-
gency planning it can be resorted to 
It is like a measure in a war economy 
and should be resorted to for the next 
two or three years till we feel tihat 
our economic position has improved, 
inflationary trends have shown a 
decline, our economic life is going on 
very smoothly and will go on smooth-
ly in the coming few years.

With these few words, I again 
thank the President for his gracious 
Address and I thank you for giving 
me this opportunity of seconding the 
motion.

Mr. Speaker: Motion moved :

“That an Address be presented 
to the President in the following 
terms:—

•That the Members of Lok 
Sabha assembled in this Session 
are deeply grateful to the Presi-
dent tor the Address which he has 
been pleaaed to deliver to both

the Houses of Parliament assem-
bled together on the 18th March, 
1957.' ”
The motion has been moved by 

Shri V. B. Gandhi and seconded by 
Shrimati Tarkeshwari Sinha.

Now I come to the amendments. 
Shri Peogam is absent.

I am afraid amendment 15 by Shri 
Pocker is out of order for this reason. 
The amendment reads:

“That at the end of the motion, 
the following be added, namely:— 

‘but regret that no steps are 
taken by the Government for pro-
tecting the interests of the mino-
rities particularly in the matter 
of giving due representation to 
the minorities in the Legislatures 
and local bodies such as provid-
ing reservation of seats, multi-
member constituencies and cumu-
lative voting by which alone 
minorities can ventilate their 
grievances’

We are supposed to be working 
under a Constitution. There is no 
good censuring the Government for 
not modifying the Constitution. 
Therefore, I disallow this amendment.

Also the last portion of amendment 
16 by Shri Pocker is out of order. 
Therefore, I shall omit the words “by 
amending the Constitution if neces-
sary or otherwise” .

So, all the amendments in the 
Order Paper, including amendment 16, 
as amended, except amendment 15 
and those in the name of Shri Deogam 
may now be moved.

Dr. Lanka Sundaram: I beg to
move:

That at the end of the motion, the 
following be added, namely:—

“but regrets that there is no 
indication of Government’s deci-
sion to withdraw from the Com-
monwealth, in view of the unpro-
voked and unjustified hostility 
shown by the United Kingdom on 
the Kashmir question".
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Dr. Kao (Kakinada): I beg
to move:

(1) That at the end of the motion, 
the following be added, namely :—

"but regret that reorganisation 
of the States on linguistic basis 
hag not been completed, by form-
ing, (1) Samyukta Maharashtra 
including Bombay City; and (2) 
Maha Gujerat” .

(2) That at the end of the motion, 
the following be added, namely :—

“but regret that the Govern-
ment has failed to take any speci-
fic steps to bring down soaring 
prices of foodstuffs and other 
essentials” .

(3) That at the end of the motion, 
the following be added, namely :—

“but regret that no specific 
proposals have been made in the 
direction of setting up a socialist 
pattern of society” .

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

(1) That at the end of the motion, 
the following be added, namely :—

“but regret that the Address 
has failed to mention the plight 
o f . the Indians in Ceylon and the 
steps to be taken to rehabilitate 
those who have been forced to 
come to India” .

(2) That at the end of the motion, 
the following be added, namely:—

“but regret that the Address 
has not referred to the position 
of the State of Pondicherry and 
the steps to be taken for de jure 
transfer of that State of India” .

(3) That at the end of the motion, 
the following be added, namely:—

“but regret that the Address 
has not expressed any concern 
over the growing beggar problem 
And has shown no way to solve 
this human issue”.

(4) That at the end of the motion, 
the following be added, namely:—

“but regret that the Address 
has failed to emphasise the neces-
sity of increasing the scales of 
pay of State Government ser-
vants to the level of the Central 
Government servants” .
Shri T. K. Chsndhari (Berhampur): 

I beg to move:

That at the end of the motion, 
the following be added, namely :—

“but regret that It has not been 
possible so far to take practically 
any effective steps for imple-
menting the policy of liberating 
Goa and other Portuguese colo-
nial outposts on the soil of India 
from the colonial domination of 
Portugal and enabling thereby 
the people of Goa and of other 
Portuguese territories in India to 
share in the freedom of rest of 
India.”
Shri V. G. Deshpande: I beg to>

m ove:
That at the end of the motion, 

the following be added, namely :-—
"but regrets that the Address 

while admitting that passions 
were aroused on account of 
States Reorganisation has failed 
to announce that separate States 
of Maharashtra and Maha Gujerat 
will be formed in place of the 
present composite Bombay State” .
Shrimati Renu Chakravarty (Basir- 

hat): I beg to move:

That at the end of the motion, 
the following be added, namely:—

“but regrets that there is no 
mention—

(a) of the necessity of severing 
our connection with the Bri-
tish Commonwealth of 
Nations particularly in view 
of the attitude taken by Bri-
tain in recent times over 
Egypt, Kashmir and the. 
Middle-East issues;
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Cb) of the hardship caused to 
the people due to Government’s 
failure to check the alarming rise 
in prices of essential commodities;

(c) of the increasing burden 
o f taxation on the poorer sections 
of the community and the Inabi-
lity of Government to raise 
resources by checking tax-evasion 
or to tax high profits beyond a 
prescribed limit and to tap sur-
plus wealth from other sources;

(d) of Government’s failure to 
check the growth of unemploy-
ment among the educated as 
well as other sections of the 
community, to stop retrench-
ment, rationalisation, and evic-
tion from land, which is adding 
constantly to the rising figures 
o f the unemployed; and

(e) about the utter failure of 
Government to take any concrete 
measures to reduce the existing 
wide disparities in incomes.”
Shri Pocker Saheb (Malappuram): 

I  beg to move:

That at the end of the motion, the 
following be added, namely: —

“but regret that the Govern-
ment has not taken any steps to 
facilitate the imparting of reli-
gious instruction to the children 
studying in schools” .

Mr. Speaker: All these amend-
ments are now before the House.

Hon. Members will take 15 minutes 
except the spokesmen of groups who 
will have 20 to 25 minutes.

Shrimati Renu Chakravartty:
Participating as I do in the last 
occasion on the Presidential Address 
to be held in this first Parliament of 
India, 1 fee] I must pay a tribute to 
the striking political consciousness 
which has been amply displayed by 
the great electorate of our country 
which has just gone to the polls. 
Such a big electorate has hardly

gone to the polls anywhere else is  
the world, and there has been hard-
ly a ripple on the surface although 
very deep political verdicts have 
been given by the people in various 
parts of the country. New political 
patterns have emerged as a result of 
these elections, the emergence of the 
new being very visibly seen in the 
little State of Kerala. We hope that 
this State and its people who have 
very clearly given their verdict for 
a stable government after so many 
months of difficulty will find the 
fullest co-operation from all quarters 
and especially from the Central 
Government.

Certain other political verdicts 
have been very clearly given by the 
people of certain other States. For 
example, I should like to place be-
fore the House, and especially be-
fore the ruling party, the verdict 
which has been given over the ques-
tion of the linguistic States. Pas-
sions had been roused in the past. 
Often these passions were pointed 
out as being very unworthy and 
undesirable, but they have risen out 
of very deep longings of the people 
for linguistic States, and once again 
Maharashtra with Bombay has shown 
very clearly the verdict of the peo-
ple on this burning issue which has 
been the most potent issue before 
them, relegating to the background 
even such important matters as 
foreign policy. If the figures are 
any indication, then on this linguistic 
States issue of Maharashtra with 
Bombay, one on which the Samyukta 
Maharashtra Samiti has fought the 
election battle, the Samiti has won 
90 seats, while the Congress has won 
only 38 seats and others 3 seats. 
Besides, there are also indications, as 
they have come even from a hun- 
dred-per-cent Congress State like 
Gujarat, where the P- rishad has won 
as many as 31 seats.—while in the 
last elections. I thin!: the Congress 
had almost a ninety hundred per 
cent, majority—in the victory of Shri 
Indu Lai Yagnik who has made it 
very clear that his v.'otory is not m 
personal victory but the victory of
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the linguistic States issue. I would 
urge Government, therefore, to con-
sider very seriously this entire 
matter once again and go by the 
verdict o f the people, which they 
have placed before the country with 
so much sobriety. We would urge 
them to concede the demand, and we 
would like them to take note of the 
verdict which has Seen given in 
another manner in the Kerala State 
by the emergence of the Kerala State 
on the linguistic States issue, which 
has been followed also in the State 
of Maharashtra.

I would also like to point to 
another very important political 
verdict that has been given by the 
electorate. In this connection, I 
would like to answer just one small 
point that was made by the eloquent 
speaker who has just finished, on the 
question of the labour verdict.

The verdict which has been given 
by labour throughout the length and 
breadth of India has shown very 
clearly that the policies which have 
been enunciated by Government and 
by the organisation which has been 
sponsored chiefly by them, namely 
the INTUC, have been defeated by 
overwhelming majorities. Within the 
short time at my disposal, I shall 
point out the remarkable victories 
which have been achieved in places 
like the Kharagpur railway centre, 
-which only a few months ago was 
pointed to with a hand of ridicule by 
Shri Lai Bahadur Shastri, and there 
the election has been won by a mem-
ber of the Communist Party, which 
party was pointed to by Shri Lai 
Bahadur Shastri as being traitors.

Another remarkable victory is the 
victory wQn by the Communists in 
Jamshedpur, the home of Tatas, the 
home of steeL The sump thing has 
happened at Burapur and Kulti also, 
the two other places where steel is 
made. In these three places, namely 
Jamshedpur, Bumpur and Kulti,

where the two big magnates, the b i£  
monopoly bosses, namely Tatas and 
Sir Biren Mukerjee gave liberally to 
the Congress funds, whilst at the same-
time they had refused the workers 
their legitimate demand for produc-
tion bonus and increase in the emolu-
ments, stating the same argument 
which was advanced by my hon. 
friend who spoke before me, namely 
that prices would go up if such 
liberal donations were made to the- 
workers’ pockets, the labour has- 
given its verdict. So is the position 
in Ahmedabad and Indore as well. 
Lastly, I would like to point out the 
victory of a young humble clerk o f  
the State Bank of India with a salary 
of Rs. ISO a month, Shri Prabhat 
Kar, over two of the most affluent 
people in my State of West Bengal.
I feel that the middle-class emplo-
yees have in this victory also shown 
that today the labour policy of the 
Government of India has not the 
backing of the majority of labour.

Having made these points, I should 
like also to point out certain other 
disconcerting features that have come 
before our eyes during the course of 
these elections. One such feature is 
the large amount of moneys which* 
have been paid to the Congress funds 
by big monopoly business. I should* 
like to repeat before this House the- 
judgment which was given by an 
eminent judge of the Calcutta High 
Court, Justice P. B. Mukerjee, on 
28th February 1957. He gave his 
judgment on the application of the- 
Indian Iron and Steel Co. owned b y  
Sir Biren Mukerjee and Sir Leslie 
Martin to amend their memorandum 
of association to enable the firm to 
contribute to political parties. The- 
demand was that they should be- 
allowed to contribute to the funds o f  
political parties which would advance* 
policies conducive to the interests o f  
the country. The honourable judge,, 
while giving his judgment, statedt 
that there was nothing in the Consti-
tution or in the Companies Act to 
prevent anybody from, paying such 
contributions.
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In this connection, I would n o i l  
that during the discussion on the 
Companies Bill, we had brought for-
ward an amendment, which we 
thought was very important, to the 
effect that no company should be 
allowed to pay any moneys to any 
political party lor any purposes, be-
cause we felt that that would be a- 
very dangerous precedent. Unfortu-
nately, the ruling party with its big 
majority of votes voted it down. But, 
today, we find that what we had 
feared has come true, and the learn-
ed judge has demanded that there 
should be legislative enactment 
against such donations, and he haa 
further said:

‘It is necessary to keep the 
springs of democracy and admi-
nistration reasonably pure and 
unsullied, before it is too late to 
control the dangers and mischief 
inherent in the situation 
He had further pointed out that:

“Any such contributions would 
enable the company which would 
be the highest bidder to secure 
advantages to the ruin and detri-
ment o f smaller business Arms, 
and also it would allow the voice 
of big business in political life 
and in the life of the political 
parties of the country.”
When we find that Tatas have given 

Rs. 15 lakhs to the Congress election 
funds, Shri Singhania of Kanpur, the 
British tea planters of Assam, the 
sugar magnates of Uttar Pradesh as 
well as Sir Biren Mukerjee with his 
Rs. 21 lakhs contribution have come 
forward for the first time very open-
ly to contribute to the funds of a 
party, which, according to them, will 
advance the policies conducive to the 
interests of these big magnates, we 
feel we have to cry halt to this, be-
cause we really want that democracy 
should be fostered, and that the big 
business interests, the big monopoly 
interests should not have an undue 
weightage and influence over the 
policies of political parties.

I should also like to point out that 
there has been a good deal of the 
rousing of communal passions during 
these elections. I would like to draw 
the attention of the House parti-
cularly to the issue which has been 
raised in Calcutta, where the Chief 
Minister actually visited the Nakoda 
mosque, which he had never so far 
visited in his life. It is not that w e 
are objecting to his visit to the 
mosque, but what we are objecting, 
to is the way in which it was pro-
pagandised, and pictures were taken, 
and prayers were said for him, and 
the news was flashed all over the 
city of Calcutta. Now that the elec-
tion results are out, it has been 
widely publicised that the Muslims 
had voted for the Leftist candidate, 
and as such a remarkable thing has 
happened; only yesterday we read in 
the papers that the editor of a parti-
cular Muslim paper, because he had 
published an early edition saying 
that Mahommed Ismail was winning, 
has been put in jail, a thing that has 
been unheard of, and that has sur-
prised even journalistic circles.

This canker of communalism has to- 
be stamped out. I am afraid during 
the course of the election in our con-
stituencies, we have found that again 
and again this communal reaction 
and communalism has been roused in 
many instances by the Congress 
Party. Also official machinery has 
been very widely used. In my con-
stituency, I have already brought to- 
the notice of the Election Commission 
two very flagrant examples where 
Deputy Ministers were using theii 
official launches in order to go and 
address meetings which were essen-
tially meetings in connection with 
the elections. I have also sent pic-
tures where big bunglows, which are 
actually public property, have been 
used for two months on end as & 
Congress election office. '  I just 
received, unfortunately, a curt' note 
saying . ‘The contents have been 
noted’ .

Dr. Lanka Sand*nun: By whom?’
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Shrimati Rena Chakravartty: By
the Election Commission. It has been 
received; that is all they have said.

I should just like to refer to one 
other rather unfortunate statement 
made by a very eminent and impor-
tant member of the Cabinet, Pandit 
G. B. Pant, on February 7, in Nagpur. 
Unfortunately, the Congress Party in 
some places tried to raise the issue 
of Kashmir as an issue for or against 
•the Congress. Unfortunately, Pandit 
<5. B. Pant stated:

“Every vote cast against the 
Congress in the coming elections 
will be an expression of no confi-
dence in the Kashmir policy of 
our Government” .

Our Party leader has made it very 
clear that the issue of Kashmir 
stands above party politics; it is a 
national issue. I would like to point 
out to the ruling Party that such 
.statements once made in the heat of 
the election fever may sound very 
nice at that very moment, but later 
on they may be used against us, 
against our national interests, by our 
enemies. Today, if foreigners who 

■are inimical to us turn round and 
ask, ‘Have the people of Kerala, who 
have voted against the Congress, 
voted against the policy on Kashmir?’, 
what are we to say, except that we 
'will say in clear and unequivocal 
terms that we stand four-square be- 
"hind the policy of the Government on 
"the question of Kashmir?

In regard to foreign affairs, on the 
question of Kashmir, now that the 
Jarring Mission will be in India, we 
have no objection to anybody coming 
to India, but we would like to make 
it very clear—and we want that the 
Prime Minister reiterates it in the 
clearest possible terms what has al-
ready been stated in the Security 
Council in very able words by Shri 
Krishna Menon—that we are not pre-
pared to reopen the question of the 
integration of Kashmir with India. 
That is an accomplished fact. Kash-
mir is a part of India and we will 
allow no third party from any source

to reopen the question, however 
eminent he may be. We would also 
like to make it very clear that all 
parties stand four-square behind the 
Government on this issue; X do not 
think there is any party in India 
which, on the question of Kashmir 
when foreign intervention is being 
sought to be introduced in Kashmir 
by various resolutions and by various 
ruses under various garbs and 
devices, will not reiterate and sup-
port what has been stated by our 
representative in the Security Council. 
At the same time, we would like our 
Government, if possible, to make Mr. 
Jarring not waste his time in raising 
questions of the various resolutions 
that have been there before the coun-
try and the world for the last so 
many years, and certainly not base 
ourselves on the Resolution that was 
passed by the U.N. Security Council 
in January 1957. If anything, we 
want a settlement of the question. 
We have always wanted a settle-
ment of the question. Such a settle-
ment has to come through direct 
negotiations between Pakistan and 
ourselves. If Pakistan is prepared 
for that, we shall hold out our hand 
of friendship, we shall sit across the 
table and we shall try and work out 
the destiny of our peoples without 
interference from other quarters. We 
believe in this and that is why we 
say that we would like Government 
to have a clear idea as to what has 
been going on behind the scenes all 
these years.

We have to be clear as to who 
fomented and organised the invasion 
of Kashmir by the raiders within 
a few weeks of our independence. It 
was the British officers and agents 
who egged on Pakistani nationals in 
1947 to invade Kashmir; it was the 
British Governor-General, Mount- 
batten, who had desperately tried, 
and actually delayed, the despatch 
of our troops during the critical days 
when the invaders came up to Uri in 
1947. It was again the manoeuvres 
of Earl Mountbatten that committed 
India to a plebiscite under U.N.
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auspices. We were made to say that 
we were prepared, when peace and 
law and order had been established, 
to have a referendum held under 
international auspices like those of 
the United Nations. We* cannot also 
forget that throughout these nine 
yean at every critical stage in the 
long-drawn-out case, it was the 
British and the Americans in the UJN. 
who not only incited Pakistan but at 
times themselves came forward with 
dangerous proposals, with proposals of 
demilitarization at one stage, of 
United Nations police force at another 
stage and of partition at a third stage. 
In 1951, it was they who raised the 
objection to the convening of the 
Kashmir Constituent Assembly.

Sir, it is good to remember these 
facts; sometimes we tend to forget 
them. This year too, it was the 
British backed by the United States,, 
who provoked the present crisis. The 
index of this seriousness is to be seen 
in the fact that even a person like 
Shri Krishna Menon has had to say 
that India’s relations with Britain 
have been strained by the British 
venture in the Middle East and now 
by her venture in Kashmir.

It is in this context that I would 
again urge what we have been urg-
ing for a very long time. We would 
like that wisdom should prevail upon 
our Government now. It is better to 
be late than never. The nation has 
a right to demand of the Govern-
ment that India must secede from the 
Commonwealth. Despite all the 
impassioned speeches which have 
been made by our Prime Minister, 
trying to prove to the world the 
benefits that have accrued to us by 
our partnership in the Common-
wealth, we feel—and the people of 
India feel—that this has not been so. 
Our link with the imperial chain has 
not been to our advantage. Not only 
has our country grown in moral and 
political stature, which makes us 
unfit to be in the Commonwealth— 
which, to my mind, is a thieves’ kit-
chen—but our national interests in-
dicate that the continuation of this

unholy partnership jeopardises the 
nation’s case before the world. That 
is why during the last elections, al-
most every party had raised this 
question and posed it before the 
electorate—the question of our coming 
out of the Commonwealth. In a mes-
sage to the people, they have de-
manded that we should leave the 
Commonwealth. It is now up to the 
Congress Party to take heed before 
it is too late.

In this connection, I should also 
like to commend the statement made, 
though made in halting manner but 
for the first time, by Pandit G. B. 
Pant when he said: ‘Yes, our con-
nections with the Commonwealth are 
not irrevocable’. We hope that now 
that not only our national prestige 
but our national interest demands it, 
we shall answer to the verdict of the 
people and come out of the Com-
monwealth-

” l  should now like to just make a 
few remarks about a rather unfortu-
nate incident which has taken place, 
as I feel that this is the appropriate 
place to make them. That is the 
rather indecent haste with which our 
Prime Minister rushed to tender an 
apology on behalf of the Govern-
ment for what had appeared in a 
particular party journal, although 
that party may be the same party to 
which he belongs. All that was 
necessary was for the editor to ten-
der an apology saying that the state-
ment attributed to the Queen of 
England was wrongly attributed to 
her. That was all that was necessary. 
But when we find that the head of 
the Government, the Prime Minister, 
not only comes with an apology but 
also immediately instructs the High 
Commissioner for India in London— 
who is not a party agency, but a 
governmental agency—to tender apo-
logy on behalf of the Government of 
India, we think it is a matter of in-
decent haste. It was not necessary. 
Even a paper like the Manchester 
Guardian Uas {Minted out very dear-
ly that this was not necessary at all.
I can give quotation after quotation
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as to the type of statements that 
appeared against us in the British 
Press. During the last few months 
It has been vociferous in its condem-
nation of India. For instance, the 
Manchester Guardian, writing about 
Kashmir says:

"If Monaco, why not Kashmir?”

Its editorial attacks Prime Minister 
Nehru on having “taken on the biz- 
zare role of the champion of sacro- 
egoism.”

13 HOURS

The News Chronicle describes 
Mr. Menon’s speech in the Security 
Council as “twelve hours of numb-
ing oratory establishing this brilliant 
man as the bore of the century.’’ It 
compares the situation in Kashmir 
to “that on either side of the Czech 
Sudetanland in 1937” . If I were to 
give all the rantings in the British 
Press and if we were to demand an 
apology for all the indecent things 
that have been uttered in the Western 
Press, especially the British Press, 
there would be no end to it. That is 
why I feel that while we stand be-
hind the policy enunciated in the 
Security Council by Shri Krishna 
Menon on the question of Kashmir, 
whilst we demand that there shall be 
no further reopening of the question 
of Kashmir’s integration and acces-
sion to India, and whilst we demand 
direct negotiations for a settlement of 
the dispute, we also feel disconcerted 
when such actions are taken by the 
head of our Government.

The situation in the Middle-East 
also has given rise to grave mis-
givings. The time at my disposal is 
limited; otherwise I would have dealt 
with this question at much greater 
length. The military pacts, beginning 
with the U.S.-Pak. Pact, going to the 
Baghdad Pact and forward to the 
SEATO Pact, have increased tension 
in the Middle and the Far East. I 
would like the House to notice that 
what America Is doing by the 
SEATO Pact is to hoodwink the

people by saying that they are going 
to give economic aid. This is nothing 
but hood-winking the people. Here 
it is very clearly stated by the New 
York Times.* It says very clearly 
that the United States administration 
has still faith in the SEATO as a 
military pact and that there is little 
likelihood of any change in the Pact’s 
military conception, “Although the 
Administration still has faith in the 
efficacy of economic aid as a pre-
venter of communism in under-deve-
loped countries, there is small likeli-
hood of any significant increase in 
existing aid commitments this year.”

The SEATO Pact is only going to 
bring war materials in increasing 
quantities to Pakistan in order to 
bring the hot war right to our door-
steps. That is why we feel that this 
question has become so serious for 
the whole of Asia, for the whole of 
the Middle-East, especially for all the 
countries which have recently be-
come independent. I therefore make 
a suggestion, one which has been 
made again and again and which has 
become very, very important now to 
be considered by Pandit Nehru, for 
the convening of the Second Bandung 
Conference, or the Second Conference 
of Asian Powers. Large issues are at 
stake and the independence of Asian 
nations is being threatened by the 
promise of economic development 
which is being held out and as a 
result of which great dangers are 
looming large on the horizon of 
Asia. It is, therefore, time that the 
Second Conference of the Bandung 
Powers should meet again. The 
monoeuvres of the imperialist powers 
are not only threatening the political 
independence, but also the economic 
independence of the nations of Asia. 
Our development policy and our eco-
nomic situation have to be reviewed 
in the light of these developments.

I now come to the important ques-
tion of prices. Within the last six 
months we have heard two startling 
statements made by two Ministers in 
this House. About August we were
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told by Shri Ajit Prasad Jain, Minis-
ter of Food and Agriculture, that 
something startling was up his sleeves 
and that within a fortnight prices 
would come down with such a bang 
that the whole country would be 
taken aback. Unfortunately, that 
turned out to be a boomerang. 
Nothing happened. Bather, today in 
answer to a question we were told 
that prices of food-stuffs are rising. 
Last session we were given a startl-
ing surprise by Mr. Krishnappa who 
told us that the price of rice in 
Mysore and in the State of Madras 
was falling to such an extent that 
apparently people would he clamour-
ing that there should be a floor on 
prices, as far as the new rice crop 
was concerned. In this instance also 
we found that Government did not 
know how to analyse the sit iation. 
The price of food items prevailing in 
West Bengal in June last was lower 
than the prices today when the har-
vested grain has come into the mar-
ket. In my State, mustard oil which 
is an essential commodity still con-
tinues to sell at the alarming rate of 
Rs. 2 /8 /- to Rs. 3 / - / -  a seer. The 
price of cloth and the other essentials 
of life has also gone up. Yet, we 
find it is stated that steps are being 
taken to check the prices. Such 
statements do not do much good to 
console the people, especially when 
they are becoming poorer every day, 
on account of increasing taxation. At 
such a time for essentials to go up 
to such an extent, is something which 
cannot be forgiven. That is why the 
statement made in the President’s 
Address is no consolation to us. If 
Government is unable to check this, 
people are bound to reiterate: if this 
is development, such development is 
not people's development but the 
development of a few rich people.

I wish to say a few words about 
agricultural production. It has been 
very clearly stated that agricultural 
production has fallen.

Mr. Deputy-Speaker: Seven minutes 
ago the hon. Member realised that 
she had not much time, but she is

continuing. She might take two or 
three more minutes.

Shrimati Renu Chakravartty: I
would not be able to finish all my 
points. As far as agricultural pro 
duction is concerned, the first Five 
Year Plan was supposed to have led 
to increased agricultural production. 
Today we are told that agricultural 
production has decreased. Unless the 
eviction of the tiller of the soil is 
stopped, and the question of giving 
larger loans to agriculturists for cul-
tivation in time is taken in hand and 
better provision is made for rural 
credit, I am afraid agricultural pro-
duction cannot be increased.

The unemployment situation too 
has become very serious, but nothing 
has been done. As a matter of fact 
educated unemployment is the highest 
in my State, but the unemployment 
survey conducted in Calcutta gives no 
scope for hope. It says that for every 
hundred educated middle class, 70 
are unemployed. Prof. Sidhanta, Vice- 
Chancellor of the Calcutta University 
has stated that out of every three 
educated, two are unemployed. Wha1 
does -the Second Five Year Plan pro-
mise the State of West Bengal? In 
West Bengal the total number of un-
employed is 12,50,000. In five years’ 
time it will stand at 18,50,000. The 
Second Five Year Plan promises us 
employment potential of 2,82,000. Can 
we not therefore say that the Second 
Five Year Plan holds out little hope 
for uv> Government should also 
take into consideration the fact that 
new armies of unemployed are being 
added to the already large number of 
unemployed. Retrenchment figures 
of workers in West Bengal are alarm-
ing. In 1951 workers in factories were 
6,47,900; in 1955 it was 5,92,000, which 
means that 50,000 workers have been 
retrenched straightway. If this is 
what is happening, how is the pro-
blem of unemployment going to be 
solved?

I would like to end by saying that 
it is time that Government considered 
a revision of their taxation policy. I 
would not be able to answer many of
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the points raised by the previous 
speaker about resources. But we 
have to consider the urgency of 
reducing the disparities in income. 
In that context the question of na-
tional wage does come forward. 
After all it is the workers and 
employees that form 80 per cent, of 
our people and it is only natural that 
they should demand that there should 
be a national minimum wage. When 
we refuse to put a ceiling on profits 
and on the higher levels of income, 
it is only natural that the lower 
strata, the lower middle classes 
should demand a minimum national 
wage.

These are all national issues of 
very great importance to every poli-
tical party in India on whom the 
people of India have placed the res-
ponsibility for carrying out the task 
of bringing these issues to the front 
as it will lead them to a better, a 
fuller and a prosperous life and to 
raise them from the poverty, the 
ignorance and the want they have 
suffered so long. In this great and 
noble task let us extend the hand 
of co-operation to eradicate and re-
move the disparities of abject hunger 
and the enjoyment of luxuries, by 
curbing the growth of unemployment, 
by curbing the growth of monopoly 
capital. Let us give security to the 
tiller of the soil, the worker, the 
middle-class employee and others by 
wiping the tears of millions of 
mothers and wives who today suffer 
the pangs of seeing their children 
starve and their families starve. 
And, let us enable a new pattern of 
economic and political life to emerge. 
Let not future generations say that 
pettiness and shortsightedness have 
barred the way to the onward march 
of a new India.

Shri Gadfll (Poona Central): Mr. 
Deputy-SpeaVer, it is not unexpected 
that the background for the discus-
sion over the Address of the Presi-
dent should be the election results. I 
am glad to And that the Communist 
party had developed a democratic

outlook inasmuch as references were 
made by Shrimati Renu Chakravartty 
to the successes secured by the candi-
dates of that party. I hope she will 
extend the same tolerant attitude 
when she learns about the reverses 
and when the entire picture is before 
the country.

She referred to a certain instance 
in which it was alleged that Govern-
ment property was used for the pro-
paganda of the Congress Party. My 
experience in my region has been the 
contrary. Our meetings were disturb-
ed, every one of them. Personally I 
addressed 116 meetings. Excepting a 
few, every meeting was disturbed. 
On the other hand not a single meet-
ing of the opponents was disturbed. 
Although the Police were there they 
never came to our help. And, as to 
the attitude of the government 
machinery and government servants, 
let me tell my hon. friend that when 
the postal ballots were counted, 60 
per cent, of them were in favour of 
the non-Congress candidates. Any-
way, it is no good complaining about 
the method and manner in which elec-
tions were conducted. I think it is a 
matter of great satisfaction, in fact, 
of congratulation to our country that 
this great experiment of democratic 
government has succeeded to a con-
siderable extent.

Shrimati Renu Chakravartty also 
said something about Dr. B. C- Roy 
going to a masjid and appearing to 
pray. So far as my region is concern-
ed, I assure her that voting went on 
absolutely on non-communal lines and 
not less than 10 seats for the Bombay 
Assembly and about 4 seats for Par-
liament have gone to the members of 
the Scheduled Castes, an indication 
which shows that, at any rate, in my 
region people are thinking in terms 
of political ideals and parties and not 
in terms of communities and castes. 
But, if there was any party responsi-
ble for encouraging communalism it 
was the party to which my hon. friend 
there has the honour to belong, be-
cause they compromised with the com- 
munalist parties like the Hindu Maha 
Sabha and the Jan Sangh just to
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defeat the Congress, not on any major 
issues as I could conceive but on some-
thing which was conceived in over-
strained emotionalism.

The Address of the President covers 
the entire field of policy, both inter-
nal and external. So far as the ex-
ternal policy statement is concerned, 
I think, this hon. House will have 
greater opportunity and a fuller op-
portunity when that specific question 
will be discussed. Therefore I do not 
propose to say anything on that.

So far as Kashmir is concerned, I 
welcome the firm attitude of the Gov-
ernment as expressed in the Address 
of the President. Let us, every citi-
zen of this country, understand the 
full implication of the fact that 
Kashmir has become a' part and parcel 
of our community and of our State. 
It means that the responsibilities of 
defence and development are on 
everyone of us. And, as the Prime 
Minister has rightly pointed out in 
one of his speeches, we are not out to 
have even an inch of ground which 
does not belong to us. At the same 
time, we will defend with all our 
might and men what is undoubtedly 
ours. Our country is great; our 
country is known for its hospitality. 
But, if anybody thinks of coming on 
our land with an aggressive intention, 
all I can say is he will have as much 
land as is necessary for his burial; 
that means 6 ft. by 2 ft. by 3 ft. and 
not an inch more.

The next question was about India’s 
continuance in the Commonwealth. 
When this great decision was taken I 
was in the Government. It is not 
possible for me to say everything be-
cause of certain conventions and the 
oath of office. But we must consider 
this on merits. We can end it with-
out notice and by taking a unilateral 
decision. The Commonwealth has 
been described by one of the eminent 
political writers in England as just a 
political club. We meet; we discuss; 
we always agree to disagree and 
nothing is binding. There is no oath 
of allegiance. Therefore we have to 
see what are the advantages in its 
continuance in the field of culture, in 
the field of commerce, in the field of

industry, in the field of diplomacy and 
foreign affairs. Today because of 
particular events taking place in 
England, naturally, our emotions have 
been roused. It is just possible in 
another year or so the present Con-
servative Party may be thrown out of 
office and the Labour Party might 
come in. Then the situation may sub-
stantially change. But, as was said 
very rightly by the hon. Home Minis* 
ter yesterday in the debate dn the 
Foreigners Act, there is no binding 
tie for the continuance of this country 
in the Commonwealth. We can end 
it. But, let us not take that decision 
in an atmosphere of emotionalism; let 
us consider like shrewd businessmen 
whether it is advantageous to be 
there. If it is, thfen continue; if it is 
not advantageous, let us walk out. 
There is no sentiment on the part of 
India that would compel her to re-
main in the Commonwealth.

Reference was made to Bombay and 
Gujarat. I appreciate what my hon. 
friend has said. The full picture is 
riot yet out. It often happens that 
marginal events just affect the full 
picture and might even affect its 
quality and the intensity of the situa-
tion. But such outlines as are there 
clearly show that the enthusiasm 
shown by this hon. House in August 
1956 was misplaced. This hon. House 
was anxious to give a solution but not 
anxious to give the right solution. 
Those 282 great and good Members 
of this hon. House practically forced 
the hands of Government. And, be-
cause it became the law o f the land, 
we bowed to that decision. Events 
have proved that it was not a wise 
decision. Therefore the verdict of the 
people if it is expressed through the 
ballot box must be properly under-
stood and must be properly appre-
ciated. What should be done, when 
it should be done and how it should 
be done are matters for Government. 
The art of politics has been defined 
by Lord Morley as rather consisting 
in knowing when, where and how 
what is possible to do. That is a 
matter for Government. All I can add 
is that Government should see that 
the faith'in the democratic method is 
developed and maintained. And that
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faith is the foundation of democracy. 
If that faith is affected and if the 
ballot box proves to be inefficacious 
and is not respected, it ceases to have 
any attraction, and the results will 
be unhappy both for the citizens and 
for the State.

So far as the decision of the bigger 
bilingual State for Bombay is con-
cerned. I think that the verdict of the 
people will not be lost on those in 
whose hands the destiny of thi? 
country lies. The government that 
will come, after the present govern-
ment resigns formally, will, I am sure, 
certainly take notice of this, and 
there, I hope, constructive statesman-
ship will step in and come out with 
a solution, if not in the near future, 
at least in due course in an appro-
priate manner that will make the 
entire situation much easier and in 
that way make the country strong so 
that it may be strong abroad.

Lastly, about the economic situa-
tion, I have been a critic of this 
Government, a constructive critic, 
and I know that what has been 
achieved so far is not to the expecta-
tion of many. But to be frank and 
just, whatever has been achieved is 
not altogether increditable, not al-
together inconsequential; though the 
achievement may not claim a high 
rate of dividend on aspirations enter-
tained and efforts undertaken, yet 
we must give the Government the 
credit for its sincerity and best 
efforts shown in the course of the last 
five years. What is of greater im-
portance is the future. Age-old 
poverty and ignorance and other eco-
nomic circumstances to which elo-
quent reference was made by my hon. 
friend here do require not only every 
effort on the part of the Government 
but also every effort on the part of 
every citizen in this country. And 
I particularly appreciate Shrimati 
Chakravartty’s appeal for cooperation 
with the Government and if that ap-
peal becomes a reality in the course 
of the next five years, I have not the 
slightest doubt that the great Indian 
community, the great Indian country 
which we have visualised In the future

in the Preamble of our Constitution 
will be an accomplished fact. Our 
ancients considered that every citizen 
of this world entertained an ambi-
tion to become a citizen of Bharat.

It is very difficult to have birth m 
Bharat because it is a land of great 
people, great traditions, noble people 
^nd noble traditions. Let us keep 
thai great ideal before us, and by co-
operating in whatever good the Gov-
ernment does and in respectfully, 
firmly and effectively pointing out 
where the Government goes wrong, 
let us agree to the fundamentals of 
democracy, those institutions which 
are of a fundamental character. Let 
us respect them and whatever be our 
fiiiTen'nco;;, those differences must be 
(•'in lined to the methods through 
whirh, and the ways by which the 
ideal has to be accomplished and not 
do something which will disturb the 
entire foundation of our democracy. 
From that point of view I was very 
ylad to see only yesterday a state-
ment by the communist l(|nder that 
when called to form a government in 
Kerala, they would respect the Con-
stitution. That is a good sign— I do 
not say a sign which promises every-
thing in the future, but to begin with, 
it is a good promise and a good 
indication and that will give an 
opportunity for them to show that 
there is an alternative to the social-
ism preached by the Government to 
see it accomplished in this country.

Therefore, I respectfully submit 
that the new pattern to which she 
made reference will be coming into 
existen/e in the most democratic and 
Peaceful manner.

Lastly, old order changeth and new 
order is coming. But let us have 
some respect for the old order and 
the old men who will no longer be
here.

Dr. Lanka Sundarsniyjkr. Deputy-
Speaker, my hon. friend, If aha Hwhtt) 
Gadgil, who has just spoken wlrth tuck 
emotion towards the end of hit



Motion on Address SO MARCH 165? by the President I j6

speech, has spoken rightly when he 
said that the/old order ffrangpth but 
let there be respect for the old order. 
The Inevitability o f gradualaeea has 
been stated to be the principal & - 
«rrpfti»nt o f parliamentary democracy 
as the British/have experienced and 
ae the British nave given it out to us 
when they transferred  power. But 
is there inevitability o f gradualneas 
in our midst these days? T r pgr at to I 
say there is not- I toere _ is.
6ne very important illustration * “of 
this statement of mine is supplied hjt- 
t£e. Presidential Address itself which 
this hon. House is discussing// this 
afternoon.

The Mover of the Motion of Thanks, 
my esteemed friend, Shri Gandhi, is 
not here at the moment, but speaking 
with the authority of the Chairman 
ot the/ Public Accounts Committee, 
he has tried to fill up a number of 
gaps in the Presidential Address. 
The Seconder of the Motion, Shrimati 
TarifPiJ^najw sinhn has gone a step 
fuj;th£rj and not only tried to further 
All up the gaps left in the Address but 
also made a number of very construc-
tive suggestions to ensure that the 
policy of the iGovernment, \>oth in the 
national and/ in the international 
spheres, is put olv>a high pedestal, .at 
any jC£te to such an extent that it will 
satisfy the requirements o^the people ; 
in this country.

Reviewing the debates so far, 
Shrimati Renu ChTif%r°” °*’*fa'  esoecial- 
lx towards the end of her speech, 
spoke with the strength of authority 
available to her as/one of the princi-
pal sjjK^esmgp of the Communist' 
Party of this land and said that there 
will be oo-operation available between 
the Government, the ruling party Jor 
the time beuvg/here. and her own 
party especially perhaps with--refer-
ence to j& e future of Kerala.

The debate, as I have seen it deve-
loping, igo£&_lhAn/justifies my com-
plaint in the verj^flrst session of this 
Parliament w h en 'l had the privilege 
o f opening the first foreign affairs 
debate/ the complaint . being the 
growing, per*latent imbalance of ap-

proach on the part of/Ahe Govern - 
ment to national and ^'international 
affairs if  we w t V “»  the 'ffbole 
Address of the President, we will find 
that more than 65 per cent. 6f the 
gpaae devoted/ to the Address was 
devoted to fw eign affairs. I remem-
ber, Mr. Deputy-Speaker,—you were 
here when I opened the first foreign 
affairs debate five years ago—saying 
that war must look more inwards than 
OUluuxds. 1-regret to sav that even 
after five years’ experience—some-
times excruciating, sometimes really, 
happy—wp have net been able to 
learn the dictum^and we are still 
pursuing the same policy, namely, the 
one~~Taid down by the great British 

..Proconsuls who ysejl to address from 
this particular chair in the years jjqne 
by when they spoke of foreign policy 
Tp preference even to domestic 
policy; in nthnr -wnrrin, we still con- 
tfftue to be the victim of the method 
h.&ndSd._oyer to uy by the departing 
British, namely, by giving undue im-
portance to foreign affairs and no im-
portance at all, at anv.-xate, to that 
which is deserved, internal affairs.

There is a n j amendment in the 
Order Paper in my name which.JL.had 

,Ui.e honour to mqye this morning to 
the Motion, namely—

“ but regrets ttylJLiiu&e is no in-
dication of Government’s decision 
to \#ithdliaw from the Common-
wealth in view of the unprovoked 
and unjustified hostility shown by 
the United Kingdom on the 
Kashmir question.”
As far as foreign affairs goe^7my 

own reading of the situation is /that 
unless and until we solve the question 
of Kasfiriur, there qannot be any possi-
bility of our. placing our foreign 
policy on a j  sound, enduring and 
honourable basis.

Reviewing the history of the en-
tire Kashmir question, you will re-
call that this House had the opportu-
nity only once, of discussing Kashmir 
as 'a  separate/ entity, as a separate 
prbblem. There was a Kashmir 
Affairs Debate immediately after the 
Abdullah-Nehru Agreement—that
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wai about years ago. I have 
chosen to put down thiaj amendment 
in the language in which it is draft-
ed specifically to direct the attention 
at the Government to the imperative 
need for a^ ’ immediate withdrawal 
from the Commonwealth.

1 wa<»f»urnrised to listen to my 
hon. friend, Kaka Sahib —Gadgil, a 
little while ago when he spoke about 
the necessity for an average Indian, 
to Amction as a shrewjJ businessman/ 
to strike out a fcalahce sheet oI~our 
losses and gains of our continued 
membership of the Commonwealth. 
There are two • important faotors 
which could not be missed in t£e/pre-
sent context. One is the continued 
existence of the Imperial Preference. 
Times out of number, I and a number 
of my colleagues in this House have 
drawn the attention of/ the Govern-
ment to the necessity for the publica-
tion of a balance sheet. But what I 
actually got as a result of private 

.correspondence, was a sort of a sum-
mary of/jlhe enquiry into the opera-
tion of the Imperial Preference.

Each time Government takes up 
the position that continued member-
ship of the Commonwealth is neces-
sary from the economic' and military 
pointajo# view. One hears so each 
time when a demand is made. I 
hope I will have another opportunity 
of reverting to it in greater 1 detail. 
Opportunity was always denied/to this 
House to discuss the implications of 
the membership of India in the 
Commonwealth of nations. There 
were repeated demands but they did 
not result either in the supply Jo t the 
data necessary to understand whether 
Imperial Preference had been'tcTour’ 
advantage or whether in the so-called’ 
military sphere, where India’s co-
operation . f t  England’s co-operation 
was very/pecessary, it was to our 
advantage.

The facts are absolutely different. 
I digress on the main point of my 
amendment only to show certain facts. 
Whenever a demand is made^or the 

ot the connection o f India

from the Commonwealth, the argu-
ment is that the balance sheet is In 
our favour. In any case, I Stand by 
one statemenwnade here by Shri T. T. 
Krishnamachari who was formerly 
the Minister of Commerce and Indus-
try that it was not to the disadvantage 
ai India. That W em s to be our 
■Balance sheet. But I will let it pass.

Coming to the Kashmir question, I 
have before me a record of what the 
Jion. Home Minister said yesterday 
iih replying to thef I debate on the 
Foreigner’ .Laws (Amendment) Bill. 
He said: *

“I do not say fhat no time will 
ever come when we have to give 
thought to the problem. It m ay, 
be necessary to reconsider and re-
examine the position when cir-
cumstances require us to do so.”

L iegret-to-say that this particula 
announcement of no less a persoi 
than the/Home Minister, whose par 
liamentary gifts and mastery of th 
English language are well-knowr 
will not be accepted a6 satisfactory b; 
this country. The time has come 
when a decisionf must be taken. It 
should be enforced forthwith* I do 
hope that as a result of this 
debate, and also possibly as a 
result of another debate likely 
to bef/ held in this House on 
foreign policy proper, the Govern-
ment will make up its mind and an-
nounce its decision. Such a with-
drawal from the Commonwealth has 
been demanded by this country al-
most unanimously. 7
r/g; consider that, apart from the 
Kashmir question, Britain has taken 
it upon herself to thwart India’s 
peaceful efforts with reference to the 
Goa question. I /am  glad that the 
President has, in the Address given 
to us, made a reference to i t  I am 
briefly quoting what he said:

“My Government/deeply regret 
that' Goa still continues to be an 
unhappy colonial outpost of the 
Portuguese Government, where 
every kind of liberty is suppress-
ed and economic «l»ypntinn pre-
vails. J It is the firm policy of my
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Government that Goa should be-
come free from colonial domina-
tion and should share in thp free.,
dom o f the rest of India^y

These two jjentences are couched in 
very noble lln&guage but, I regret to 
say, not in a language which is suffi-
cient to meet the requirements of th<y 
situation. 1 see here my hon. friend 
Hhri-T it  f!H»^|iuji who has come 
out o fth e  &oa ja ils/ and I dare say he 
will contribute hia/own to a discussion 
of t̂his Goa aspect of our foreign 
policy for I see on the Order Paper 
an amendment in his name which I 
heartily /  endorse. This particular 
amendment, to my mind, is most time-
ly. With some knowledge as to what 
is happening with regard to the move-
ment with reference to G oa/fiber a- 
tion, I feel that there! is a complete 
sense of frustration all over the 
country as regards the manner in 
which the Government had handled 
the Goa/situation so far. I may here 
say ancx admit that the Qasto-- 
NageflHaveli issues are before the 
International Court. I am also pre-
pared to accept/the possible develop-
ment wheretfy the Portuguese 
Government may prefer another 
complaint against us with reference 
to certain deposits in certain banks in 
India. But apart from these)two ad-
missions, I have to say that the people 
of Goa have been neglected complete-
ly.

I have been hoping that as a result 
of the Prime Minister’s/jvisit to the 
\̂ .S.A. and his^talks with the IL S j 
Presiclent in particular, the Goa issue 
would be taken up in right earnest in{  
that way. I am sure he would not 
say to us that President Biaenhower 
told him—I am only using m » imagi-
nation—“but Dr. Salazar is anyintract- 
able fellow and nothing could be 
done". That shouldTnot be the pur-
pose for which the visit had been 
undertaken. The highest possible 
hopes were entertained. He j went to 
the United States in the light of what 
had happened earlier, in terms of the 
statement made by Tflty iVMttT RvtjHi /"\ 
eighteen months ago onjthe Goa issue V/ 
Sut I  find that our foreign policy

with respect; to  Goa has entered -*
cul .do sac and it is time that a bold 
reorientation o f our policy /  towards 
Goa is undertaken, especially on the 
domestic front

I will not have time to go into the 
details on this issue but I would like 
to Jspotlight two issues of' consider 
abfe importance. There are still some 
Indian prisoners in Goa whose re-
lease is stated to be imminent. But 
what about the vast/ number of 
Goanese prisoners insiae the Portu-
guese jails? Where do we come into the 
picture? What is the role of« the 
Government of India in regardtto the 
liberation of those prisoners wno are 
nationals of Goa proper? I use the 
word ‘national’ rather carefully for 
the purpose of contra-distinctioo of 
Indians/ inside Goa jails and Goans 
inside Goa jails. I regret to say that, 
up to the moment, nothing has been 
done to ensure that those great 
patriotsJ men and women who have 
been imprisoned and brutally treated' 
in the persons of Portugal, not only 
in Goa but in other places also, are 
released. This/ issue has not been 
taken up by tHe Government of India 
with the result that the people inside 
Goa are burning with a sense of 
frustration and/jare indignant against 
India’s inaction in regard to this 
vital question. I do hope that this 
aspect of the matter will be taken up 
very soon.

I/had occasion, in the last session 
 ̂of the Parliament, to say a few 
words about Dadra and Nager Haveli 
and also about the need for a pro-vi-
sional I Government. Recently, I had 
occasion to meet in Bombay repre-
sentative spokesmen of more than ten 
Goan associations. I am here to say 
without fear of contradiction thatJ the 
vast majority of the people who 
claim to represent the public opinion, 
the opinion of the people of G o a - 
most of these are migrants or people 
who have been let out of the jails by 
Portugual and residing, in Bombay 
these days—feel that 'a provisional 
Government is an absolute necessity. 
The Government f should ensure that 
this provisional Government comes 
into being. I am not happy at the
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manner in which the administration 
of Dadra and Nager Haveli is being 
carried on. Ostensibly, there is Dr.1 
Antonio AMt&ck> who is running the 
•administration. I am/ prepared to say 
without contradiction that some
minion of the Bombay Government iŝ  
at the back of this puppet show. 
Either the Government is through
the representatives of the people
functioning according to the will of
the people or itjfis not. Surely, it 
could not be the desire of the Prime 
Minister to treat these areas as a 
colony of the Government of India 
I know |and 1 can say with the utmost 
confidence that Prime Minister Nehru 
would not encourage colonialism, even 
chota colonialism, as far as India is 
concerned. I am /sorry I have to put 
it in this language in order to draw 
the pointed attention of the Govern 
ment pf India so that efforts may be 
made ho establish a provisional Gov-
ernment. In fact efforts are being 
made by the Goan public leaders to 
establish a provisional Governmenli. 
but unless these efforts are assistedfj 

' by the Government of India, they will 
be thwarted. I consider Kashmir and 
Goa are the real touchstones of our 
foreign policy and to that extent *5 
must pay regretfully that we have not 
succeeded.

There are only two other points, 
Sir, and I would have dQne. I made 
a ccanplaint earlier in my speech 
about) the growing, persistent im-
balance of approach in the policy of 
the Government towards national and 
international questions. I have ana-
lysed the President’s Address and I 
find a( few lines were deemed suffi-
cient to dispose of the entire question 
of economic policy to which we have 
pitched our wagon, the wagon of our 
destiny sc/yoo speak. V I regret this 
should not have been the; manner in 
which the vast questions of national 
reconstruction are sought to be dispos-
ed of in the last Address of the Presi-
dent to the first Republican Parlia-
ment of India.

I remember four years ago, when 
this House took up discussion on the

First Five Year Plan Report—I had 
also the privilege of opening that de-
bate—trying to direct the attention of 
the Government, and in particular the 
Prime Minister, to the need for the 
mobilisation of public opinion behind 
the Plan. At,, that time I remember 
having said,—and I recapture the 
same mood because I feel it is vitally 
necessary as we are going through the 
first year of the Second Five Year 
Plan, and as this Parliament is hand-
ing over the torch to the next Parlia-
ment in a few weeks to come—“Let 
the Prime Minister resign his Congress 
presidentship or even his portfolio of 
External Affairs and become the 
Director of Manpower Mobilisation” . 
1 remember there were smiles even 
from the Prime Minister. I would not 
say he is cynical himself but there 
were cynical smiles from a certain 
section of this House. I am recaptur-
ing this mood only to emphasise the 
point that the five year’s running of 
the First Five Year Plan and also the 
ten or twelve months of the Second 
Five Year Plan have not con-
vinced me that the people are be-
hind the Plan. There is a growing 
isolation of the ruling party from the 
emotions of the people in so far as 
the' implementation of the Five Year 
Plan is concerned.

What happened to the Committee of 
Public Co-operation which the Prime 
Minister set up five years ago? Only 
one sitting was held and the Com-
mittee of Public Co-operation repre-
sentative of all political parties has 
been abandoned. Since then nothing 
occurred to ensure that the ruling 
party and other parties and individu-
als in this country will agree to work 
together as far as the Second Five 
Year Plan is concerned.

After several years pf fighting in 
this House the District Development 
Committees all over the country have 
been reconstituted. I happen recently 
to have attended'1 a couple of sittings 
of the Committee o f my own district. 
But here again I say the same old 
system of nomination of members 
continues with the result that the l iv e



Motion on Address 20 MARCH 1957 by the President

Year Plan is only a Plan enforced by 
ihe officials and nothing more and 
nothing less. I do not have time to go 
into/the details as far as the Plan is 
concerned, but I do say this, that after 
five years of the First Year Plan and 
nearly one year of the Second Five 
Year Plan there is greater unemploy-
ment in India, today, lesser production 
of food and greater price inflation. 
These are only symptoms of a deep-? 
malaise which might engulf the Sec-
ond Five Year Plan, and if one reads 
between lines the statement made only 
yesterday in this House by the Finance 
Minister it will be seen that the Sec-
ond Five Year Plan is now on the 
rocks. I do hope even at this late 
stage there will bejan" effort made by 
the Government to harness the mind 
and effort of the people, not on any 
party basis but on a national basis.
I regret to say, whatever is visible in 
the country, as far as operation of the 
Second Five Year Plan is concerned, 
does not give me confidence that such t 
aNjational approach is being sought 
to be pursued by the Government, 
and 1 do hope that as a result of this 
appeal, which I.am making again four 
years after 1 opened the debate on the 
First Five Year Plan, a change will 
be made and that these words will 
not fall on deaf years.

Swami Ramananda Tirtha (Gul- 
berga): Mr. Deputy-Speaker, Sir, the 
President’s Address delivered before 
the joint session of both Houses of 
Parliament, and the last one, is 
couched in humble, sober and, if I may 
use the word, few expressions. We 
are standing on the anvil of a second 
phase of our democratic life and, 
naturally, growing as we are in sta-
ture, the enumeration of our achieve-
ments during the last five years has to 
be in as humble terms as is humanly 
possible. At the same time, we can 
deprive ample satisfaction for the 
achievements which we have made 
during these five years.

The vast electorate of this greatest 
democracy of the world hastshown 
that it can exercise its democratic 
right judiciously, with perfect under-
standing and with a sense of sifting

the seed from the chaff. It is a glow-
ing tribute to the wisdom and the 
political consciousness of millions of 
voters in this land that they have con-
ducted the elections in a very free and 
fai^jnanner. The peaceful way ir̂  
which the electorate behaved is bound 
to strengthen the faith of the people 
in the efficacy of democratic method 
of functioning. Sir, I once again pay 
my humble tribute to the vast millions 
of this democratic India who have 
proved by their judicious vote that 
they do not lag behind/in democratic 
functioning any advanced democracy 
in the world.

I have to say a few words about 
the manner in which the adminis-
trative machinery has functioned 
during the elections. Complaints have 
been made by my friends opposite. 
My experience and the experience 
of those who contested the elec-
tions has been different. The adminis-
trative machinery1 during the second 
general elections, which we have 
just completed, has behaved more 
impartially and it has very little to 
do witli the political affiliations of the 
various parties. As experience grows 
this impartiality on the part of the 
administrative machinery will also 
grow. But let us remember that the 
administrative machinery has been 
functioning under the stress of politi-
cal parties, and it is certainly to their 
credit that they have kept themselves 
aloof from all political impacts as 
much as was humanly possible. There-
fore, the faith of the people in a de-
mocratic way of life has been streng-
thened. Let us not minimise the im-
port of its conducts.

We are standing, if I may say so, at 
crossroads. The Second Five Year 
Plan has already run one year’s 
course. We were listening to the 
speech of the Finance Minister yester-
day afternoon. He is cautious and 
seems to be alive to the risks involv-
ed and also the steps to be taken. But 
une 'thing which I would like to em-
phasise is that the success of the 
Second Five Year Plan depends above 
all upon one very important factor,
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and that is the employment potential 
which it is going to afford. I do not 
know what the next “four years are 
going to reveal to us, but from the ex-
perience which many of us have gain-
ed by our close contact with the mas-
ses I can say that if the manner of 
implementing the programmes and 
the various schemes of the Plan is 
continued as before, there is a bleak 
prospect for a growing potential for 
employment I say this with all the 
responsibility that I command. It is not 
so much the co-operation on the part 
of the people that is lacking, but it is 
very sad to see that in spite of all the 
emphasis laid upon the patriotic con-
tent of the administrative machinery, 
it has not still been geared up to that 
level where it can secure the co-
operation of the people on its own 
accord. It is not the people who 
should go to the Government; it is the 
Government and its administrative 
machinery that should go to the peo-
ple and rouse them in the implemen-
tation of the Five Year Plan. There 
would be ample time for discussing 
this particular aspect of the question 
when discussion of the second Five 
Year Plan and the General Budget 
takes place, but I would only say at 
this stage that great vigi] is called 
for in the manner in which the 
second Five Year Plan will be imple-
mented. The pace of industrialisa-
tion, as I said must be commensurate 
with the employment potential, and 
the second Five Year Plan will stand 
or fall only on these tests.

Reference has been made to the 
question of Kashmir. I do not want to 
add my own arguments. It is not 
necessary for any Member of this 
House to reinforce the arguments. The 
President has been so sure and clear 
on this point, and let us make it clear 
to those who want to play with the 
political destinies of millions of peo-
ple. Let us say to them: “Well, if 
you want to be fair to yourselves and 
to the democracies of the world, then, 
is there any sense left in you when 
you do not accept the accession signed 
by the Maharaja of Kashmir as valid,

constitutional andj^nal?”  If 600 odd 
States of India could be constituted 
to form an integral part of this great 
republic of India, why not Kashmir? 
How can it be put in some other cate-
gory, and how can the validity of its 
being an integral part of this country 
be questioned? I do not understand 
how this'verdict is being challenged, 
but extraneous influences and vested 
interests all over the world are 
plying their own game on this 
beautiful land of Kashmir. Well, let 
us say with all the emphasis at our 
command that India is strong enough 
in its just and democratic cause, and 
it will stand firm in sp it^ of all the 
machinations which many of the 
countries of the world are engaged in.

There was some reference made to 
our tie with the Commonwealth. I do 
not quite appreciate the views ex-
pressed by some Members that we 
should sever our connection with the 
Commonwealth. If we want to, we 
could do so within 'no time. It is not 
an important matter at all. But let us 
see if they have behaved in a particu-
lar way on the Kashmir issue. Now, it 
cannot be the cause of our severing 
our connections with the Common-
wealth. Anyway, as the Prime Minis-
ter has often stated and as the Home 
Minister has said yesterday that the 
Government will certainly consider 
the various impacts of the situation 
which we have to face as a member 
of the Commonwealth, in the ripeness 
of time a right decision will be taken. 
Nobody in this House or nobody in 
this country is enamoured of the con-
tact or relationship with the Common-
wealth.

Something: has been said about the 
reorganisation of the States. As the 
debate develops, perhaps we may 
stray into areas which are not neces-
sary for us at this stage to go into. 
But there is one thing. Whatever be 
the verdict of the people, the manner 
in which it is'^xercised, it is too early 
to say. Anyway, we have to take cog-
nizance, and this House and the Gov-
ernment also have to take note of the 
opinions expressed. They may be
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hasty; maybe emotional in certain res-
pects, but alter all, they are the opi-
nions expressed by the people of a 
particular area; and the House, which 
is a sovereign body and which has to 
deal with all aspects of the Indian 
democratic life, will have to take dne 
note of what the people have felt, 
whether it is in Maharashtra or 
Gujarat or Kerala or in any other 
part of the country.

I express my gratitude to the most 
revered President of this republic for 
having put new life into the heart of 
the teeming millions of India when he 
states and reminds them:

“ ___ there is no resting place for
any of us and the great story of 
the building up of a new and pros-
perous India will continue to un-
fold itself, bringing* happiness to all 
our people and serving the cause of 
world peace and co-operation”.

Let us hope that this aspiration is 
fulfilled and India grows into a pros-
perous and progressive State.

Shri T. K. Chaudhuri (Berhampore): 
Mr. Deputy-Speaker, Sir, I am having 
the privilege of addressing this House 
after an enforced absence of 19 
months. I would beg of the House1 
and you to bear with me a little. I 
shall try to be as brief as possible.
I feel deeply thankful for the oppor-
tunity provided by the reference con-
tained in the President’s address to 
the problem of Goa, and to the fact 
that Goa still continues to be an un-
happy colonial outpost of the Portu-
guese Government. I should like to 
draw the attention of the House to 
the actual state of affairs obtaining in 
Goa today and also to ^he cost in 
terms of human suffering and sheer 
physical repression undergone by the 
people and the heroic freedom-fighters 
o f Goa paid by our Goan brethren for 
the cause of national freedom. This 
is the price that they are paying for 
their loyalty to the ideals of demo-
cracy and national freedom and for 
their loyalty to the ideals which India 
of the past and India of the present 
represent to them.

14 hrs.

The question that confronts them 
and us as well, is what we are going 
to do about it. I am afraid that this 
question has very often been discus-
sed more from the point of view of a 
diplomatic tug-of-war between India 
on the one side and Portugal and the 
big powers on the other side and less 
from the point of view of the efforts 
that are being heroically put forth by 
the Goanese people themselves for 
winning their freedom and for coming 
back to the bosom of free India. As 
circumstances would have it, I am a 
free man today; not only me, but all 
our colleagues who were there as 
satyagrahis, excepting some six or 
seven of them about whose nationality 
there is some dispute. We have all 
come back and we are now free to 
resume our normal activities in the 
everyday life. But, my mind still 
harks back to the Aguada Fort, the 
military prison where some 200 Goan 
political prisoners are undergoing 
savage sentences ranging from 6 to 28 
years. The maximum sentence that 
can be awarded under Portuguese law 
is 28 years and so nobody has been 
sentenced for more than that period. 
On the average, however, one might 
say that most of the people are under-
going sentences from 10 to 20 years; 
that is the normal average.

There are nearly one hundred more 
prisoners in the Fort of Reis Magos 
undergoing the same kind of savage 
sentences. The day on which we 
were released, there were more than 
500 political suspects in police lock-
ups. There are nine lady political 
prisoners and I cannot forget the fact 
that one of them, Mrs. Sudabfeai Joshi, 
has been awarded a sentence of
13 years plus 3 more years, i.e. 10 years 
on the whole. Although she is a Goan 
national, she is the wife of an Indian 
citizen, the eminent Maharashtrian 
literateur Shri Mahadev Shastri Joshi.
I do not know—Heaven only knows— 
when she will come back.

Apart from these, during the course 
of the last three years, at least 10,000 
people have been arrested merely an
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suspicion and kept in police lock-ups 
for periods ranging from 6 months to 
l i  years, with periodical beatings. This 
beating is a regular system under the 
Portuguese police administration. It 
is not the normal kind of beating 
which is resorted to in the course of a 
scuffle with safyagrahis or at the time 
of arrest. You arc arrested on suspi-
cion, taken to thr: police lock-up and 
kept there for months without any 
trial. You are not produced before 
any magistrate. There is no system 
of producing suspects before magis-
trates and petting them committed to 
police custody. You are kept in the 
police lock-up as long as the police 
authorities are pleased for an indefi- 
riite period and regularly beaten once 
a week or at least once in ten days. 
They have a special method of beat-
ing. There is a special kind of instru-
ment for beating, something like a 
cricket bat. It is a wooden plank 20 
to 22 inches long made out like a 
cricket bat, but flat on both sides. The 
Portuguese colonialists in Africa used 
to have a perforated table-tennis bat-
like instrument for beating as John 
Gunther has fef.1ifled, but here they 
use any instrument like a cricket bat 
and only take c.ire to see that no 
bones are broken. Once a week you 
are taken to a pecial beating room, 
beaten there black and blue all over 
the body and ns'n:'i hrc.tt'hl back to 
your cell. That n the system, and it 
goes on for monlhs together. Even on 
the day you are released, you are 
beaten for Hi last time. That is the 
kind of ph. '-al repression against 
which they a c fighting.

I am not exaggerating a bit; 10,000 
people haw been arrested in the 
course of the last three years, and 
beaten in police lock-ups as I have 
described and let out. Every village 
and every taluk has been searched. We 
might be thankful to the’ Chief of the 
Goan Secret Police, Casimir Monteiro, 
for carrying on this kind of oppres-
sion, because to a certain extent it 
helps the movement and makes the 
people bitter. That is the picture that 
you have to envisage to understand’

what is happening in Goa today; and 
to realise what the Goan people are 
up against.

I have seen in the Portuguese Press 
and also in pro-Portuguese foreign 
Press a vociferous propaganda being 
carried on that there is no movement 
in Goa. I do not know and I have 
not yet had time to acquaint myself 
with the steps that the Government 
of India are taking to counteract this 
kind of propaganda, but the Portu-
guese Press is very vociferous in 
asserting that there is absolutely no 
movement inside Goa. Already I have 
said that there are 300 political pri-
soners undergoing savage sentences 
running from 6 to 28'years. There are 
500 political suspects in different police 
lock-ups all over the Portuguese Goan 
territory. 10,000 people have been 
arrested; and, what for? What does 
this indicate? It only indicates that 
there is a vivulent mass movement 
there. Of course, I grant and I recog-
nise that conditions are such that no 
open movement is possible. The ele-
mentary civil liberties, to which we 
have been used here even in the 
Bnti <h days, are entirely absent. The 
legal system is absolutely different. 
The total control of the country is in 
the hands of the State Defence and 
International Police, the special police 
of Dr. Salazar Even ordinary police 
constables have been brought/ from 
Portugal, because they do not trust 
the Goanese police. That is the state 
of affairs which the people of Goa are 
fighting against I do not know to 
what extent things are known in this 
country. I have had the unique 
opportunity of living with our Goan 
brethren, Goan patriots, inside a mili-
tary prison for the last 19 months and 
1 have also had the unique advantage 
of studying the entire Goan situation 
frour inside. The plain fact today is 
that we have failed to provide any 
solution to the Goan question.

1 have heard it said; What can the 
Government of India do? After all it
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is* in Portugal’s possession. They have 
certain recognised rights under inter* 
national law. The problem of Goa 
comes under the purview of inter-
national relations and nothing perhaps 
could be done unless we%go to war. 
To avoid any misunderstanding, I 
would like to make it clear that even 
before I went into Goa, I did not 
advocate military action or war over 
this question and 1 am not convinced, 
even today, - that ‘war’ is the only 
possible solution. But my complaint 
against the policy pursued by the Gov-
ernment of India, is that it is neglect-
ing avenues, short of war, which can 
produce results. Unfortunately our 
Government have stopped the satya- 
graha. movement, stopped our people 
from going inside Goa, because the 
results that confronted us on the wake 
of the Satyagraha movement were too 
disastrous to be countenanced easily 
by them. At the same time, we are 
saying it openly, it is an open political 
commitment that we are not going to 
war. What then is the alternative? 
The Government mu«t provide a prac-
tical alternative, and more so because 
from the Floor of this House both from 
the opposite side of the House and 
also from this side of the House 
assurances were held out to our Goan 
brothers and sisters that we shail 
stand by them. The Prime Minister’s 
brave words are still ringing in my 
ears that Goa can be taken in a trice. 
He said that even if the Goan people 
do not like, we do not want the 
Portuguese people to remain on the 
soil of India. On behalf of Goan 
bi others and sisters, I ask what has 
been done to implement our assur-
ances? It is no use simply saying that 
we cannot bring in sufficient inter-
national pressure in our favour to get 
this question solved peacefully and 
democratically. What haS been done 
in that direction? Unfortunately the 
reference to Goa contained in the 
Presidential Address merely states the 
bare fact that Goa continues to be 
an unhappy colonial outpost of Portu-
gal and he then goes to reiterate the 
policy of the Government of India 
that it believes in the liberation of 
Goa; it believes in bringing back Goa 
within the ambit of democratic free-

dom that we all enjoy here in Inde-
pendent India. But how is that to be 
done?What concrete and tangible pro-
mise in this regard could we hold out 
to the people of Goa who are suffer-
ing so much? Of course, I do not 
have the time to describe in detail 
the actual physical repression that 
they have to undergo. Please do 
believe me, when I say all this. I am 
not unused to jail repression. I have 
spent nearly 16 years in British Jails. 
I have known what the imperialist 
repression is. I have known police 
beatings, but I tell you that these 
terrible 19 months that I have spent 
will be indelible from my memory. I 
can never imagine that men could 
inflict repression of such brutal and 
bestial nature as I have seen perpe-
trated before my own eyes. Unfortu-
nately I do not have the time to des-
cribe those things. But these are facts 
which we have to contend against. 
What hopes can we provide to Goan 
patriots? Simply saying or reiterat-
ing, as has been done in the Address 
of the President that our policy conti-
nues to be liberation of Goa has no 
meaning. The Goan people have 
started suspecting that perhaps nothing 
will be done. I know there are other 
questions more important to us per-
haps; the Kashmir question is there; 
the Suez Canal question is there; the 
question of South African Indians is 
there; the question of Ceylon Indians 
is there. I grant the Government of 
the day has the right to fix priorities 
with regard; it may be that they may 
take up the question of Goa later on, 
but the country and the Goan people 
who are our own brothers, have a 
right to know what is being done and 
what hopes they have, what practical 
hopes they can have to get their pro-
blem solved, to get freedom and to 
return to the bosom of Free India. 
That is the sole question which I 
wanted to emphasize today. This is 
the fag end of this Parliament, but 
even then I was anxious that I should 
come here and say a few words on 
this problem. India has a great moral 
responsibility which she cannot shirk 
very easily. It was our Prime Minis-
ter who said—it was a correct state-
ment no doubt—that the struggle for
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freedom for Goa is primarily the con-
cern of Goan nationals. The Goan 
patriot took that statement as a 
challenge to his sturdy patriotism and 
came out in the streets to fight 
Salazar’s colonialism., I had already 
given an indication of the kind of re-
pression that the people of Goa had to 
face. Goa is a small place, entirely 
isolated from India. 10,000 Portu-
guese military personnel are guarding 
Goa. 5,000 of them are Portuguese 
Whites; 5,000 are Negroes brought 
from Portuguese East Africa itself. 
Just compare the situation of Goa 
with the situation of any Indian dis-
trict in the British days. In how 
many districts can we say that we 
had sent 300 people t6 prison under 
such conditions? Beatings we had 
known in British days. But this syste-
matic beating which I have just des-
cribed is something unknown and un-
precedented. People were beaten to 
death and then in Government news-
papers in Portuguese India it was 
stated that those people were trying 
to escape and fell down from the wall 
or they broke their neck or their 
spinal chord or they had heart failure 
and so on. We have known all these 
things because their prison system is 
such that there is no distinction bet-
ween an under-trial and a convict and 
all prisoners are kept together and 
things get known. So, we came to 
know of many things in course of 
time. I will take other opportunities 
to place these facts before the country 
and if necessary, before the Govern-
ment. But, the dreadful situation is 
that these people, helpless and un-
armed, are fighting against a totali-
tarian dictatorship only in the forlorn 
hope that something will be done by 
India. I want a clear-cut declaration 
from the Government about what they 
feel about the actualities of the situa-
tion in Goa and what they feel to be 
the actual prospects of resolving this 
problem in the near future. That is 
all I want to say today.

Shri Barman (North Bengal—Re-
served—Sch. Castes): Mr. Deputy-
Speaker, five years back, this House 
came into existence and within a week

or so, it will be replaced by a new 
House. In taking stock of the activi-
ties of this House, the President has 
congratulated it on the great tasks 
that have been accomplished and, at 
the same time, has said:

“But/ there is no resting place 
for any of us and the great story 
of the "building up of a new and 
prosperous India will continue to 
unfold itself, bringing happiness to 
all our people and serving the 
cause of world peace and co-
operation.”

In his Address, the President has 
mentioned certain things which remaik 
to be done and has congratulated thisv  
House generally on things that this 
House- has accomplished.

On behalf of the State of West 
Bengal, I specially express my grati-
tude to the President for giving a 
place in his Address to the serious 
condition in which that unhappy State 
is placed on account of the influx'^of 
refugees from East Pakistan. The 
President has said:

“ .. .over four million people 
have come from East Pakistan to 
India and these persons have cast 
a heavy burden on our country 
and, more especially, on the State 
of West Bengal.”
I presume that the President, by 

mentioning this, has stressed upon this 
House and the new House that is 
coming into being the heavy responsi-
bility that it has to bear on this ques-
tion. It is very unfortunate that on 
an average 20,000 people are coming 
over every month. While we do not 
know how to rehabilitate those who 
have already come, the pressure of 
rehabilitation is going up duê  to fresh 
influx. Forty lakhs of people have 
already come. If things continue in 
this way, another seventy lakhs are 
likely to come. How to tackle this 
problem is the great task before this 
House and before this country. I 
specially mention this matter before 
this House: the serious state of affairs 
in West Bengal is a responsibility 
which will have to be taken up by 
the whole country. Otherwise, it is
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not only the West Bengal Government 
that would break under the pressure, 
but it may be too late for the whole 
country to recover from the position in 
which it will be placed if matters go 
on in I this way. I do not cast any 
reflection on the Rehabilitation Minis-
try either of the Centre or of the 
State. They have tried their utmost. 
But, it has been proved, in the words 
of the President himself, that the 
measures that have been taken up till 
now are not adequate to tackle this 
problem. There is no place in West 
Bengal to settle those who are agri-
culturists. Those that have been sent 
to other States for rehabilitation,—it 
is unfortunate—have, after the lapse 
of six months or one or two years, 
come back to West Bengal. The pro-
blem may be intricate. It may be that 
it is due to some psychological defici-
ency or economic difficulties or the 
deficiency of the Rehabilitation Depart-
ment in making the place suitable for 
rehabilitating the people economically. 
The point that I want to urge upon 
this House is that something has to 
be done and it is not right to carry 
on the matter in the usual way. The 
usual way has failed. It is for the 
President’s Government to find out 
why this problem could not be tackled 
in the proper way during these eight 
or nine long years. We have seen 
that when the Jews were driven from 
Europe, they were settled in Palestine. 
We have read that the land was? not 
good. By the efforts of the Govern-
ment and by other methods, it has 
been improved in such a way and 
many economies have been devised so 
that it is now a resourceful land and 
the Jews are well settled there. India 
is a vast country and there are places 
which are not thickly populated. 
There is enough land. The question 
is how to make that land flt enough 
so that people following different avo-
cations in life may be settled through-
out this land of our. My only sub-
mission is that we cannot go on in 
the usual way in the matter of re-
settling or rehabilitating the refugees. 
We have to think over this matter, 
find out what are the defects, either 
in the Rehabilitation department or 
in the refugees themselves and devise

a way so that this rehabilitation ques-
tion may be properly tackled. It is a 
difficult problem, no doubt. We 
expect that those who still remain in 
East Pakistan will remain there. But, 
the circumstances have proved that 
unless things in the political sphere 
change, they will be coming as they 
are coming, 20,000 every month. 
Therefore, I am grateful to the Presi-
dent for giving expression to the 
serious situation that has been caused 
by the influx of refugees from East 
Pakistan.

Next, i would like to emphasise the 
point referred to by the President in 
para. 28 of his Address. The Presi-
dent has congratulated this House on 
the success in many fields. The Presi-
dent has also reminded us that there 
are still things which remain to be 
done. My humble submission is this. 
Many things have been done in two 
fields which are very necessary for 
building up the unity of the nation. 
One is the social sphere and the other 
is the economic sphere. We have pro- 
mised'^n our Constitution that in 
India, every citizen will have equality 
of opportunity and equality of rights. 
This equality can come in the social 
sphere when the hundreds and 
hundreds of castes will go. So long 
as these caste distinctions remain, 
Indian unity will not be forthcoming. 
For that our Parliament has legislated 
in many fields. One of them is the 
Removal of Untouchability Act and 
the other main legislation is on the 
Hindu Law. These are processes and 
in course of time, they will bear fruit 
to a very great extent. The new 
Parliament will have to think over 
this matter afresh and devise means 
by which this cause of disunity in the 
nation is removed in the proper way.

The other thing is the economic 
equality of the citizens of India. For 
that many measures have been 
passed, and certainly the House can 
congratulate itself on the passing oi 
those measures. No doubt, in one field, 
that is in the sphere of land posses-
sion, we have advanced so much, we 
have abolished zamindari, we are 
taking away lands from those who
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Potsea them over a certain extent 
and by that proceu we have leveUed 
down thON who are blf and levelled 
up thoee who are the have-nots in the 
rural area. But in another fteld wher& 
this inequality remains, in my 
humble submission we could not do 
much, and it Is already a bitter com
plaint of those who have invested 
their wealth in land that thourh the 
Oovem.meot, In consonance with Its 
policy of brlnpn1 about equality ot 
status, have taken steps towarda 
lnelling down those who possess 
land, they have not done enough in 
levelling down those who possess 
wealth in other spheres of business 
and life. The new House, 1 hope, w ill 
��� ��� �t,·Ns\��n.'-'>�..... � ',.'t,� 
Otherwise, this complaint in the rural 
area will do great damage to our 
national unity and prosperity. 

I acaln express my gra�fulness to 
the President for giving us thls 
Address which reminds us of our 
successes as well the deficiencies 
which we have felt in various 
spheree. 
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zvt; wrn w w w f lT m r  
V t f i d d w T ^ T  35T 9ft fftlfT fRTTT 
frrar fcft 1 < m tr  jpt snR' aw 5^ r t  %  
t o  *mrr aft q*? #  tfr prrrr 
f e n  1 xnrctvr n  f ^ y rw  w 'f t  
cTTftTi V<3« i f  ScTsft 9frfh>
f f , fs»r ??pt  for  st t̂  ^
% 5r f  Ttw, ^
<mr-fr»T ?rff ?jrrt f w ’fi ^  1 

h k  *rt «mrr, 3*r # *rte 
firqr 1 * 3% *r? *rv *nr t| t  *rrfrn 
HTp, ?rt o f  f a w  ^t
snraT t .  r̂rfTrr w * r  frm  % ,  mfrn

JfqT 'PT’T, ?pT Hdl 'T f̂ I W
A qr? % f*nr #qrr ^  ^rrtt 
fsr&r Jfifer w  T^t f  1 tt^ strt t  >

STPT *T MTpffrlR
^mr ^  5  1 «TF3r fW qTfawH s?t 
f^nr?i?rfr^ RTfrfrfR vfrsrrtftfa^pr
>nrfffTT | Pp  ffocrt % «*r ^ r  t o

m*r *r  f a t  1 f*rrfr fa%sr ;f t %  jr t t

sr^jft Tfft, iTt| *tft ?PTJT *T *TRTT I
?r*rrrt «<pu*HT sftr *rfc*gfl- f  fort *  
?^T% f a t  Tft I tnp fa* #  ^
f%  €r f t r a r f w  %  far*? « m r  

'Tfsd f̂t ?r ?ft 3^T%
»mr srrr ^ tt , > tw  §m,
?  fsre v t  « f t  z m  fff'ft, f^nrr 
%  ^ r  ^nr, *  srtft arf yet 
sr t̂ w t t :  f  1 ^ rftc  «pt sr* ^
w ,  ? in t  ant n  art $35 ^ t  i ,  ssr

• *T ^SJ *1(0 VT ^fV'T jf̂ PTT *r
f̂t ^s[ 5> ^  Tfi?cr ^  sftr

F ° r  ^  %  «?nw<^r %  % ? §  ? t
srf^pflf %  *p m  ff^rf «rro*r ^  

5rtflr^ 1

4 *  «pt t  ^  «p?5tt ’ rr^nr jf 
f r  w f r  f ^ r  *fr% ^  *rr* 

f^ r
?  on nh ^  ^ r r  ^ r m  *ftr aft

5 ^ 5 ^  ^  *tt ^  t w t  
v t %f%s ^frftm «rt 1 ^  ^ n ft 

f a t s r  s f t %  T ^ t  5  1 * m  ^ a f t J e  ?r r ^ r  %  
^Tt^5ft ^ 9 t5H T ^^rf^q-,% f^T 
^WT 3ft v tm  t  ^  ̂ ft 5TTJR ^f’ PT^T
% 5 t t t ^  ^ r a r |  1 O T ? a 3 r  arft 
«p?> %  ? m r  ^  f ^  *  |* r  f
fv  gar *r t n r*  | <nr 
v m w e r r  ftpw *ft*r ¥ t  |  ?  »rtw*r 

%  3 ^  ^ft |  1 ^rtrTR- f f f  m  3ft 
5r t %  m  s t & t  f*R T , ?r | t  ?pt

w  s m t  qft « m rr  ^ t  srr T ? t  t  • ?*r #
^ T T f a  * m w T  «Pt 5*r ^  ^ r t t  v  STCH 
tk  'TPcrsr f w ,  ^ i # y  s p r c ?  ^ t  
;nTT3r f%qT, ^  » PT>ljg»H %
f^T'f^R' *Pt 3T W  'T^f I JJfl' ZTTS (SlTcfr |  
W H  5T + T  *ft ^R T f s r ^ t #  ^  V t  
sr a n iT  wqrjft i n ^ t  ^  1 *ry*r jf^ rm  

H f t  T fr , 5f f  q T ^ t  %  s t t  q r o  
% f t r w 5T ^ t * ? %  1 f a R r ^ m w v m t ^  
’P t  ?m  f w  ^  q r ^ f t  %  73ft %  JT$f 
fMrer 1 4% fr  ^ 4 y

|  % f ^ r  g v v r i m c v ^  'raf ?t 
?Tfr ^  f?w?r r<f% 1 ^  ?*r f w  
W R  v r  |  ^  i l f t  w f  n  ^  <m rr 1

^ ^g: SftfT (T̂ 5R-
wmr ^ ^r ?rr# t
(FPm?*r r̂ t o  ^  f^ygim  1 

w r  w n :  %  fa rftft  « f k  w ^ c r  * p k
VT^ 5̂T SW T̂T ^ Hii|T I

w tr  | t #  ?rraT t  
3T H ^ % ^ R f ? J T  4T ? r ^ T ^ ? 5lTf55r ^ t  I
r̂rcf |»t  ?nm | ,  ^f’R '

^  q^p » iT ret jpftrarr |  f w  ^ t  w  t  
3ft * ra *t ?  «N»t * r ^ r  f  1 ? r w t  *tr&  

f t rw  «ft v #  1 1 p r  #  *srt
tfiTW tRT W^Tf, ^fv«T :3̂ T*T fTTry

v t  ^ T T  «TT 5 W T  T T  »Ftf 5TJp*T
^.ypT t  ^ n  t  ^  mw?n 1 

jrfir ? w  f t r  ^ r m  i  ^
T ^ f t l  *$3 f t #  TR»n | ,  ?ft ^  ^  97V T t



X&5 Motion on Address 20 MARCH 1997 by the President 166

fcsr'ftr]

j  fa  W  % *HT5T *  
tm . WT t i n  '  ^  jft^TT SRTt |> 
v f f  ssr? fasT j jt

VTTSTHT fTTT #  *>T̂ *T fa*TT | I 3  *H5
*rt»r v^wrr fa  $*rtt ■? *r̂ fhr ^

w v i r m  ft ,  q fe  ? o o  
%> Cl^, ^00 W> 't% *TT Ho0 *f>0 «  <w*u 
<ft ^  vtvtt *tt, tft OT5i q’ ir r r  
*rm #  $»r, %fk jfa irt #  f ^ r  ^i?rr 

*Tf t t  3pt trnrd"
* m  JT *T5 <(ld 4><df g fl"t PTFT 

HTTT3I ft?t f  fa  irf PufVtafofti |, st  1  

jf̂ HTT *T ^<.141 *><*11 wr^?[T 
*H[ TThR?n*T l<a«iliti WS tSSHl -m^af
i  1 « r f * f t  * * * £  |  f a  *m r ^
*UT*3T $ <TTO 3T5T % fa(7. I
t  t w  «ft * t  ?mft * t  ^a^n^rn 
fa  ^ 1  * r t  *m  £  <rm srm 

jtt <r*r *n$fa jtT^tt «pt 
« f h ^  ^ r  v t  s^ r  * f t  t o t  1
*=R?t 'TT trsp *TTC !IWt | I f̂ F
r t w *  STf* ?TCt % TTT 3IRT MTf t̂ «T I 
t j*  HT* «fT, srW «n% 5T 35T«f.>?TTC* 
fcst fa m  I *t<ran: sn f*  #  ^  %
W f  5T̂ T fa?f I 3*ftf HR aiT̂  % ^JT
fa  g*r s u fa *  5jh ^  f t  ? h r  ^ 
*n£t:JTf fatf f^fttrr vr 5THT t , 4 
Hft 5rpmr 1 ?rt * fr  fa  3 * fm  ^  

t̂?TT W  I *TR f?RT I 
fa r  ^sst fa  $*r R =sr̂ f̂ T *n 
om it f t  1 ^ r r  * fr  fa  <rf *>>t ? w r
f  *TT̂ »T I sftfiST fa
> g n jR T*nvr s f^ r 5̂  »nrri fa t  

^ r  fa  w t  5 *r *rffa J T t^ ^ T W - 
3TR% ?>, 5ft 3^T f^T fa  q ?  >ft 

^  ornrm 1 w  «rc sft^r?: n

fa  «ft g,??RT ^t«nt 'JfcR- m  
•TUT I "dtl^ ^  *)M I *T 'TPT

e »r  ̂ <ftr 'Tpft «n# w  1 ^ r  
»rw m  ’snrt ?fr sfrw T  nnpr

^  str w #  «n% 5T >Pfrfa »rm 
f t  tnrrar 515 «ftr w^rnrr fa  *trr
# T  « W  >HTT ( •TW 2TT%
^  ^ T  f a  4  XTN ^  ^  fBFTT 

j r f a « f k ^ ^ f a w T ' t n ,r 
# W  3TH% I  I sffrorc ?n{W 5T H!fr fa  
ĴF <̂*ll eft *T̂t 1 5TT̂ <1% ^

^Tfa^TTOt aft̂ T Ŝt *Qn
<nrr, ’tt *rfa t̂»jt ^ t 5iM<t ?rt 
•iww mrr f̂t̂ pr «nft «*r ^  ^ri 
1 1 vft ^  q> jfrjRT, qf̂ - 
tfra- «nfa % ?t k̂=t % «tn
srf̂ rmt ^  ?nf̂  |,

5, ĵwrrat vr̂ .armr ^  
t  in r̂ WMH?V «r^ ?np% | 1 %fa?r
ilTfat ofl'riHT ’TT̂ rtT g fa  ^TTff WH 
■TT t̂fT •PT fay 5PPTT fa <41 'STT

t  I fa^ SRtT 5TT
3n% | ^  w r  «rrr ^  f  i vr̂
sft •rra' ^  | q ^it ^  ^
ff?rtrr  ̂^fat anfa ft t f̂an

R̂fli % %̂r qft Hft ft ?w t̂ 1 
Vt T̂rft % f?w irrr ?m  ^t ^  
t  «T̂ T «PT5ft efts qWTT^ t  I wfaH 
«TN^t STTfft f ^ T  ?ftffT 3  'T ft^T  
f W  ft̂ TT ?Th: 5̂T ?ft TVTT % ftnT 
tftim T̂Pft 'ryift enft ^r grvi 

f t  ?w?ft t  *ftT ^ T  »PT# *T 5̂1 
^T fa<PRT 4t fFIT «rk  f 61
f ?  ?*PRt 5TSFT fH  f t  TOIT 
f  1 w fc  ftra ^T#'5rf^n4 #fa^ftrerr 
f>ft ^rffq, «rk Q-& vt ?rmT̂r 
% ’arrf̂ q I ^5T ^  %
rfWf fntt ?rnft ariose, >J5^ «tr 
«rar tt 5^ 5̂  «Tv% ^  ^t ^wi % 

cr«p zffaRT n̂f»ft ^WV1
qf »friRT VTWTV SPH f  <ftT JTf 
f̂vr ?̂ r, m cr̂ TO r̂nr «rn? f?r 

tth «ricTT ff̂ t t 1 t̂ jnT% g f̂n 
%*r«r ^r %• *3 ftf ^ vrr«r
J|f WclRT *Tf?W *FT SHH ^ I
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<Nvfhr zfhFnvf %

* f r  *pit t  i w *  i *  ^ff*r
jfran rrw R T  ft* rtfr « fk ? T f« P frw  
fa? srf ?ra?r T^t vfT arrm 
$ far ^ rft iftapn vft ^ ft TO T  mv?T 
ft#  t  i t o t t  g %  n w  ?nft

= ^ 1 1  % ftwfa% w *fj<fr *r 
w r  TT  >*% f  «ftr * f f  «ft vvf*tt *rr 
^  f  I - 3 ^  TIT^T 5>HT ft*1T far
*rrrt ?  farcpft sn jfe  11 f*TPt ^ r  

f̂t r«u«n ^ti f^Fr sprf 3PTf
tsrc fa? irfrsft t , t  ^  t  1
ift  f^fhPTCTT w eft ir o ^ < t  anrg 
q r ^ t  ^ ? r r  *f t  ■t -tt  ^ r r  i
3 f ^T eTTf fsp TT̂ r aTt̂ r STT, OTq 3P=fW 
f̂ T5TR»T %  f^Tg fsnx W IT  fe^T *RT
*rr i 3f t  t o t t  #  *rf rsrhr s r ^  %  
f̂ PT +*Ji| 3*TRft far *Tf T̂TZTT ifar 
3+1 < f̂ TT f  *Ti ?Tft 1 -lH <ti'H
TT *TT̂ *T 5 T̂T far <Tf% ?fr *m  *  
ir^+^i f t  *rft *u, < m  ;9TTff
J7#r# 3 f *  ?rpft tTcfr frfr sfeft *ft, 

3 f ’Tnr*T fTCT far 3 ft TT «Ftf 
J*TT ?f^t ^tTI W ,  c ft^  *Tf * m p
f?7T far ^ T  ^fa- ^T *TT*T

*f «tt, 3% q?r$ ?rfeTc?r 
T̂ft «TT tflT 5T 3 ft  «Ptf TfeTT f t  *TT I *Tf 

faRTW f̂PT ^t^Tcf 3  apifclt ^t f?T tt 
% 5TPTTT TT «Pf ?fr f  | 3" zfgT TT far^t
TT r̂nr ^ f t ^ T  ^Tferr ^̂ rtfar 3 f  w ^ ft  

(̂jt 5fn »T̂ t f  r̂fai’T *pr>T M̂=*l 
,H4*i<i % 9TR*T *Tf 5TTcT
T3 ^ t  ?rnr f t  3fR*iT i w  t o t  
% ^rr ssrcpfr «nff r̂t ^rsr^r % 
f̂ T*T fanrr strt t  f  ?ftr s*i j t^tt  3>t

T O K  f t  TfT f  I W  T O  a r w  *FT 
^raT f t  TfT ^  !®ftT %5T *T 
»sr*ft If 3^prtt «̂ ®rH ■̂ f̂l 3JT T^t

t  i sr«w <r̂ r 3 # ?  ift^TT t t  v t t  
f ’tTT f  rft «Tf *Tft far Jjft ^ n ft 

t  ’̂ T ^ ft^ rw ryT ^ ' ^tm i

W  ift^TT % 5TT7 q ft %3?T #*PTft * f t  
f , i w  srfT f  <n: 3R ctt afhnft-
(nft»f? qfTf^rfirsff t  ^  t  • 
a^mT «rr aftaR 11  ?̂ h t
f t  Aft'jMI *̂T *R9T KI -̂H f  I 3̂ 1
r̂r̂ r, «ft?r h f t  jtt ffi?r % t t j t

*PTT ft»rr p p i  'TeTT ^ t  I irfa^T 
^ t  eTTf c n f  ^ t  *rr?TTf aft s r p f t f  
far f*n t , *Ff^ f  :

“Blessed are the poor because the 
kingdom of heaven will be theirs” .

A far fa?H  rfWf *Ft
t o  ,N v fh r  zfrspTT % fR --
JTTT fiR T  t  I fan: f̂t 4  3t3HT «pt 

?t fa v r f •Tft vx^rr T̂Tfm i 
f?5 ? r^  «ftr- Tftgx^f i 
qx 3PT t  I %fa^r ^ r 3tapTT % «fT? 
vft 3pt ?rnm w >̂t fw f?r $  *t^tt
^ ft WTT t  ?T T̂spT 3ft3K WK 
3^T p T f  I T O T  m m ? v t Vrf̂ TT 
?ftr fa^?r jftfar T̂ft T^ tf i ^  
^n^riTin^ft fa^ r ^  ?rrfn^r f̂tftr T f  
SRT5T f t  % q r ^ftf facq-ffr s?f*RT zfft 
»p|nT fa, *3% TfisnFre'T 5T eft 3HRHT *ft 
s n f^  ff«Tftr ^ ^rrf grrn: |tbt f  vfr* 
V'd^f'^JT arrRT f  fJTTTt 5tf^5T 3^t 
^ i «rr # «m?n jpTctr if far ^ rscr ^ 
sm w rsft T T fw q ?  «rfsr»fr jm m Tift 
f> ft w k  srfawr ^5 sft̂ T «TT ^ r 
iftfa- «Pt w f t  ?flT TO T  *rT 
srFcrm sf^rft i ififr t o t  shTerr jw r

T O T  «lfnT*J T̂<TUT <T*TR( «PT?n f  I

Shri Veeraswamy: Mr. Deputy-
Speaker, Sir, this is the flrst presi-
dential address after the completion 
of the general elections more or less 
all over India except the Union Terri-
tory of Himachal Pradesh. The 
general elections, the second in free 
and Republican India having been 
over all over the country, it is now 
up to us to speak about the elections
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[Shri Veeraswamy]
and think over the development of 
democracy.

Nobody can say that the elections 
have been held impartially in the 
country. I need not say that in so 
many words because the Party in 
power has done its best to manoeuvre 
to annex almost all seats in every 
State and to come to power through 
any means. Because the Cabinets were 
functioning during the course of the 
elections, there is every reason to 
suspect the genuineness of the elec-
tions.

[Pandit Thakur Das Bhabgava in 
the Chair]

It is in consonance with democracy 
that the Cabinet should have been 
dissolved. Unless the Cabinet is dis-
solved during the time of the 
elections, we cannot expect any kind 
of impartiality in the conduct of the 
elections.

Shri A. M. Thomas (Emakulam): 
Where is it done?

'  Shri Veeraswamy: Therefore, I as a 
Citizen of this country interested very 
much in the proper development of 
democracy, would like to make a 
suggestion to the Government out of 
sincerity, in all seriousness and with 
grave concern, that the Cabinets, both 
at the Centre and in the States, should 
be dissolved before the conduct of 
the elections. I need not say that 
when Ministers go on election tours, 
they will be received by the people 
and officials with so much enthusiasm, 
because the Ministers are an attrac-
tion to the People. The other candi-
dates are very greatly affected by 
the tours of the Ministers during 
election time because they come on\ 
tour with all the paraphernalia of 
Government and the voters receive 
them and the atmosphere in the 
election field is changed. I emphasise 
♦his point. I appeal to Government 
to think over this suggestion in all 
seriousness and with a genuine 
interest in the development of demo-
cracy on proper lines in our country

so that there may not be  any partia-
lity in the conduct o f elections.

15 Hrs.

Our democracy is very young and 
it is very defective. Our Constitution 
has given to the people only the 
right of vote and not other rights like 
initiative, referendum and recall, 
Therefore, at least to elect the proper 
representatives of theirs the people 
should be given full freedom without 
any interference from Government. I 
do hope that this suggestion of mine 
will be considered in all seriousness 
by Government and they would not 
ignore it simply because it has eman-
ated from an ordinary Member like 
me, a Member sitting in the Opposi-
tion.

The President’s / Address has eulog-
ised the implementation of the first 
Five Year Plan and the results of 
that implementation. It is true that 
the first Five Year Plan has develop-
ed the north but not the south. Not 
only that; the first Five Year Plan 
has not even touched the fringe of 
the problem of the Scheduled Castes'^, 
and' the Backward classes. The 
first Five Year Plan has spent about 
Rs. 37 crores on the Scheduled Castes 
and the Backward classes but we do 
not see any visible improvement in 
the life of these people. Unless Gov-
ernment give priority to the problem 
of the Scheduled Castes, the people 
who are in the' lowest rung of the 
social ladder and who are abjectly 
poor and who constitute the illiterate 
population of this country, I do not 
think they will achieve any improve-
ment in the life of these people even 
after the implementation of so many 
Five Year Plans.

In this connection I would suggest 
a separate plaftlto be drawn up for 
the welfare of The Scheduled Caste 
people. Not because I belong to the 
Scheduled Castes that I make this 
suggestion but because about 8 crores 
of tbem have been oppressed in this 
country for the past so many genera-
tions. They are living in cherts and 
in huts; they are daily ̂ labourers and
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they are poverty-stricken. Is it not 
the duty of a responsible Government 
which it is being said is going to 
establish a socialistic State to take all 
possible steps to ameliorate the condi-
tions of the poorest of the poor in this 
country? It is my fervenbjhope that 
at least during the second T ive Year 
Plan, some genuine interest will be 
shown to improve the lot of the 
Scheduled Caste people so that they 
might also come a bit nearer to the 
people who are better-off in society.

The south has been completely 
neglected in the first Five Year Plan; 
and even in the second Five Year 
Plan, we do not have any encourage-
ment from the Centre. The Madras 
State Government approached the 
Centre for Rs. 400 crores but the 
amount alotted under the second Five 
Year Plan is only Rs. 170 crores. It 
is deplorable that the Madras Gov^ 
emment havejnot persisted in getting' 
the amount 01 Rs. 400 crores under 
the second Five Year Plan for that 
State. Industrially, the south, especial-
ly Tamil Nad is very backward and 
because it is industrially backward 
there is so much of unemployment 
and the educated youths are wander-
ing about without any job or source 
of income. In the course of the last
4 or 5 years, after the inauguration 
of this Parliament, we have come 
across so many youths having comit- 
ted suicide because they could not 
get any employment. Therefore, the 
unemployment problem is very acute 
m the south because it is industrially 
backward.

The President’s Address has not 
expressed any concern over the. 
beggar problem prevailing in our 
country. We have given the right of 
the vote to the beggars also but they 
have not become real citizens of the 
country. They have to roam about for 
their livelihood, without any shelter, 
without any food, without any cloth-
ing and without any source', of income 
except begging. I want to put a 
simple question to Government. Is it 
not the duty of the Government to 
abolish beggary in this country? How 
are we geing to establish a socialist

State when there are so me 
hundreds and thousands of begga 
It is said very proudly that we a*e 
goinWto spend about Rs. 6,000 crores 
under\he second Five Year Plan. I 
am very much ashamed of being a 
Member of Parliament when I see our 
brothers and sisters roaming about in 
the streets, lying in the open, living 
near the gutters without any food 
or shelter of their own. Do you want 
to , see some people as beggars living 
in this wretched condition in this 
country? Can we not spend a portion 
of the amount that is being allotted 
in the second Five Year Plan for 
the rehabilitation of the beggars? 
Before rehabilitation this Parliament 
should pass a law to the effect that 
nobody should beg fof^bis livelihood. 
One can beg for the welfare of the 
people as a whole, for some institu-
tion, for some college or any other 
such establishment but not for his own 
belly. Even if during the time of our 
Prime Minister Pandit Jawaharlal 
Nehru who has sacrificed everything 
for the sake of the nation 'there is 
beggary, who is going to abolish it 
from our country and who is going 
to rehabilitate the beggars? When 
Government spends crores of rupees 
on the rehabilitation of the displaced 
persons and refugees, why cannot 
they spend a few lakhs of rupees in 
every State for establishing beggar- , 
relief centres and for giving y theV 
beggars works?

The position of Pondicherry in India 
is rather precarious. It has been trans-
ferred de facto to India but not de 
jure transfer has been made. Recent-
ly, as you know very well, in France 
the Parliament or some Coucil has 
passed as resolution rejecting the de 
jure transfer of Pondicherry to India. 
And nothing is known about the steps 
which have been taken by the Gov-
ernment for effecting de jure transfer 
of Pondicherry to India. This is a 
very important question. When we 
have conducted the second general 
elections in free India, no elections 
have been held in Pondicherry, and, 
therefore, it is a very serious matter 
for the Government to look into this
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question and see that steps are taken 
as early as possible to transfer Pondi-
cherry to India de jure.

We express our very grave concern 
over the plight of Indians in South 
Africa and on the policy of the South 
African Government towards the 
people of Indian origin. The Presi-
dent’s Address has expressed this 
matter, but nothing has been said 
about the plight of the Indian people 
in Ceylon. For the past so many 
years, Indians in Ceylon are being 
driven out of Ceylon, and lakhs of 
people have come to South India. 
Indians in Ceylon are none but Tami- 
lians, and because they are Tamilians, 
the Central Government, I am sorry 
to say so, have not shown any sympa-
thy towards those people who have 
been driven out of Ceylon and who 
have come to India and are living in 
in a wretched condition. The Gov-
ernment have not taken any steps to 
prevent the people of Indian origin 
from being driven out of Ceylon.

Another matter which I want to 
bring to the notice of the Government 
is the scales of pay of the State Gov-
ernment servants. The States are the 
component parts, .of the Centre. There 
should not be much difference between 
the Centre and the States. When 
India is one and when both the Centre 
and the States are component parts 
of the some republican India, why 
should there be any difference in the 
scales of pay of the Central Govern-
ment servants and the scales of pay 
of the State Government servants? It 
is high time for the Central Govern-
ment to equalise the scales of pay all 
over India because there has been agi-
tation in many parts of the country, 
especially in Tamilnad, for the past 
several years for increasing the scales 
of pay to the level of the Central 
Government servants’ scales of pay. 
In this connection, I would say that 
there are no two markets, and things 
are not sold at two different prices. 
The conditions of living are the same; 
the cost of things is the same. There-
fore, the disparity existing between 
the scales of pay of the State Gov-

ernment servants and the scales of 
pay of the Central Government ser-
vants should be removed as early as 
possible. In the British days, they 
wanted to create an impression in the 
minds of the people that the Imperial 
Government servants were superior to 
the State Government servants, who 
were treated as slaves. Now all are 
equal in the law of this nation and, 
therefore, for equal work, equal 
amount of remuneration should be 
paid.

It is gratifying that the President’s 
Address has mentioned the greatest 
event in the history of free India, that 
is, the Buddha Jayanti celebrations 
which took place in our country re-
cently. Let us think in terms _of 
Buddhism and work on the lines of 
the principles of Lord Buddha and see 
that our country flourishes and shines 
in the world, giving a lead not only 
now but also in the future to the 
whole world so that there may be 
perfect peace and tranquillity all over 
the world and war on any account 
avoided in order to prevent the suffer-
ings of the people.
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r̂rf̂  «fr ft?ft tftr
»f ^  *r*rsnfr f£ f a  *rrar f ^ r r  f%*rf«T

^  »£t t

jtor stjt* f t  *w-tt *rr xrfir srcnr 
sflr wrsnr # ijw ft *rt «Fnf fjp?rr 
W  ’sfas* v rsm R  ^  x &  *  m r w  
i m r r  f t  srfrTOT *rnr tft ^  f t  q-nn 
| I *Tf *W TX 3rrffT f  % f*TTT ?5T A
w *zr *r \ x  «pt yt^ rerr f  tffr Tf=r
*t f w #  *r?rft r̂rf̂ tr
swfo f*r W w  A  qff * r  qrr
f  I % & V m ^ r x  'Ft ^P'T *P f?H3C w t  

f> ?PFcTT f , *Tf «T?T # ^TRT flTCVR 
'3TM̂ ft f  ~rf?R' t^7 WT̂T f i " $ «  HI1** 
f  fa  q-JTT f ir  %W W W T ( «ffr * f t  f2TT »T
?ft f*r fartft attar «Ft sm sNr # 
srfT ^ x  *r$ ir *ftr *nr#&r ifnc snmr 
'Pt *mr ^ ff ^ T  *W»T I ^TT*ff ^  »T^'V
*  *ft f*T*Tt tfspfft qr^JT f  %  farFfr
TOfft *rtr f m  f  1A aft ̂ A t

%  ^TWlf *P W T  5RTT 5T ft
srtr sr^K «frnf spk f t  ^t ?fr tft̂ r, 
S*K  *Tft»T Tf^T f^TT 3TRT T̂Cr*F «(13 
* ^ T Z  fsTPT̂  ̂ ?T ft  I

f*n? tsr if *m>t •T̂ Trf f<«ft«Tj| 
>K T? f  Sltr f5T T̂T A  «rt'»l«n»T 

^  ? m  *>t «r*r w t  A spr#
*PT 3FPcf f  I W  fwtaF*

*  ^sft iT ft^  #  fo re *  ^ %  * f  w  
sftr &m  T «PT T5T ^ ??T fat 7 JSTSTRf 
Vt yf f̂ l<T>M»l >̂T SnTr̂T ^  StW 3Tf

spt ^  ^5ffT !fft srfR iftx  ̂ Faren#
I

vfnfTW ?R«PR Tt TfTft 
%?ff *f" W R ra- ^ n m f f
*t1t f t  w f r  ^ f t  f  ^ftr Tft ^ f t  
wrmRr ^t «p ^TFft
S W  'WTfft I

«nft Trr>r ?rrr ^  tnp ^rnr ^  ar̂ rrr 
n  *r^t Hf)«Ai *pt irf ^ttt 
T̂t 5 :̂  %vr far <rfift «rtr

granm ̂  y r  y
^  n m  *ruT f  anr fV ift  

^  ®rrmw ^  v X ^  
srr^Rrm' f  ?ftr f ^  *fft wfRrr 
vt ettr ?jtt ftnT 1

3̂  <TV RFrf”r fTHFT V ŝ mfT qprr 
f , 5TTT Tf*TT f  fsp Ot^tW 

Rurnft zftsnrnt ^ r  =^t r^t f  jf 
pjp? ?Rf ?f w f t  ^TffiT, ^ ft ^  T^t t
w f%  f̂ nrt®r #  ?m?f ?rf 3ft s^srtt irt 
s*rr ĵtctt f  ^np spr^t ? fr  
ftcft f  ?fk  s ^ r r f  f̂t z f m  *nr 
tfto 5 ^ 0  ^to f^rpr fm a<at0  

T̂ ff t  tfhc f^mT ftrrr
f  dri’i W  VTV ^ t  ftfV T »ilnI ^ ?^T 
?̂T ?Rf <,l°<j ^  W  VT sn^PT ft  TfT ̂  I

A' Tf# ’ft f̂ T̂ T 3RT ^ft j  rtvr 

w  w  qr far n  sftr ipfsn *nfrft
f  ftf Ilf 6 >̂ T̂T +Ih j<H f) iI  
^Tff^ I *T5rr f  f% f e ^ t  #' 3ft tnp 
^ T  HTd ftJH m  f  ?ftr 3Tft #  A
«nft?iTTftf, x̂srfarerer:
 ̂ 5̂1751 ?T̂t 'T7TT f  wV. ^Wt SVVlft 

?flr <3ftf?nra v  A  t z  ’nrr | 1
wf^nr ^5TW f  f̂ T JTf «PT fTO

^  ft*rr r̂rff̂  1 

^ f ifr f  f«p f̂t nfk
f̂t̂ T f  MV f^R^t T<P ^PT̂ TTf 

m  I', gn^t Jnf^rt? ift ^fjr^n
^ ft ^tff^  1

f̂ T *Nt Kft̂ T # ^7T JTf ?pt ft̂ -
t  f«r ^rtt ? k  anr ?rf q r fw ^ e  A  
t o  t t  g ivN t sr ??rpr ?rr? ?ft «f iftr
T ff TT ’*TTT *T wwf, «Ptt >PT Wtrr <Tf#
#  f t  «Fr95t t  t f t x  f*r ^  t  fur v t  
*r t  * t  *m; 5»ttw t nftw »r
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[w m r r  *tt$1
TT TffT ^ I ^Tf̂ PT *TTT <T̂ CtST

| fa  n ’rfVr vfffftqa *rr TnTeTT qr *  ?r»n? 
^  ^  ^  ?«f f% *PfT
T O  r?»W f t  H«Rft t  ?ftr
3fTT ThTT 'STT TT̂ TT f ,

Vt « m ?  I

**r *T5T wnr f?r w  qr *t j *t «po
*m«T *rfr f  ̂  «tt i

Dr. Rama Rao: Mr. Chairman, Sir, I 
want to refer to a few points other 
than those referred to by other 
speakers. I would like to avoid any 
reference to the elections particularly 
because I am one of the ‘lame ducks’ . 
But still there is one point to which 
I would like to refer. Apart from the 
personal element it is a point which I 
want the Government to consider very 
seriously though it will help them to 
get votes.

I am referring to a situation In 
Andhra where the well-to-do land-
owners prevent the Harijans from 
going to the polls. The Government 
does not stop this because it knows 
that the working class would not vote 
for it. The economic position of these 
people in some villages is so bad that 
they do not dare go against the wishes 
oX the landowners. Therefore the 
owners of land in a body ask the 
working people not to go to the polls. 
This has happened in 1955. This has 
happened during the present elections 
in my presence and in the presence of 
the police. Of course, the law is 
sufficiently good. I have no complaint 
against the law. But the practice of 
the section of people who own land is 
very objectionable. My complaint is 
not because of my having lost a few 
thousand votes. The margin is so 
great that I do not say I have lost 
only on this account. But to prevent 
a section of people from exercising 
their right to vote is a very serious 
matter. The Government must take 
it not' as a party question but as a 
matter relating to the fundamental

rights of the people. The landowners 
do not beat these people or threaten 
that they would be killed if they go to 
the polls. They only say that if these 
people go to the polls the next day 
they would not be given any loans, 
they would not be allowed to work in 
their fields and so on. These people 
are entirely dependent on the land-
owning section for getting work, loans 
and other things. All of them gather-
ed in the presence of police men and 
I could see that they were anxious to 
exercise their right to vote. But in 
my presence the landowners threaten-
ed that if they gave their votes they 
will have to look after themselves 
from the next day.

Shri B. D. Pande (Almora Distt.— 
North-East): Did you report the
matter to the Presiding Officer thefe?

Dr. Rama Rao: Yes. But these 
people do not defy the law as such. 
They are too clever to get into the 
clutches of law. So the police and 
the authorities are helpless. In one 
village the police cime and about 70 
voters voted. Anticipating this com-
plaint they took evidence from these 
voters to the effect that no pressure 
was broyght on them. But the other 
people who were prevented from vot-
ing did not give any evidence. I can-
not suggest any remedy, but I would 
ask the Home Minister to send his 
‘Intelligence’ men to get information 
on this point. This is a basic point 
relating to the fundamental rights of 
our Harijan citizens. I repeat I would 
not have mentioned this but for the 
fact that I saw the feelings of these 
voters who were prevented from 
voting in such a way that the police 
were helpless. I do not blame the 
authorities for this.

I now come to some of the points 
raised in my amendments. My first 
amendment refers to the formation of 
Samyukta Maharashtra including 
Bombay City and Maha Gujerat. 
Other speakers have already dealt 
with it. I only want to appeal to the 
Government not to stand on
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prestige. Here is a verdict. Here is 
an opinion for which we consistently 
fought for the last five years. The 
Government had to yield to the for-
mation of linguistic States against 
their narrow prejudices. But in the 
case of Samyukta Maharashtra and 
Gujerat at the last minute the position 
was changed. Now the people of 
Maharashtra and Gujerat have ex-
pressed definitely in favour of the for-
mation of Samyukta Maharashtra with 
Bombay City and Maha Gujerat by 
defeating important Congress candi-
dates like Shri Khandubhai Desai, 
Secretary of the Gujerat Provincial 
Congress Committee and others. This 
should not be simply written off say-
ing that linguistic passions can be 
roused. It is a very sane calculated 
vote against the grave blunder com-
mitted by the Government. The Gov-
ernment should not stand on false 
prestige and should reopen this ques-
tion of formation of Samyukta Maha-
rashtra including Bombay City and 
Maha Gujerat. I do not want to say 
anything more about that.

My next amendment is with regard 
to soaring prices of foodstuffs. This 
has also been mentioned by other 
speakers. Very dubious and evasive re-
plies have been given to questions about 
soaring prices of foodstuffs. In Andhra 
some of the Congress Ministers have, 
in fact, made fantastic speeches justi-
fying the rise in prices saying that 
only 5 or 10 per cent, of the popula-
tion is inconvenienced by paying high 
prices. Today the prices are so high 
that a majority of the people are put 
to difficulties. Therefore, Government 
must take some definite steps. Of 
course the President’s Address men-
tions that some steps will be taken, 
but nothing definite is indicated. 
When I look at the mentality of the 
Ministers and the evasive replies 
given by them I am not very hopeful. 
I would suggest that the bank credits 
for storing of paddy must be cut down. 
In Andhra it is the middle-class people 
who are hoarding paddy, who not 
only hoard their own stocks but also 
hoard paddy bought with the credit 
allowed by the banks. If you see that

the bank credit is cut down, there will 
be plenty of paddy in the market.

Then I come to the socialistic 
pattern of society. Unfortunately the 
President’s speech makes no mention 
of it anywhere. Still I am glad that 
the Government and the Congress 
Party are committed to that pattern. 
I am, however, very doubtful about 
the successful implementation of the 
socialistic pattern. There are many 
ominous signs that the socialistic 
pattern is going to be a simple dream 
and it is not going to be realised in 
the near future. For instance, Shri-
mati Renu Chakravartty mentioned 
about the contribution of Tatas and 
the Indian Iron and Steel Company to 
the Congress funds. My objection is 
not to the Congress getting funds. 
The Congress have been always get-
ting funds from the rich people. My 
point is that the big business is 
getting a grip more and more on the 
Congress. It is very dangerous es-
pecially in view of the proclaimed ob-
jective of the Government to build a 
socialistic pattern. Consciously and in 
a calculated way big business is get-
ting the Congress in its grip. We 
know, and it has been published in 
the papers, that the Tata Iron and 
Steel Company were to change their 
Memorandum and Articles of Associa-
tion to allow them to contribute to 
any political party. It was published 
in the papers that the Tatas gave 
Rs. 20 lakhs; some papers said that 
it was only Rs. 15 lakhs. I would 
request the hon. Minister to state cate-
gorically how much was contributed 
to the Congress funds by the Tata 
Iron and Steel Company and the 
Indian Iron and Steel Company.

Shri A. M. Thomas: Can the Com-
munist Party disclose its sources from 
Bombay and other places?

Dr. Rama Rao: Certainly. False
and malicious charges have been made 
that we get funds from abroad. Re-
cently one important person made a 
statement like that and it was later 
on withdrawn. I have already stated 
that my ojection. is not to Congress 
getting funds. When the Congress 
was fighting against the British all
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[Dr. Rama Rao] 
honour to those rich people like 
Jamnalal Bajaj and Godrej who gave 
lakhs to Congress funds. My hon. 
friend did not get my point. My 
point is that these vested interests, 
these capitalists want to sabotage the 
socialistic pattern which the Congress 
wants to build. I hope my hon. 
friend Shri Thomas is one of the 
sincerest believers in a socialistic 
pattern of society. I only want to 
point out that this big business wants 
to sabotage the socialistic pattern.

! want to refer to another aspect 
and that is about this forum of free 
enterprise. It is a calculated multi-
point attack on the Congress scheme 
to bring in, the socialist pattern of 
society. F<Jr instance, Mr. Shroff, in 
his speech, says that the formation of 
the State Trading Corporation was a 
most sinister formj of attack on private 
enterprise. They do not want it, be-
cause the others want to comer all 
the millions of rupees into their pri-
vate pockets. They do not claim it, 
and I can understand that. “The 
socialist methods would do more harm ,, 
than good to the country’s economy” . ')  
Then it says: “Mr. ShrofE^categorically 
denied the charges that the Forum 
was either foreign inspired or foreign 
financed. The businessmen who could 
find crores of rupees for a leading 
political party to run its election 
campaign would certainly finance the 
Forum". That means he did not get 
money from America, but we know 
that American and British firms are/ 
hand in glove with the Indian com-
panies and they will be very much 
interested in sabotaging this socialist 
pattern. But I am only anxious to 
support that pattern for which the 
Congress stands. But then the Cong-
ressmen who believe in the socialist 
pattern of society must open their 
eyes and see this growing danger 
from big business.

Next, I would refer to a few state-
ments made by the hon. Member who 
supported the motion of thanks this 
morning. I am a little unnerved by 
those statements. If she has been

selected by the Congress party to sup-
port this motion and if her expres-
sions of opinion generally represent 
the general opinion of the Congress, 
well, woe unto the socialist pattern.

First, she said this morning thus: 
“Wage increase has given birth to 
cost inflation” . Of course, my quota-
tions may not be cgrrect. She added 
that it is not advisable to have wage 
increase for the next two or three 
years. But she did/not say even one 
word about the prices of food stuffs. 
The prices of foodstuffs are growing 
higher and higher. Further, she said 
that the expansion of purchasing 
power in the country should be 
viewed with anxiety. If she means 
surplus funds, I can understand it, 
but here, the working classes are not 
able tcy'meet their necessities of life  
and yet, the representative of the 
Congress speaks of a wage freeze and 
all sorts of things and also about com-
pulsory saving of labour. When 
labour has not enough to buy food, 
our Congress members want compul-
sory savings from labour. Of course, 
those who can save are welcome to'’ 
save, but this sort of thinking is any-
thing but consistent with the socialist 
pattern of society.

Next, I come to her views about 
foreign investment. I had occasion to 
speak in this House before, opposing 
foreign investment. When I say 
investment, I make it clear that I do 
not refer to the foreign loans ' or 
foreign assistance. Take foreign loans 
even at fantastic interests if you like. 
Foreign assistance is also welcome. I 
am opposing wholeheartedly and fully 
this foreign investment and foreign 
exploitation of India. It has been in-
creasing now. But the lady Member 
wants a stronger policy to encourage 
foreign investments. I do not kno\«k 
what stronger policy she wants. 
She said that irresponsible talk 
from Communists was partly res-
ponsible for foreign capital being 
shy to come to India. Well, by 
stronger action I do not know whether 
she wants our mouths to be gagged. 
Anyway, as a nationalist and as a Ann
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believer in the socialist pattern of 
society, I firmly oppose this foreign 
investment in India. If we are short 
of foreign capital, other means must 
be found. We do not want our money 
to be drained. We do not know 
exactly how much has been drained 
now. If we calculate it, it may be 
anything from Rs. 100 to Rs. 15Q( 
crores.

The House knows that on a previous 
occasion, I had given figures about 
foreign investment. Foreign invest-
ments have actually increased after 
the attainment of freedom. We had 
then boycotted and picketed foreign 
shops. We had done propaganda say-
ing “Buy Indian, boycott British” and 
all that. Are you now to beg these 
British an^ American and other 
foreign companies to come and exploit 
India? No, Sir. We do not want this 
foreign exploitation especially when 
there is now the political aspect.

The hon. Member referred to 
Pakistan. I can understand that. 
Pakistan is carrying on vicious pro-
paganda against India because it is v 
interested in certain things. But t f  V' 
cannot understand the United Kingdom ' 
and America not only listenihg to 
them but giving publicity and adding 
to that propaganda in the most objec-
tionable terms against our Prime 
Minister and our country. The repre-
sentative of the Congress, speaking in 
this House, referred to the credulous 
western mind. She does not blame 
the British people who are credulous 
and are deceived by the Pakistan pro-
paganda. That is a very dangerous 
attitude towards the imperialists and 
the anti-Indian outlook that has deve-
loped in England and America.

Now, these anti-Indian captains and 
anti-Indian vested interests of Americp 
and England are welcomed to India to 
spread their tentacle^np all the four 
corners of the country and to enter 
into the economic life of the country, 
exploit us and do damage. We want 
the foreign investments to go, but the 
hon. Member, speaking on behalf of 
the Congress, has pleaded for foreign

investments/ She had made it very 
clear. WitA all the emphasis at my 
command, I firmly oppose this foreign 
investment, for not only the economic 
danger and financial danger but also 
the political danger that comes in its 
wake must be remembered.
[ M r . D s p v t v - S p e a k e r  in the Choir] 
15.45 hrs.

Further, the British capitalists have 
not proved to be our friends in the 
recent^past.

Lastly, I come to Kerala. The elec-
tions have made history in India. The 
people of Kerala have been good 
enough to return the Communist Party 
in a majority.

An Hon. Member: Not yet.

Dr. Rama Rao: I think the final
result will be known today. There is 
only one more seat for getting the 
majority, and we will get that seat. 
In any case it is very significant. It 
is also very significant that a consider-
able part or number of the non- 
Catholic Christian votes—I am not 
quite clear about the facts— has gone 
to the Communist Party in Kerala. 
That is my guess.

An Hon. Member: Yes; you can only 
guess.

Dr. Rama Rao: That is what I have 
already said. That is my guess.

Mr. Deputy-Speaker: The objection 
is that the hon. Member should not 
base his arguments on guesses only.

Dr. Rama ^ao: The people of Kerala 
including non-Catholic Christians, 
have voted for the Communist Party. 
The point that I am driving at is that 
they are not Communists but still, 
they believed that the Communist 
Party is the proper party to be put on 
the saddle there.

Shri C. D. Pande (Naini Tal Distt.— 
cum-Almora Distt.—South-West-eutn- 
Bareilly Distt.—North): They will
regret their choice now.
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Dr. Runs Rao: They would not.
Anyway, whether our friends like it 
or not, the fact is there. The people 
of Kerala have made history. There 
are so many rumours in the air, but I 
believe that saner counsels will pre-
vail, and I hope the Governor will 
call the Communist Party to form the 
Government there. I admit that the 
Communist Party in Kerala will cer-
tainly work within the framework of 
the Constitution and within the recom-
mendations of the Planning Commis-
sion. All the propaganda, mischievous 
and malicious, that has been carried 
on against the Communists that they 
will bum down the churches and kill 
all the old people, is wrong, and 
nobody can believe in it. I admit that 
it will be a test for the Communist 
Party in Kerala. It will be not only 
a test for the Communist Party but 
it will be a test for the Central Gov-
ernment, particularly our Prime 
Minister. Whether the Prime Minister 
and the Central Government will give 
a fair chance and fair co-operation 
and fair assistance to the Communist 
Government of Kerala is yet to be 
seen. I hope the Prime Minister will 
not yield to narrow-minded and 
reactionary Congress advice against 
the generous and democratic attitude 
to be shown towards the Communist 
Government in Kerala. In fact, it is 
an opportunity for the Prime Minister 
to try his socialist pattern of society 
in that new State within the limits 
and limitations set by the Planning 
Commission. Many State Govern-
ments—I can speak for Andhra at 
least—did oppose the socialist pattern 
of the Central Government. They are 
opposed to land refornw If at all 
they do anything, it is jWt to white-
wash. But, if the Prime Minister is 
anxious to put the socialist pattern 
into practice, here is a chance for him 
to have a socialist pattern at a speed 
and rate which he likes and not at a 
speed which I desire. Let him try it 
in Kerala and I am sure the Kerala 
Communist Government will carry on 
very carefully, very moderately and 
very slowly.

Shri A. M. Thomas: The tone is very 
much changed.

Mr. Depaty-Speaker: Responsibility 
always brings about the change.

Dr. Rama Rao: If the Prime Minister 
is a believer in socialist pattern we 
will carry it into practice.

Mr. Deputy*Speaker: He is expres-
sing their satisfaction.

Dr. Rama Rao: Of late, the Prime 
Minister has expressed his opinion 
about co-operative agriculture. Pro-
bably he was most impressed by his 
own experience in China and much 
better impressed by the very good 
reports he has received from the 
official committees he sent to China. 
Here is an opportunity for him to try 
real co-operative agriculture and not 
half-hearted bogus co-operative agri-
culture we have got in some places. 
1 for one would like that an experi-
ment should be made in one or two 
villages in each district, where all the 
land is acquired by the State and given 
to those people who work on the land. 
I would welcome it. Kerala is a very 
interesting State, where literacy is 
very high and unemployment also is 
very high. Why not introduce a 
moderate socialist pattern by starting 
some agricultural co-operative farms 
according to the wishes of the Prime 
Minister in one or two villages in 
each district, by industrialisation and 
by taking some specific steps to bring 
down the prices of foodgrains? They 
can reduce unemployment by starting 
some industries immediately.

Mr. Deputy-Speaker: The hon. Mem-
ber is unfolding the whole Plan.

Dr. Rama Rao: If the Central Gov-
ernment gives the necessary reason-
able assistance to the Communist 
Government of Kerala, I am sure the 
Communist Government of Kerala 
will be able to do at least something 
for the people and that will be a good 
thing in the history of India.

Shri Raghavachari (Penukonda): I 
rise to offer a few comments on the 
address delivered by the President to 
Parliament the other day. I am aware 
of the suggestion made by the Speaker
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from the Chair that much of the 
observations on foreign policy and 
other matters may as well be left over 
for discussion when the foreign policy 
and external affairs come up before 
this House. Therefore, I do not want 
to say anything about that. Although 
that is the attitude I take, the address 
is so full of statements about our 
relations with foreign countries and 
the visits of foreign dignitaries to 
India.

There has been some amount of 
advertisement and parade about 
India’s position after independence 
and jrnany people are naturally 
anxious to visit our country. Often-
times we are also invited to their 
countries and there is mutual admira-
tion and a desire to visit each other, 
but this is really costing this country 
terribly. Of course incidentally it 
gives us some advertisement and it 
gives satisfaction to their curiosity to 
go round and see. But I wish they 
actually saw the real conditions, 
namely, the poverty, illiteracy, ignor-
ance and such other things that pre-
vail in our country. The traditional 
hospitality is very much expressed in 
our State banquets, and royal recep-
tions in State capitals; they are con-
ducted in tours here, there and 
everywhere and finally, we get some 
certificates which we can parade to 
the outside world and say our country 
has progressed. I am not very much 

‘ averse to or critical of those things 
beyond this fact that all these cost 
us many lakhs of rupees. What is 
the real advantage to the poor man 
who has to foot the bill ultimately, 
namely, the tax-payer? Advertise-
ment of a country is also a matter 
which the poor man may be satisfied 
with, because his country is talked of 
very well in other parts of the world. 
But I for one think that much more 
useful might have been done rather 
than invite foreigners and express our 
hospitality in these costly generous 
terms.

There has been some reference to 
elections. I do not wish to get into 
that very tempting subject in which

each individual has his own experi-
ences and impressions. Nevertheless, 
I only wish to stress one particular 
and peculiar feature of the elections 
in my part of the country, the old 
Andhra. I am referring to it for this 
purpose. Shri C. Rajagopalachari, a 
great statesman, of experience referred 
to the advisability of the Government 
not being in office during the time of 
the elections. I am aware that under 
the Constitution, it is perfectly legal 
and there is no need for the Govern-
ment to resign. I am not putting it 
on that ground. Nevertheless, con-
sidering the peculiar condition of 
India and the position of our voters, 
a Government entrenched in office has 
many advantages to tilt the balance in 
their favour. That is a thing which 
no man can deny. But the unfor-
tunate or the peculiar thing that 
happened in Andhra was that there 
were no Simultaneous State elections 
at all. That means the Ministry i* 
entrenched in office for a period oft 
five years to come till their elections 
come in 1962. So, these Ministers 
who are in office and who will con-
tinue to be in office for a period of 
five years go and do propaganda for 
the other part of the elections, namely, 
elections to Parliament. This is bound 
to tilt the weight in favour of the 
ruling party. Of course, I never 
intended to contest, but I consented 
to stand and I have failed; I am not 
sorry for the result. But as one of 
the candidates in this country for the 
elections, I am concerned with the dis-
parity and disadvantages of a party, 
particularly o f the Opposition, when 
the Ministers in office go and do pro-
paganda against them. They say to a 
big man “I will give you a contract 
for Rs. 2 lakhs” and the big man and 
all his supporters go that way. A  man 
applies for licence and it is granted; a 
group of Municipal Councillors want 
a particular Commissioner to be trans-
ferred and immediately on telephone 
the transfer order is considered. It is 
a most absurd abuse of the powers 
of the Government. But our Prime 
Minister and leaders of the Congress 
say, “Do your propaganda on an
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[Shri Raghavachari] 
honourable level. Do not accuse per-
sons” and so on. Do you find any 
of these things in their propaganda? 
It is just the opposite. I am ashamed 
to say that a Minister comes to my 
constituency and does some propa-
ganda against me I am just giving 
you a sample oi it. It is this. The 
Minister asks the other gentleman, 
a leader of Congress: "Does Mr.
Raghavachari put on Namams or 
Vibuthi?” That is a question put by 
the Minister on the platform and the 
other gentleman says: “He puts on 
Namams, i.e., the caste mark. . . .

16 hrs.

An Hon. Member: We do not know 
about this.

Shri Raghavachari: I am ashamed
to mention about this, but what I said 
was intended to show the depths to 
which the ruling party, the leaders 
and the ministers have sunk. I am 
not, as I said, worried about the result. 
Then the next argument is this: The
man who puts on the caste mark, his 
business must be to worship God in 
a temple.' What business has he to 
keep busy with politics? Then he has 
a thread of three strings This is the 
kind of propaganda that i» carried on. 
I ask: Is this fair critk-i:-m of me or 
my party? The reason why I refer 
about Andhra is that the ministers 
who are entrenched for a period of
5 years in office go round and do this 
kind of propaganda and that propa-
ganda buttressed by the distribution 
of orders, favours, licences and things 
like that, offers of transfers, appoint-
ments and promotions is terrible. 
Molt objectionable methods are being 
resorted to. Therefore, there is need 
for the country to consider whether 
this kind of exception should have 
been made for Andhra.

We know why that exception was 
made in the case of Andhra, because 
they were terribly afraid that the 
Communists may again get the ma-
jority and that is why this exception 
was made; the election chances have 
proved this in Kerala, the adjacent

part, Andhra might have as well gone 
that way. I am not going to that 
aspect of the matter. But so far as 
the election affaire are concerned, th« 
kind of thing will have to be serious-
ly thought of by the country, i.e., that 
such advantages should not be afford-
ed to a particular party; you see that 
in Andhra the opposition is wiped out, 
it is part of South India in other 
parts some of the opposition members 
have not been defeated; some of those 
causes I have mentioned must have 
seriously contributed to that. Apart 
from that, I am concerned with more 
substantial things.

The President has very wisely refer-
red to those people who might not 
be returned to Parliament. This is 
what he has said: “Some of you will 
come back and some of you may not 
return.” Whatever their field of work 
may be it will be dedicated to the 
great task of building this country 
That portion of it is very desirable. 
But my only fear is that this election 
propaganda has created bitterness in 
such of those who may not have re-
turned back to Parliament that they 
may not give their co-operation in 
the great task that the country calls 
for. Government and the representa-
tives of Government must wel-
come their cooperation to advance 
the real interests of the country. This 
is very essential for, after all, we are 
as much interested in the welfare of 
the country as any other and this 
Parliament is not the only place 
where people can serve and there are 
greater opportunities for service out-
side also.

The next thing I wish to refer to 
is the crisis about the food situation 
in the country and connected with it 
is the Community Development and 
the National Extension Scheme and all 
that. I am not blind to what is being 
done by the Government in this res-
pect but my conviction is that much 
of the money is being wasted extra-
vagantly and the results are some-
what poor as compared with the 
amount invested. We know that In 
all these activities of the Community 
projects and the N.E.S., more than
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three-fourths of the amount allotted
■  consumed by the pay of the em-
ployees themselves.

Shri Veeraswamy: It goes into the 
pockets of private individuals.

Shri Kagbavacbari; This is bound 
to happen in every organization. But 
out of the 25 per cent, left over only 
very little reaches the rural popula-
tion beacuse of the exaggerated sche-
dule, contractors’ percentages and so 
on. It is really a pity that construc-
tions have come up which are priced 
under the schedules is for Rs. 5,000, 
or 6,000 or 10,000 which could be well 
built for half the amount for which 
they have been built for. All this 
is being done because the officers 
must show that the budgeted amount 
is spent and something is construct-
ed. If people do not come forward 
to contribute for this kind of work, 
it is because of their poverty. The 
officers’ anxiety to show something 
achieved is responsible for this extra-
ordinary expenditure.

The real point that I want to urge 
is that the First Five Year Plan want-
ed to stress on the production of in-
creased food in the country and the 
Second Plan also continues to em-
phasize this. Has this Plan which is 
supposed to have succeeded, the First 
Five Year Plan, produced more food? 
Cement is produced, cloth is produced 
and they have figures. Has the poor 
man got the use of them?

An Hon. Member: Because the
children are produced also.

Shri Raghavachari: The prices of
everything have gone up terribly be-
cause of that, the increased produc-
tion of food is not sufficient. That is 
one way of saying it. The truth comes 
out in the statements issued by the 
Food Ministry in which they say that 
the prices have gone up, not because 
of more mouths’ eating, but because 
of less production and because of in-
flation. They are admitting that the 
increased production of food is not 
really there and the real reason is 
other than what they believed so far 
to be.

In a poor country, in an agri-
cultural country, it is essential that 
there should be more' production; 
there will be more production only 
if proper co-operation of the agricul-
turist classes and the plans of the 
Government coincide. Unfortunately, 
that is not there. Therefore, the in-
crease in the prices causes the great-
est alarm to me. I am afraid, as time 
passes, there will be further rise and 
the trouble will be much more serious 
than wc contemplate at present. It is 
really a matter for serious considera-
tion that the Government which 
claims to have solved the food prob-
lem and produced sufficient food in 
the country because of the Plan and 
irrigation projects, is now compelled 
to import from outside, to raise loans 
in foreign lands in the shape of cre-
dit advances for food supplied to 
India. Imagine what should happen 
if the political tension which is seri-
ous flares up and we have to face bul-
lets. Are we to live or are we to die? 
Where do we get food from? What 
will be the position? The situation 
will be threatening unless food is pro-
duced within the country sufficient for 
the nation. This kind of patch work, 
begging and bringing in would not 
help us. I would emphasise this as-
pect and earnestly suggest to the Gov-
ernment that more attention should 
be given to production of food and 
consumer goods in the country.
[Sh r im a t i  Renu  Ch a k r a v a r t t y  in the 

Chrtir.1

16 -2 2  hrs.

Unless this is done, it is not going to 
solve the problem. As the President 
has stated in his Address, he is aware 
that the rise in prices is not entirely 
due to increase of mouths to eat, but 
that it is due to inflationary tenden-
cies and other circumstances. He is 
anxious about this. He hopes that 
the Government will be able to con-
trol and bring the prices dovjn. This 
hope, this promise that they will be 
able to control the .prices and bring 
them down has been before the pub-
lic for the last two years. Neverthe-
less, thing* are going on. I fear that
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[Shri Raghavach&ri] 
the expected re-introduction of con-
trols which oftentimes they hint and 
to which possibly they may resort, is 
sure not to reduce the misery in the 
country, but to increase it three-fold 
or four-fold. We have not forgotten 
the situation that existed when food 
controls were there. Corruption will 
simply walk stark naked in the 
country. Therefore, the expected 
solution of re-introducing controls is 
not going to help the people. It is 
going to seriously affect the welfare 
of the poorer sections of the people.

The real solution for all this will be 
to give up these extravagant methods 
of planning and satisfying ourselves 
that bo many crores o f rupees have 
been provided for this and that; we 
have to reduce the expenditure and 
bring it within our means, to what 
we can possibly achieve, and not 
merely say, here is the target, I must 
spend the money. It is a dangerous 
thing. I shall give an example. Sup-
pose I sleep over the matter and eight 
days before the marriage, I determine 
that a marriage has to be celebrated 
on such and such a date. I have set 
apart Rs. 10,000 for that. I am pre-
pared to spend the sum of Rs. 10,000 
and make arrangements. The result 
will be, the sum of Rs. 10,000 would 
have been spent, but the same ar-
rangements could have been made 
with a fewer thousands. The other 
thousands would have been mis-
spent or wasted. That is how our 
plans are made very big and thou-
sands of crores of rupees are provid-
ed. This expenditure must be scruti-
nised carefully and extravangance 
should be avoided.

Shri Kamath (Hoshangabad): 
Chairman Madam, this la9t session 
o f the first Parliament is meeting 
under the shadow, the lengthening 
shadow of great changes, significant 
changes in our neighbourhood. In 
Indonesia democracy is in eclipse. 
West Asia has been caught up in a 
political and perhaps a totalitarian 
maelstrom. It is difficult to foretell 
th» course of events in the east and 
west o f our country. But, it behoves 
us to take stock of the situation

in side our country when such 
grave changes are happening all 
around ua.

The saddest thing about India itself 
is that our country is still, ten years 
after 1947, not completely free, not 
even politically free completely. A 
part in the north and a part in the 
west are still under colonial and 
political subjection. The next Parlia-
ment is due to be summoned. The 
synchronisation is curious; it will 
synchronise with the centenary at the 
first shot fired 100 years ago in the 
first battle for Indian Independence, 
that is, on 12th May, 1857. I do not 
know what the rest of the year has 
in store for us. But, this is significant 
in itself that the next Parliament will 
be summoned almost to the very date 
on the centenary of the First War of 
Independence. As I said, India is not 
completely free.

I was glad to see the President’s 
belated admission—by President’s I 
mean Government’s—of the fact about 
Kashmir. Had the Prime Minister 
recognised this fact earlier enough, in 
1947 itself, when he made the stupid 
offer of plebiscite—I deliberately 
use the word stupid—stupid offer of 
plebiscite, carried off his feet in an 
emotional speech at Srinagar, had 
he not made the offer of plebiscite in 
1M 7,...

Acharya Kripalani: (Bhagalpur cum
Pumea): Exuberance.

Shri Kamath: I stand corrected; 
exuberance of emotion to which he 
is time and again subject—this situa-
tion today would not have arisen. The 
President here says:

“The Government of India’s posi-
tion has been stated in clear and 
unambiguous terms..
When? Never stated before. Other-

wise, there would not have been this 
stupid offer of plebiscite in Kashmir.

“ -----the Jammu and Kashmir
State is and has been a constituent 
State..”
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This is the first time that the 
President has made this categorical 
statement. He did not make it in 
1947, not in 1951 or 1952. Today in 
1957, the President has been practi-
cally I believe made to make the 
statement by the Government. I. do 
not blame the President because he 
is practically, if I may use the word 
—it has been used once before—the 
mouthpiece of the Government so far 
as this matter is concerned. 1 wish 
that this fact had been stated by the 
Prime Minister some years ago and 
not as late as 1957. The problem of 
Kashmir is a problem of the Govern-
ment’s own making. The Government 
has blundered, the Prime Minister 
has blundered. The punishment for 
the sins of statesmen—it happpens so 
in every country—is visited upon the 
people. Statesmen make mistakes; 
statesmen go to war. The people 
suffer. It is true that all of us stand 
as one man for Kashmir. But, we 
must proclaim from this House that 
it is due entirely to the blunders 
committed by the Prime Minister and 
the Government that the problem of 
Kashmir today is what it is. The offer 
of plebiscite and the reference to the 
United Nations was a big blunder 
which should not have been commit-
ted. Blunders have been committed. 
This is in regard to Kashmir.

Coming to matters nearer home, 
nearer elections, Kashmir, again, was 
exploited during the elections. The 
leader of my party has referred to it 
in many of his speeches. Kashmir was 
exploited. “A vote for the Congress 
is a vote for Kashmir”—that was the 
slogan everywhere, as also in my 
constituency, as if it was a party issue, 
as if the whole nation is not behind 
the Government on the Kashmir issue. 
The slogan was raised in towns and 
villages, it was a disgrace. They have 
reduced Kashmir to this farce and 
now come out with this slogan to win 
the election.

I was rather astounded to hear—I 
cannot vouch for the truth o f ' the 
statement, but I read it in some paper

that President Nasser of Egypt, 
in view of the services rendered to 
his country, sent a message or appeal 
to the voters of Bombay to vote for 
Krishna Menon. If it is a fact, it is 
interference by a foreign country in 
the internal affairs of an independent 
country. We have always protested 
and rightly against foreign interfer-
ence in Indian affairs, and I believe 
the Prime Minister has said some-
where that Soviet interference 
in Indian affairs must go.

I am glad the party to which you 
have the honour to belong—off the 
Chair, not while in the Chair—is 
coming to power in a few months 
time in one of the States o f the 
Indian Union. I hope that will put 
the Congress Party on its mettle, and 
also cure the Congress Party of cer-
tain tendencies to which it has been 
prone very recently. One of my hon. 
colleagues, not in the House but 
outside, Mr. Satya Prakash Narayan 
said some months ago that the 
best way to cure the Congress 
tendency to dictatorship would be 
to kick the Congress out of power 
in two or three States and have a con-
siderable Opposition in Parliament. It 
is too early to say what the strength 
of the Opposition will be in the Lok 
Sabha, but I am glad at least in two 
States the Congress is on its way out, 
and I am glad some other party or 
may be a coalition will at the helm of 
affairs in those States.

I was referring to foreign affairs. I 
would not like to dwell too long upon 
it because we are going to have a 
separate debate on international 
affairs. But in passing I must refer to 
Goa. There is not a word except 
platitudes as to how the economic 
sanctions have functioned. We were 
told in the last session that Govern-
ment had imposed some kind of eco-
nomic sanctions, but the Government 
have evaded replying to repeated 
questions on this point as to how it 
has functioned, its effect on Goa, 
Portugal; every time the Prime
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[Shri Kamath]
Minister has evaded answering the 
question. Again, there is nothing in 
this address to show how far Gov-
ernment’s action has succeeded in its 
objective. We will revert to that later 
on when the House discusses inter-
national affairs.

As regards Hungary too, I fear the 
Soviet grip on Eastern Europe has 
tightened, whatever some other 
knowledgeable persons may say to 
the contrary, and India’s voice 
which has been so strident with 
regard to certain other matters has 
been feeble with regard to Russia’s 
withdrawal of her troops from 
Hungary.

Shri N. R Munlswamy (Wandi- 
wash): Why?

Sbri Kamath: I do not know why,
but that is a fact. And the victory 
of Shri Krishna Menon at the polls 
has been hailed as the victory of the 
foreign policy of the Congress when 
1,25,000 people have voted against 
him. II is not a small figure though 
you may tom-tom the victory o! 
Congress candidates through the 
prt-ss. The press is more or less the 
stooge of the Congress Party with 
honourable exceptions. They always 
do it. they want some quid pro quo. 
TVu: fact that 1,25,000 people voted 
against him as against 1,70,000 who 
voted for him shows that over 40 per 
cent, of the people voted against this 
foreign policy. The Prime Minister 
was wrong in saying that this was 
a crucial, prestige election, foreign 
policy test election. All this was 
nonsense, it was very unfair. In 
spite of all the film stars and actres-
ses coming out to canvab for Krishna 
Menon,—it is not a story; all the film 
stars or most of them came out and 
actually canvassed for him—in spite 
of all this, 40 per cent, of the people 
of Bombay voted against him, in 
spite of the gigantic machinery of 
the Congress, in spite of the official 
machinery. If this is not a vote

against foreign policy, I do not under-
stand what is, what can be. I will 
leave that for the present and wind 
up in two or three minutes.

My hon. friend Shri Raghavachan 
rightly referred to the very high- 
sounding advice given by the Prime 
Minister, the Congress President Shri 
Dhebar and some other big-wigs of 
the Congress, that the propaganda 
campaign should be fought on a very 
high level. I wish they had adhered 
to that at the lower levels and even 
at some of the fairly high levels. 
They did not unfortunately. And 
the ball was set rolling in this smear 
campaign against the other parties by 
the worthy daughter of the worthy 
Prime Minister—by the worthy 
daughter of the worthy father her-
self against the party to which I 
belong, charging us with getting 
foreign aid. Ultimately she was 
brought to heel, that is a different 
matter, but the damage had been 
done. It was taken up by unscru-
pulous persons saying that the party 
was getting foreign aid.

Shri N. R. Munis warny: Was there 
not a denial?

Shri Kamath: A half-hearted denial, 
a statement which appeared in the 
press.

This was very malicious, vicious and 
venomous, this sort of propaganda 
against an Opposition party when 
there was no proof or evidence of 
the charge that she was levelling 
against it. I do not know who 
took her to task; whether the father 
took her to task or the President or 
whether our Chairman’s legal notice 
to her brought her to heel is a 
different matter, but the damage had 
been done, and I am told she repeated 
the charge in a second meeting which 
made it worse.

Shri N, R. Munlswamy: She is not 
here to defend herself.

Shri Kamath: But her father will 
be here now Her lather also made 
a statement.
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But a lie uttered by a big person 
does not become a truth. As the 
Sanskrit saying has it—

vrvr
* crow sitting on the top of a palace 
does not become a g a r u d a .  But 
,» our country there is a tendency 
of not merely hero worship but 
vyagti pooja or deification which is 
deep-rooted, against which Dr. 
Ambedkar warned in his last speech 
m the Constituent Assembly, which 
has had very bad repercussions dur-
ing these elections. I do not know 
how long, it will take the people to 
get cured of this deification of cer-
tain persons, but unless that happens 
there is no future for democracy in 
our country. Of that I am quite sure.

I will end with a reference to the 
depths to which the ruling party 
descended in the Narmada Valley 
track of Madhya Pradesh wherefrom 
1 was contesting. I am glad the 
leader of my party is present to bear 
me out and I am grateful to him for 
the information he has sent to me 
just now. The Congress Party 
broadcast, distributed in thousands 
and hundreds of thousands a leaflet 
which appeared over the name of 
Shrimati Such eta Kripalani, which I 
now find from my hon. leader is 
a complete fabrication,—may be 
prefabrication but certainly a fabri-
cation—a forged document

The document appeared in the name
of___

Shri N. R. Muniswamy: Place it
cm the Table.

Shri Kamath: If the Chairman
so orders me, I shall do so, but 
this is the only copy I have got and 
need it for my election petition. I 
will give it to the Secretary for 
reference, but then I would like to 
keep it because next month a peti-
tion will be filed and I need it for 
that purpose.

This document which appeared in 
the name of Shrimati Sucheta Kripa-
lani said:

■ 4  ires* i  v rw

w t  v  fat?..”
Even when I read it 1 doubted 

whether she would have made this- 
charge that I was not working for 
the nation’s good.

w . "
U is difficult to translate, it means 

India’s king of the hearts, but I
suppose I need not dwell too much 
upon that because 1 know her king, 
of hearts is somebody else.

“qfr?r srer^n-rH *T nm'sFr 
5p m  wft wrm *?r fre
?r ?i w w  jp-r ”
This is the best part and juciest 

part of it.

* 3ft farta ttg$ tm v i  "

That is, Kamath's opposition to-
Nehru is anti-national.

■ ?5t

o t
It is against the traditions of the- 

nation.

This was distributed a day or two- 
before the polls.

There was no time even to issue a. 
contradiction. We tried to contact 
Shrimati Sucheta Kripalani, but she- 
was not available on the phone in 
Delhi. But, the prize, 1 suppose, 
must go to another document pub-
lished in the same constituency, 
that is, my constituency,
over a Congressman’s name, that is,, 
the name of a local Congressman who 
had contested the municipal presi-
dent’s election a year ago and had 
lost to our partyman. He said? 
that:

ifcnfr «!rr *r
you know, Madam, Lr 

the PSP symbol.
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[Shri Kamath]
f ip n w  T? f  ft? *«T £  *T?PT 

JI5TT «TfRT *TTPT ^
t 3% t  i

OTT * T m  «TTT t  JTJ|l«»Trs»3r t̂
•«n£f h  i

Shri N. R. Muniswamj: In English 
please. We must also appreciate it.

Shri Veeraswamy: Please give us
-the English translation.

Shri Kamath: I hope, Madam, you 
would not mind if I take two or three 
minutes more and translate it at the 
request of my hon. friends.

The free translation of that is this, 
namely that the PSP workers are 
threatening to shoot Nehru and kill 
Nehru. Another thing is that ‘the 
PSP is joining hands with Pakistanis’ , 
and he was specially named Mir 
Jaffar, Jai Chand and Mohammed 
Ali Jinnah. This was the sort of 
•calumny, foul calumny disseminated. 
And they have got their machinery. 

'The official machinery also in many 
'villages, patwaris, pa tils and muJead- 
dams also lent their hand to the 
campaign of vilification and the 
smear campaign. And when I saw 
all this, I did not wonder that I had 
lost, and I still wonder that I got so 
many votes; in our country, situated 
as we are, and the people being 
constituted as they are, in spite of 
their being told that we are trying 
to kill Nehru, and that we are trying 
to help Pakistan, and that we are 
Mir Jaffars and Jai Chands I got a? 
many as 60,000 votes. So, I think, 
speaking for myself—whatever others 
might think about it—mine was not 
a bad performance. I would not 
have been surprised after this cam-
paign, if I had even lost my deposit, 
but that did not happen. I polled 
about 45 per cent, of the votes.

That brings me to the close of 
these few remarks that I am going to 
make on the President’s Address. 

■There are other occasions—there is 
still one week more—for me to offer 
'certain other observations. I would

only end by saying that so far as 
the general elections were concerned 
—I have seen the last general elec-
tions, I have seen the second 
general elections and I have seen a 
bye-election too—looking to the trend 
o f the campaign in the last general 
elections of 1951-52 and in these 
general elections in 1950-57, there was 
certainly a very regrettable deterioaa- 
tion of standards, deterioration in the 
standards of campaigning from the 
point of view of clean and free elec-
tions.

I would only say this with regard 
to this particular aspect of the matter 
so far as the elections that are being 
fought in India in every part of the 
country are concerned, that when we 
are still not even in 'our teens,—we 
are still in swaddling clothes, we 
are infants still,—this has come to 
this pass. So far as fair and free 
elections are concerned, I can only 
say that compared to what happened 
in 1951-52, I am constrained to say 
that the bad order had changed 
yielding place to worse. I hope that 
still things may improve.

Acharya Kripalani: Satan will ful-
fil himself in many ways.

Shri Kamath: I still hope that
things might improve, and before 
Satan fulfils himself, as my leader has 
just remarked, I hope God will take 
a hand in the matter and see that 
the country is put on the right track, 
that democracy may survive. Other-
wise, I am sure that democracy in 
India will go the way it has gone in 
Indonesia. They call ft guided 
democracy there. I do not know 
whether it is guided or misguided 
democracy, but it is a new demo-
cracy. It would not be a democracy 
of the constitutional pattern that we 
have conceived, that the people have 
evolved and espoused; it will be 
some different kind of democracy 
with which we are not even acquaint-
ed. God forbid that such a turn of 
affairs should come about in our 
country.
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4ftot mo wf® wrwfta (rn r^ r) : 
sforeft Hnwfa m ftorr, «r>ft $tft z  
V  <PT aft f>T SIWW T5T fiFPT 
W  ^rwrr aft 5 T O  gptTT STTT 3  

SH5 m qw r £ f̂ pr s t ft i?  $  t r f*  *  
>ft 3^  s ^ t r t  ^ fo r

W U  *T f w ,  *T
T O T  # aft ^5 «F?T af?r 33T trf»T 
v r  siflHn H t̂ «rr 1 ?ft W crr £ f»F 
^nm T^anHtTTJTjrt 1
«tt t r r f f  m €  A
V M  Vt ft^FTtftw? fSTrlT l̂*KTl g I 
Tf *T$ ^  m?TBT fa  i H W  4ft *frr 
*rnm < T r * f  qrrfatft t  fa  S*  
j nw w uft ttc#  #  ? ?  u tr  fa  * t

SfeRTTT 1>t 5 ̂ SRTVt ’TSTff
 ̂fa  VT

1w r  f ^ K  *r vij*fi< n3*i+'1 *m<i 
'*T̂ (̂ T %i<ai  ̂ I \s*H 'd*T *ftfePTt Vt W t 
’ TSRT PfTUT * f V r  fJ J T  S S f W  i t  ?

aft *{t *̂T*PT *J*W VT^T
if?  5R!WRT fa  * f  aft ^  ?T5R-
^ rn^ lR  f̂t rTT'Ti <PT»T V3OTT arr T$T t  

<hifVn d Vt q*i ^d'<!
£ v t x  aft Tvm nr <=mT f w  irsrer 
• trrf^  f  ^  ^  vrrnr 
f*TT? 5T̂ t JT?ft f t  RVcTT I 9TcT

^H9#gl̂ T0 ? « ft  5PT faPP 
t>'  ̂ fa  {pfat <rar 5 »i’ fl>jii >f>t d f'+i 

S*TT ■qifp><< <Ai  CTVt *ar ^^tar 
^  ^ f t  5ani%tT 1 4 m^err %  
*n m  f t ^  Trf^ ft £ m  ^  *rar$r
*R?*TT, t z r  #5RH I ?  T l *r?
MTfwft t  ftrSRft ifrt^T % VFtrcTT 5TTPT 

f̂t 5 • ?^*h *i<niqi yTT^V ^ V T̂ f*P 
T̂®Pt VTift ^PT ^  wl<;d ^Tf̂ tr,

^ftT 5*TTt eft +<jlH JT̂ t TT5TT
T̂f?TT ITT ^ i t  'sftaft <TT ^ = T  ^ n  

I tvpT T  f  ftp WfT T O  »T?H 
tTT V^tW »T̂ t <̂-*1 5TT5#ar *f>t 'Tift 

?ft «rr*r ?ftrt ̂  t r t  w t wrprr^fe^

ff»n  1 aft to t ?  ^paT t  «r? eft <s?r wt 
wverrt yV’i^ r f t 'f h r  

w  f  1 # f t R  aft t 3ftif<«H |  
n f  xfn  ^  % < m m  fm  

P̂rsr « t '  ^ t t  I ftRT fV  ??T ^  n ?#
v t  c#t q ft «ft eft ftwpr fltr 
»rar^t i j r i j ' i  ^net r̂ aft ^eff ^  ' 1 ^  
«PTS% WR ?n #  *TPT ^RTT 1 '3̂ f>T 
JTPT̂ ft T̂T TRT fftent I PTV « ^  I*(T ^ 
^  v n f t w  m  «nr,. v t  g r m  7 ^  *  i 

jftfV w  i>t 5nTO ^ f t f t #  arR vr jreT5T? 
jt? r̂nT f% " *rqpft m #  « t̂ wrser 
S^T ffTT flTT’T ?TT*T aft l^ V T

3 >̂ I ?t <^1 ^ "TtTT f*T**i 1 5TTV I 
^fT T«! VTVTT % ? ?T<^T
T̂vft I

WpbfHi «KI5HHf«̂ T W  ?T? irftaftflR 
TTcft t  ^  ^  ^Tfift t  %  ««Tf^T 

^ wt t t  ^rr%  ̂
^  ftTtr T ftw  v t «T '
^i t t̂ t  *ri *ftr < rf^ v  tjr^srnrsr w?t <ftat
^iK ! T? I 4  54T*Ft »T̂ eT 'TlTwft 9TTFVT

¥ i

^mr ^t ?rnr mrtaftsH w*t 
ar?; ^  <rf 37^  >F̂ t »î ft 1 ir? T^r »w 
%  ^jtht sp ?mtr t o ?  v t  sfrermo
sTSft T&TT ^T%tr | ^Wr t  I 5*T ^  T? t '  
%  sprr sr ^nriT^r | fa^W 
«n#f ^t JTT̂ ft t  t̂ht

'TT? T? V TK ftrc ^RT^T 
ffrr 1 ŝw ^  ?^r5 w r  an 
? r w r t  lih '^ F errtfv vT sr^ v n rfk ^  
TTff fpprer ^ r  t o  enp ^rnm t|  i 
5»t ^>ft? «prt * %  ^  >p
sfwer v r  ^rrt v  firoT̂ T
Bfrnr̂  vr*ft 1 ?r*r «Pt fcr^ p ft % m«t 
w  er^i «Pt i?# i i w  
#  # ir ?  *r^ *PT!Tr vr^err g  f?F mtafNnr
qr<?f ̂ r e r f t ^ ^ ^ f ^ H T ^ f t f  1 fwfOT
i m f e  ^ ? m  anrr  ̂ % W7 ^  * $



[«ffW 'To STTe 
faflT ? ^  t  fa  «ti

p̂t ht  VT4T3? ■^rm t .
rnn nrr «ra* f̂ n? 3m? « r t  3?n £
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«ftr OT *7 T tf qr?rt % m  TtfT ■R'Sp̂T Y. I 
*t *«n ^  *r«rm s'.

▼tf sst m ^ fqsfsr<M~H «T»fH A
?ft I 5*T f a ^  $  TFiWTrTT h VfRn̂ T * 
tnp *nrt spift % xrr̂ r w, fa  *r^re,ft 
^  firfrfr t o  3  vre»fi fiiM 7  1 

Tlfsr K f*F ^  rnf sisfajspn «tt<t t  1

[Mr. Speaker in the Chair 1 
16:41 hrs.

'•nn flet' *r *r*r«Hi j?. t t  
*rg k fa ftnrfr if sth* ŵt

l^ ^ » W ^ £ fa I^ ^ r ■ 3 ^ )r  
,̂ TY7 >sft ifVTPTH T O  <SFJ*F 55TT3r*fr
favTtft *[  ZTH ^T%P | ^  3Trf ?TW. % 
* f V  *p  fsn r  ^ p fT

%i\r Trap % r f t r  q r  $5 ^ j i n  sf,
P ^ T r s  ^nf^TT 1
» m  f. f a  *pt$*t 'rr^ f ^  m rr  

f a * n  F w s f t  i f r  «p

*t*h«h *  t o  «P»frre fjprr 1

*ff*M 5*1 *Tl T5TTT
T̂fĵ TT %  frJTT % WTVT^t TTff—

^TiR <rr€f— snrrr ? w t

^T'fr tnp tprfa%-<nffa 
3 fa^  SH ^ ffUftaftcH 'Tt€f 

sft ar? Kiran STtft 1 w»p T tf 
i r r ? > > 'V 5H  < n € f  * rrn  s t o t t  ^ c f t  s .  fft 

3*r yt jprm  ̂  ̂ cgf yr ??Tm tftT
aprnr % Pttt ?pttt swr 1 s*r 
^  5?TrHrr ^  snrr ^r TrfspfTsi^f; ?. fa  
*FTim ^M d ^t ?TTT ^ «ft. T̂
f%T TT5T #  TTJTf?F7 <TTff ^  w f

ITT vflton ^  iTOrnt 'TfT^ #, 3fr fa  
^  f̂t rnp TRf 5 ,

*ft^r y if  f r f^ r  y r  14  it?
• P T ^ r r ^ T jR f T f  f a  # ' *t ? t t  «b t  s t m r  ^

' W  5  I f t  T T #  3p f 5TT T t  - f f m a r

3̂?r v  fatj *rrnr 3pvtt 
cfT«Pt¥^ T O l M  I

if xiT3r »msT
£ < z  _ ?'isfr «ft, ?rfan ijfa
»f}i?  ?n?^ v  t ^ r  «f  ? «  q w w  #

jj  ̂o q7 Tff|qH frr^T qTfajft ^  ^ it  *( 
|, fapSTT fa ’p-fir fjRT ^(V 7?.T I
i^TTli #  «P?T n T̂ ?ffT ?TTf?
n f̂t «f?t fa  frm?t vriff qrfsnft 
^m»TOT? ^  f  I 3H ^  rf^ f A 
n/T^P) w. ^ fa  sfw < n m ? ^  #
w r ^ 1 ^ r  «ft stw # fa  ?*r #
’r w  ?rtfa *  1 1 ^ fa *  nrfkr^ m  t  ^  

vnm Fsr ?r ^ r  ->ft | 1 ^ ^«ptt 
^Tf^T  ̂fa  ^T *1 Ho ^ ftp VT*T*T̂ ?*r 
»T 3TRT ^T%fr | an? JTT̂ T t  I fa>T 
w  faf.'^T ’t t^ tt  jp 5HTH q: m m r  
»fffnr «rr. 3 r̂ ^
sp ?Tr x \  ^ett <rr, o f  W*

j r m  f  1 ?*r ^  ift :3rR?T | fa  ^*r 
sr̂ T ^t -*fr ^  t  1 T^hr ^ r  
fa  PT3f *\-? *rrsf,Tpjv ^  t t  
zto ^ o  f̂ r-q- snpp- fa^ r 3pV. s n ^  
w. fare  ^ ^  sp> sarp- ?rsr ^r 1 

srrfaT 5*pt ^ftsrr fa r^ r  ',‘ ^rr 
spt w*5 v% % fa  fa*T Trt^rmvT 

^ farn ? ^jft ^  tin^TT m *
Ef 0 «po ^ 3TPT " T̂*1

SFT farm  -T^T $ S«T fa»ft *ft F»m^
t  iTTfan  ^  f^TT JTfft t  1 ^  
<TT ?W5TT atm «Pg  ̂ t  I sTH'T ^

if ir  ^  5TTfa?T 5>T *PT HT
^•511 farra f-f3TT {  I ?PT *P Vt

'RV =̂ î ci ^ I jft ^ 8[ *̂4
<p^t ?, ŝr ^ TjrT ^ xfr* ^ r

? r  ^  1 ^  i  ^rrft ^mrfTFT «rV 
Trfsrfa  ̂ 9^  Tifa>ft, fan  t 7" fa  ?*r 
SPT5T «pr T? f  I

TTF«fhr ^  T̂T ^ TfT fa
^  WFTT V  4TT if  K rft «JokO ^
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grf«« Tfr> y ^ r q p ^  
*rmr i «p it q fcfw fa ^ fz r  3pc faw t 

3*T«Ft$«T 5m , 5t> w rr fV fo tfe ?nro 
i f  3#  «|T *PRft $  | fRTTT ^Plprr *Tf |  
fa  g*r 33*r aft faqrr t o  «ftT *pfr 
mn, i fn fo r  *rr i *tr?r 3 * 3  xrm f , 
f t ? u  ^  3 f  «Ff3 s  3$r ^  5  fa  
v r ^  #  ^  t ik  vr^tfh:
fiF^HW *T ffWT f  «^T 'ST^T q?H%ar

v  tfte 'ft #  *f?tt 3^t m  
«*«f) WH jlH^T VT 'JpPTeT 
514 Hifi V ? ^^>dl % I ^ fa 3  f*T 

■̂3 3*RT f3HT 3>T 53 5T3T̂  3>t d < ̂
-̂ 6i<n , <1 T j( î*it 8FT 3R33 ^HlJ

f w n  ftm  1 ? m  f*r ?rfqrf v\r 
W H if r  #  ?frt cfr f3  w t  37 t? rv r 
< t ^ t  fa  *r w m  ^ m lr  £  f ? m  
3  f3Tft sftfa «ftr f « [  3 ft f t  33*ft «ft l 

V ft 4' 5t =5iTT 313 TTt^ft
m fw  "ftfir #  f^nr 3 *Ff3r 

=3T?cfT |  I *TTf3 3 TTlf^JT STT?%5I
*n far* fa^r « t r  ?rwr ift »mT s
fa  33  *tffa3T  ^rrffw I 3  -tft 3^t *Ff3T 
f , ^f«Fr ?*r ?tto sfr 3  ^  srk f33?3
3^3T ^T^TT ft, fam ¥t trap 3gH7=FT 

ST WTTf v t  fa^T f  sftr 3 f  *Tf £ 
fa  WOT *TTC tr.tffaf=M f̂ STt5*m **T 
33T3T £ *tV ¥T»fr-
frc fa  r f r o f w  m^T 3 
=31̂  | ,  m s it  ^t 5TT3T.- Trfbmr s tt : 
rfrr 3  f^ffTcr *FT3t 'Ti’ft I T̂HST 3T3 fa  
fasPTC V  *s fa fR  3  3cHT flUTT f t  

f , fft 3 f  erw^r 75ft f  fa  n ^  
^  *t*r<r 3$ct 3^fr arc T f r f  1 fasi*T sth  
?̂T «p »r^ft n  5 T O  ^o-^x. 

^  ffmar n  ftwr. nfa^r sffar >f w i

^ *T? 50-5H  ifpft V r<5*lN *T fa v , 
^rfafr fa^H fft «rf srft fw r  1 f a r o  «rr 
t r  ir>r 3T3ITT ?  ?mTT %, ?ft * rt^  fa r 
3ITcft t  *ftr f?t ? jw r .^ t t  t 1 

fa^TR 8p ?tT VT TT ffHT fl?ft ^  S lW H

vt wfRT f , srar vm vtm 
r̂ft^TNa fnjflf ftiMtO'f 1 tt^pt 

vt 3»^t t^tt i*n%rf ^rfan itrnr
ffsr iR^fj *ftr njpT r̂
'TT q? OTT fa  zpr ^  if-^
^t =!̂ r ^«T< *R ?t  3TPT, ?ft if?
sift « t r  yd<»iw  5t r  ftnt « V

sp f t̂r fpft I
5If^f *Ft WT3T3T ft  *roff t, WiT

AT3T3T ft  HT?ft f  I #  3 f  3T^T =B(Tfrrr 
^ fa  4̂ 1 *tn 3>r n'T' ft, affT fW  
^t wT«r?*ft ft  1 ¥ tw  sr^ft f , eft 
sftnr «pt -»ft 1 f̂a*T
ft»r% 3 f  f  fa  fti?T «Ft ’HT’T ^rrq^TTTr
>31̂  |.. 3f  3ft fxr̂ mr f  wtu
^TTffaft «ftr ( t w js r
f̂%̂ FT 5̂ PW aH ̂  fHTTT jftr f  

^ arfrg wit T̂«wft f f  f , nfc* 
<&r * arfrtf %m k 5ft ^vtr sttht 
^Tfa f , 3f  3ft  WT TmT f  I ^t 33)f
wr f  ? f ? f ^ 2: i*?TW  sfti 33TQ[ 
*it» f , f̂a?T ^r ^t nmr ffta<rW'Tt 3?t 
t  sftr fro  *37 rr *r̂t ^nr vtht
3TffTT, TT 3ff 3 ft  «PT r f  I 3T33T
ap 5rffTftrpJ3lf *Ft r3  * T « i {  n  «tt3  t t  
t f m  f?TTT 3fl3T ^TfftT 1 xf)x ^ppt ??pft 

? 5ft 3 Tfftr. f<f, 3 5PT3T >#T 33T
^  1 < m t ?»Tft <?>T?3 4tsrr ^  ^  jttt 
^f*T 3  ^ fT f fa  f*T3 TO*Pt fs f f^ s  
^«RT TT 33T3T f ,  # f^ 3  3  3 f  Tf3T 
3Tf<TT f  fa  3 f  3T3 WcT | «ftT 3 f  <^3 
3|3?n ap jrfhf3f«Wf «F ?RT 3 ft 33T3I
w r |  i ft, ^ 3?r q r snR w ^  
3  ^ r  vt #3iT *rt ^  ^3ir ftm  i s r  ft
fsfe^RTT ^t 3l3 en «PT m  WTPf f t  fat \
m  aft 'form t, vt 3̂ t 3T3T 
3TT?TT f, 3t f^T 3f  ^BTfa t̂ 3j*tW fltt 
R o  f « CTJTo -snr *P3 r̂*T3T3 ft3 ’  
r?T 333 f3 3  *TT3t T O  ^TT3 3t?TT 
'33 snt fa3T f  I f*T 3f  =3Tfa- f  fa 
f*?P7 3TTT #5T3tT W ?fl3 ?ff33
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p f a r  5TT* m wfta]

«P %F?PTff «fT arm I *3 f?TTr ipnTT JT|
?  fa  ftr fom r* vr* sftr f*.
f*r far* q ifo ft  <r* =*« ^  $, 
t  *rr «T̂ f 1 ^ffr w 5 *  % m  
5fi?r ^sr *w»r
jft*«PT 9TT ?T̂ JT I

Mr. Speaker: The hon. Member’s
time is up.

q flfl * o  Ifto HtwhV ' «1̂ T ?T-<̂ T I 
5T**f *  ST*T «  ft I

Shri Debeswar Sarmah (Golaghat- 
Jorhat): Mr. Speaker, Sir, I thank you 
lor this opportunity which, I suppose, 
is the last for ' me to speak on the 
floor ol this august House.

I associate mysell with all those who 
have expressed their hearty appre-
ciation ol the Address delivered by 
our Rashtrapati. When I was listen-
ing to a lew  speeches from the Op-
position, particularly the speech o l my 
hon. friend, Shri V. G. Deshpande, I 
was closing my eyes; I was feeling as 
if I was not in Parliament House but 
in an election meeting. Question 
after question is put: what has been 
done for the poor people? What have 
you done lor the agriculturists?

Again, the foreign policy of the 
Government ol India has been attack-
ed, unfortunately, in the same terms 
and in almost the same language that 
we hear at distant villages in our 
election meetings. The hon. Member 
was pleased to say that Shri Menon’s 
victory is not indicative ol the ap-
proval ol the foreign policy ol the 
Government of India. I may assure 
this House that in my State it was 
one of the most important planks on 
which we addressed our electorate. 
India’s foreign policy, Kashmir issue 
and all that. And, I am happy to be 
able to say that the people appreciated 
it.

When it comes to the question of 
doing something for the peasants or 
the labourers, I wonder on what was 
the budget of the N.E.S. Blocks being 
spent by and large, if not for the

peasants. All the developmental 
works that have been enumerated 
here on the floor of this House and 
elsewhere have directly or indirectly 
contributed to the welfare of the poor-
er sections ol the people. Have this 
Government been working for the 
capitalists, and, if so, in what way? 
I am happy to be able to say that w e 
have appreciated that aspect of the 
matter when we said that ours is a 
policy in which we. do not expro-
priate the capitalists but tax them 
heavily so that ameliorating conditions 
may be brought about lor the poorer 
sections of the people. One particular 
instance is this. When a tea planter 
owning a tea garden has to take out 
one pound of tea with a view to pre-
senting it to his friend, he has, at 
first, to deposit the excise duty on it 
and then only he can take 
out the pound of tea from his own 
factory. Is not this a step takes direc-
tly to tax the rich and help the poor? 
The people appreciated it. I must say 
that those friends in the Opposition 
who are talking on these things are 
perhaps repeating the same slogans to  
which they are used.

I shall be failing in my duty also 
if I do not voice another sentiment 
which our people expressed deeply 
in the last election. It was about 
regional development. Regional deve-
lopment is the policy of this Govern-
ment and we hope and trust that the 
new Parliament and the new Govern-
ment will focus their attention to 
balanced development of the different 
regions ol the country.

With these words I thank you for 
the opportunity you have given me.

Shrimati Jayaahri (Bombay—Subur-
ban): Mr. Speaker, Sir, I heartily 
congratulate the Government and 
support the resolution moved by Shri 
Gandhi and ably supported by Shri-
mati Tarkeshwari. Wc all know that 
every country i l  it has to progress has 
to depend on peace and tranquillity in 
that country. The stability of a coun-
try is the most important thing for 
bringing the developments envisaged 
in their programme.
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We are in this very fortunate posi-
tion that after independence our Gov-
ernment has kept stability in our 
country. And the Plan has been suc-
cessful and has made its progress be-
cause o f the stability. It is not only 
that our people are praising our Gov-
ernment for this. But, I quote the 
words of a very important foreigner 
like Her Excellency Mrs. Alva Myrdal. 
She addressed the Indian Conference 
of Social Workers at Jaipur. She is 
internationally known for her work in 
the field o f social sciences and social 
welfare. She was very appreciative of 
the developmental effort now in opera-
tion in India and gave an interesting 
history of how Sweden had developed 
from an over populated, poverty- 
stricken rural country into a prosper* 
ous industrial nation complete with 
all social security measures from 
cradle to grave. She said that each 
country should indeed evolve its own 
time table .for the attainment of a 
Welfare State, 

x
Sir, I am glad that our foreign 

policy has helped our Government in 
raising its prestige and other coun-
tries are also taking interest in our 
programme. At present, as we are 
aware, there are two Blocs in the 
world and we are friendly with both 
the Blocs. We have been able to 
maintain peace by our foreign policy 
which is trying to be friendly towards 
all the nations. We were very fortu-
nate in having important international 
conferences such as the UNESCO and 
the Buddha Jayanti and others where 
people from various nations partici-
pated and praised our programme and 
also our policy.

I will only quote the words spoken 
by Maulana Abul Kalam Azad, Presi-
dent of the UNESCO at the meeting. 
He had said that it is the greatest 
paradox in the modem world that 
while every nation wants peace and 
talks peace almost all the Govern-
ments spent far more on preparation 
for war than for the maintenance of 
peace.

We are lucky that our policy of 
Panch Sheel has so far kept down our

expenditure on armaments and thus 
we have been able to use this money 
for nation-building purposes. If we 
stick to this policy, we are sure that 
w e will be able to maintain the same 
progress that we have been able to 
achieve. When Members here are 
trying to frighten the people raising 
the cries of war, I would request the 
Government to tell our people that 
so long as our policy of peace is main-
tained no nation can invade us because 
we are friendly to all the nations. 
Even Pakistan, though she tries to 
threaten India, knows that India is a 
very powerful and big nation and that 
it is not so very easy to invade this 
country because she has other friend-
ly nations to support her.

17 hrs.

I would appeal that if we continue 
to respect this policy, we can live in 
peace and continue the progress which 
we have achieved since our Indepen-
dence. As I said, our achievements 
are many and all-sided. In the Reso-
lution ably moved by my friend, Shri 
Gandhi, he had narrated the various: 
things in which we have progressed 
and made achievements.

I would only lay stress on our 
spiritual achievements. Here I would 
point out that our President as well 
as people like Shri Vinobaji are try-
ing to raise the spiritual standard o f 
our people, and that also has helped 
India to stick to the policy of Panch 
Sheel. To other nations this idea is 
foreign, but our people from their 
past spiritual inheritance have been 
able to maintain this, and I am sure 
our Government also will, in their 
educational policy, try to lay stress on 
the spiritual and character-building of 
children in various institutions.

I am sorry to say that in course of 
the propaganda carried on during the 
last election, Members have been say-
ing that Congress is to blame, but I 
for one had experience in Bombay and 
can say that even small children were 
used for making abusive languages 
against the Congress candidates. I am 
ashamed to say that some of the
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candidates themselves had written 
very vulgar things about our women 
candidates, and these things are bring-
ing a sort o f degredation to our nation 
as these children are going to be our 
future citizens. If they are taught 
this kind of a language, it is a shame 
to our people. Even if they won, 1 
would say that it is not by fair means.

With regard to some legislations, I 
heartily congratulate our Government 
for removing the disabilities under 
which women have suffered for such 
a long time. It is the Congress Gov- 
emment which has been able to raise 
the status of the country by passing 
such legislations as Marriage, Succes-
sion and Adoption Bills, which give 
equal status to women with men. 
Even the Social Welfare Board, 1 am 
glad to say, is trying to improve the 
-condition of women and children in 
our country. Recently we had passed 
a law for the suppression of immoral 
traffic, 1 am glad to say that Govern-
ment are giving serious attention to 
starting homes for those women who 
have been misled and gone to wrong 
path. They will be taken care of and 
provided with houses, and they will 
-also be trained to rehabilitate them- 
aelves. In this way, that is, by social 
legislations also, our Government 
have been able to improve the condi-
tion of women, for which the women 
o f  India are grateful to the Congress 
<5ovemment.

With regard to peace, I have already 
mentioned that in the last paragraph 
in the Address we find—

“I earnestly trust that the mes-
sage of the Buddha, whose an-
niversary we recently celebrated, 
will ever guide us, and the spirit 
of the Father of the Nation will 
continue to inspire us.”

I would again say that Gandhiji had 
said that "each day that passes makes 
my faith in non-violence brighter 
and I have come here to bring that 
faith to fruition and to die in the pro-
cess if that is God’s will” . And it 
seems that God had sent Gandhiji as 
a messenger of peace. So long as our 
country follows the path which the 
Father of the Nation has shown us, 
we are sure to take the right path, 
and India will get prosperity and 
happiness in the world and also be 
helped in bringing peace to other 
countries.

I heartily support the Motion.

Mr. Speaker: The hon. Prime Minis-
ter wishes to reply to the debate to-
morrow. The House will now stand 
adjourned and meet again at 11 A.M. 
tomorrow.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
21st March, 1957.




